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Wednesday, March 31, 1976/ Chaitra 11,
1886 (Saka)

i

The Lok Sabha met at Eleven of the
Clock

[MRr., SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Allocation of Funds for Helium

*#321. DR. SARADISH ROY: Will
the Minister of ATOMIC ENERGY be
pleased to state:

(a) whether the four-year search
for helium-strategic element for the
generation of atomic energy in the
thermal springs area of Bakreswar in
Birbhum district in West Bengal and
hot springs area of Palamau, Hazari-
bagh and Chotanagpur districts of
Bihar may have tp be gbandoned due
to non-allotment of funds by the
Government: and

(b) if so, the reasons for the non-
allotment of funds?

THE MINISTER OF ENERGY
(SHRI K. C. PANT): (a) and (b).
The future course of the research

scheme for collection of helium from
hot springs at Bezkreswar in West
Bengal. which was sanctionerd by the
Ministry of Education in 1972, is under
consideration in consultation with the
Department of Science and Technology.
Meanwhile studiez are being made hy
the various agencies concerned to esti-
mate the ouantity of the helium that
may be available for recovery from the
hot springs in the region.

DR. SARADISIT ROY: Originallv this
scheme wag initiated at the instance of
a1 T 1

2

late national Prolessor S. N. Bose and
wag conducted by Prof. Shama Das
Chatterjee. The hot water from Bak-
reswar Thermal Spring was even sent
to Munich in Germany. It is a very
sorry state of affairs that Atomic Ener-
gy Department are not taking initia-
tive. Only the Ministry of Education
was sanctioning a meagre sum of Rs. 1
lakh per year for the last four years,
and now the term has expired. May [
know whether the Central Govern-
ment is taking any immediate steps so
that the research work at Bakreswar
(West Bengal) and Palamau (Bihar)
may be continued?

SHRI K. C. PANT: As my non. friend
said, the Ministry of Education has
teen funding this research scheme
during 1974-75 and 1975-76. It has
given something of the order of Rs. 1
lakh per year.

Now. the Department of Atomic
Energy hag also taken interest in the
scheme and it is also engageq in a
survey of the hot springs in the region
precisely for the purpose which the
hon. friend mentioned, that is. to deter-
mine whether it is commercially viable
to exploit the helivm in that region and
te find out how much cf helium is there
or how much of it is nresent and what
is the percentage ~f it and whether it
is commercially viihle. These are the
questions  which ‘e Devpartment of
Atomic Energy rre going into.

DR. SARADISH ROY: Professor
Chatterjee hag given the information,
he feels that the resul!s have been en-
couraging. It is further claimed that
with the 1~¢~~f ~rification method, the
samples have bheen found to contaim
hundredq ver cent helium bv the Natio-
nal Physical Research Laboratory end
9993 per cent helium by the RBhabha
Atomic Research Centre. Further, as
has already been mentioned, the West
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German Unmiversity also found that the
result wag very much encouraging. In
view of thig fact and also in view of
the fact that certain distinguished nu-
clear physicists have suggested to the
Central Government to ask the Atomic
Energy Commussion to set up a pilot
plant for the commercial exploitation
of the helium m that region, I want to
know what ctep 15 this Department--
not Education Department —of Atomic
Energy taking to set up the pilot plant
for explotatizn of helium  available
not only in Bakreswar but also n
Palamau of Hazaribagh district of
Bihar?

SIIRI K C PANT The Minisiry of
Education wag funding this scaeme in
the beginning from 1972, later on after
the death of Prof Bose in 1471 this
matter was referreq by them t) the
Department »f Science and Technoloay
asking them to take over the cheme
The Depaitment of smence and Tech
nology set up a Committee to report on
this matter

Then, the Department of Atomie
Energy fs T -aud were also engaged
mn the tas. and it was recommended
that the Depaitment of Atomic Erergy
should assesg the availability of helum
and find out whethe: 1t 18 commercially
viable t5 exnoloil the hehum Ncw my
friend has given some data and some
figures—I am not going 1nto his mot-
ter just now because 1t 15 now unde:
the consideration of the Depariment of
Alomic T'ne'ps and the Devartment of
Science and Technolagy After seemng
the data they wn'l come {2 a conclusion
It has not been dropped, nor has 1t
been abandoned

DR SARADISH ROY It has been
stated that g sum of rupees one lakh
hag been given for 1975-78

BHR K C PANT 1975-76 has not
vome to an end One lakh of rupees
wae given for 1975-78 Day after 1o-
morrow you may ask whether this will
continue or not

MARCH 31, 1978
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DR RANEN SEN: My question has
been answered by Shri Pant. To-day
is 31st March. Tomorrow is an all-
fools day. Does he propose that a
small meagre sum of Rs 1 lakh f5r
such an important research will be
announced on the all-fooly day, that is,
tomorrow Is that his contention?

SHRI K C PANT It depends on
persons for whom it 18 announced

Proposal for Sharing of Surplus
Power by States

*322 SHRI S M BANERJEE Wil
the Minister of ENERGY be pleased 10
state

(a) whether Central Government
have made a proposal to the State
Governments to share surplug power;
and

(b) if so, the main features thereof?

THE MINISTER OF ENERGY (SHRI
K C PANT) (a) ard b) While no
specific propnsal ha. been made the
relevant aspects of this matter have
heen disc icseq vith the States from
t'me to time It ha. been a-~reed that
the integrated operat on of mower svs-
tems chould be promofed with a v ew
to meeting wnter-alia deficit; ;n the
availamlitv of prower in the varinus
Stales/Regions when rejuired

SHRI 8 M BANFRIEE Wnat fur-
ther dnective hae been given 1y the
Centre to the Stite Governments with
regaid fo the <haring of nowa1? 1
would like tn know what nancal
aceicianee has tern giien tn the Stites
ke the UP Tamlnadu angd West
Bengal where we have seen that there
wag a maximum power shortage What
amount 18 proposed to be qwen to
those States in the Fifth Plan?

SHRI K C PANT Financial assist-
ance 1s given by the Centre to the
Stateg as part of the annual planmng
exercise and this is a sum total which
is given to the Stateg on the basis of
a formula known ag “Gadgil Formula'
That doey mot include the sharing of
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r generation We are now going
in for Central super-therma] power sta-
tions We have some hydro-electric
stations but by and large States should
be prepared to mnvest sufficiently in
power gcneration The only manner
in which we can help 15 to give asmst-
ance for inter-State transmission lnes
so that power can go from one State
where 1t 18 surplug to another where
it 18 less

SHRI § M BANERJEE Sir when
the question of power shortage was dis-
cussed 1n the House we were assured
by the hon Minister of having n. tional
power grid to help the varioas States
1 would Like to know whether any final
decirion has been taken in this re-pect
Ii not ‘he reasons for delay”

SHRI K C PANT The selting up of
a national power grid 15 a process and
# 15 not something which comes up
overnmght It 18 a proces, of streng-
thening the 1arious hinks within a
State then within a region and then
between the regions I woulgy hke to
say we are al a siage where we wre
strengthening the regional grid. and
cieal ng  rogional  electriaty boards
‘This has becn happenmg m *he last few
ycars and today the regional links are
fairlv sirong Some of the inter-regio-
nal hnks are being strengthened
There are cenirilly sponsored pro-
grammes to construct the inter-State
ang regional hinks Thirty such pro-
jects have been taken up in the Fourth
Plan

SHRI DINESH JOARDER Whether
the Mimstry of Energy 1. gomng to
chalk out an integrated plan for utili-
sation of surplus energy in the country
Some time back there were certain
suggestions from some of the States
for utilisalion of the surplis energy
particularly during night hours and
more particularly In the industrial belt

Oral Ansers  CHATITRA 11, 1808 (84K4)
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area so that the surplus energy eam
utilised 1n the night shift ang
also diverting the enezgy to the
ward and deficiént areasg where
agricultura] operations like hft
tion, etc are going on

11!

:

SHRI K C PANT Inter-State trans-
ferg of power have taken place in many
States and many of the deficit States
have been helped So far as ut.lisa-
tion of surplus mght power is concern-
ed—which 1s a problem m Calcutta—I
would think that it is easier to use
power for industries at mght than for
agriculture So, if it is poasible for
the industiries in Calcutta and West
Benga] to make better uge of power at
night then 1t will] certamnly help the
power situation in Calcutta and West
Bengal

SHRI B K DASCHOWDHURY &8ir,
two thingg emerge from the hon Mims-
{er's statement As regards the Gadgil
Formula there is no such scope for
division angd allocation of finances on
the basis of augmentation of nore
power [ would hike to know fiom the
hon Mimster whether steps should be
taken from now on for more and Taore
augmentation of power potentilities
of the respective States and for that
matter whether adequate [inances
would be given Secondly I would
also ke to draw the attentirn of the
hon Minister as to whether he has
come across a recent news ifem that in
North-Bengal there 18 enough potentia-
hty of water wealth and out of this
water wealth we can have power to
the extent of 1000 to 1800 mw

A few days ago a Japane«e {eam
while \iating that area were saying
with regarq to exploration that ‘dollars
are flowing wnto the sea and nobody
1, taking care of 1t Based on this
observation of the Japanese tepm that
dollarg are flowing into the Bay of
Bengal meaning that the North Bengal
water wealth 15 going wasle, will the
Government of India on thexr own
appoint a Commission or some experts
of the Water and Power Commission
to formulate an integrated plan for
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tapping thiz potential in the North
Bengal area?

SHRI K. C. PANT: We are aware of
the potential in the North Bengal area.
In fact, last week, there were two gues-
tions in relation to the North Bengal
ares which I answered in the Houge
where I gave full details of the schemes

taken up, the money that has
been alloited and the fime-span within
which the schemes are likely to fruc-
tity.

SHRI B. K. DASCHOWDHURY:
‘What about the observatior of the
Japanese team?

MR. SPEAKER: Shri Lakkappa.

SHRI K, LAKKAPPA: There were
bilateral talks between Karna‘aka and
Kerala in regarq to the sharing of sur-
plus power. What are the results of
the talks?

SHRI K. C. PANT: The delibera-
tions were bilateral, they were not
trilateral. The two States know best
what happeneq between them. They
have not sent ug any official communi-
cation. But I do believe that a certain
amount of power is going fromx Kerala
to Karnataka, and they have agreed
upon a price.

Research on raising Sult yield

#323. SHRI K. LAKKAPPA: Will the
Minister of PLANNING be pleased to
state:

(a) whether National Committee on
Sclence and Technology envisages re-
search on how to raise salt yleld iIn
the country; and

(b) it so, the proposed expenditure
on this research?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING {SHRI L
K. GUJRAL): (a) and (b). The draft
Sclence ang Technology Plan (1374-79)
prepared by National Committee on
Befence a1d Technology which was

MARCH 31, I8
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placed on the Table of the House on
the 26th March, 1674 had interlix
identified Research Projects for reising
the salt yield in the country and far
implementation of these projecis, an
expenditure of Rs. 1460 lakhs was
proposed,

SHRI K. LAKKAPPA: What is the
need of the couniry so far as sslt is
concerned?

SHRI I. K. GUJRAL: I am only
dealing with research and develop- -
ment. Salt consumption is not of my
porifolio.

SHRI K. LAKKAPPA: My hon.
friend has stated that the Science and
Technology Plan envisages that re-
search on salt is dependent on the
needs of the country. Planning ine
cludes the requirement of tne country.
It should be known. Unless you know
the requirement, how can you Plan? .

MR. SPEAKER: Please do not
argue. Ask your question,

SHRI K. LAKKAPPA: He should
answer my question. My question is
very relevant. That is why I am ask-
ing it. He cannot say I cannot put it

Anvhow, I will put ano her ques~
tion.. .

SHR] N. K. P. SALLVE: That is a
concession to the Minister!

SHRI K. LAKKAPPA: What are
the development projects envisaged In
Karnataka under this srience and
technology scheme? In Karnataka,
there is a very large availability of
salt. Which are the plarcs envisaged
in the plan?

SHRI I. K. GUJRAL: There are
two points. One is that in research
and developmenl and in the science
and technology plan, we are irying to
undertake those research development
projects under which praoduction per
hectare can be increased. For that,
some ideas have been identified already.
But so far as the total production and
consumption in the areas is concerned,
when I said it is not part of the presen{
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quertion and the porifolio. I was not
saying that it is not part of the Plann-
ing portfolie. I is not part of research
and development but of the Department
of Bcience and Technology and thir
question gtraightway goes to that De-
pariment. It does not come within
the planning aspect. However, 1f my
friend wants further information on
this question, I will be very happy to
glve it. |

SHRI X LAKKAPPA: Then le!
{ke Department of Science and Tech-
nology answer,

SHRI CHAPALENDU; BHATTA-
CHARYYIA: What are the reasons
why produciion vf sal{f at- Sambhar
lake has decreaszd? Has the Com-
mittee which iz going into the whole
question included in its purview the
question of rehabilitating galt produc-
tien from Sambhar lake itself,

SHRI I. K. GUJRAL: The situation
regarding Sambhar has been verv un-
fertunate. During ihe last rainy sea-
son., the lake had becn flooded rather
badly and there is considerable addi-
tive of sweet water. “That i1s why the
lake has now to be rehabilitaled The
idea so far as Samblar and science
and technology are concerned s ihat
we are also working out the possibility
of seeing what part of it can be
meehanised for harvesting salt efc, so
that the yield per acre increases. At
the same time, I am given to under-
stand that the Ministry concerned like
the Railways and the State Govern-
ment are now thinking nf bunding the
lake so that in future 1t cannat be
flooded and also water can be drained
quickly so that railway conneclion ean
be re-esiablished fast.

Pian te double Nucledy Capueity
Five Years-

#3323, SHRY S, P. BHATTACRARY-
YA:. Will the Minister of ATOMIC
ENERGY pe pleased to state:

.(3) . whather Govermmspt have
drawn tp o plan tp double nutlémr

QOral Answers 10

capacity in every five years in the
near future; and

(b) if so, the main features thereof?

THE MINISTER OF ENFRGY (SHRI
K. C. PANT): (a) and (b). A task
force sct up by the Atonuc Energy
Commission has drawn up plins which
cnvisage an Installed generalion of
4720 MW 1n heavy watler moderaied
and cooled CANDU reactors and 1000
MW of fast breeder reacrors by 1990.
The recommendations are under the
consideration of Government of India.

SHRI § P. BHATTACHARYYA:
Is there any problem gbout getling ura-
mium from America for the Tarapur
projecl as a result of which the work
might be stopped?

MR. SFEAKER: He is talking
about the supply of enriched uramium
for the Tarapur proyect [rom America.

SHRI K. C, PANT: There is a dis-
cussion going on in the US which my
hon. friends may also have seea in
the press,

DR. H P SHARMA: 1t iz arcep-
ted by all knowledgeable circles that
that the real breakthrough in the pro-
duciion of nuclear power would come
through the functioning of the fast
breeder reactor type. Bul there s
also a snak that the fuel for the FuR
will have to come from the CANDU
iype reactors. A 500 MW FBR would
need 1.000 kg., of plutonium and RAP
I and II will not be producing more
than 90 kgs., each a year. My ques.
tion is m three parts. Our ugres-
ment with the USA stipulated ithat the
plutonium would be sold back to the
USA, Fust, is the plutonium produ-
ced at Tarapur being sold back to the
USA? BSecond, by lagging behind in
the CANDU type reactors, are we not
jeopardising the whole FBR pro-
gramme? ‘Third, if you are short of
funds, you should come before the
Houge and take ug into confidence. If
it s due to ehortage of funds, we
would like to know tha edact pdsition.
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SHRI K. C. PANT: I shall make
use of the generous offer he hon. mem-
ber hag made. But so far as the fast
breeder resactor is concemed. I agree
that taking a long-term view, the fast
breeder reactor is of great importance
to India, parlicularly because we have
plenty of thorium which can be utilis-
ed in the FBR. Therefore, we have
two alternatives. One is plutonlum as
fuel jn the fasf breeder reacior, and
the other is thorium. We have this
option to go more the thorium-way,
and that is the natural way in which
our fast breeder reaclor programme
should develop.

qea-t fesil w1 s

* 328 w1 WieTT o RO ; /o
I wie amfew  gfer St ag T
® g w1 5

(%) wred § qwe-X feedt @
s fpw-frer w1 & farar o @1 &
T

(&) ot wiv & gfr A Qs
a e A e § ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIJES (SHRI B. P.
MAURYA): (a) and (b). A statcment
is laid on the able of the House,

Statement

(a) Medical X-ray films are, at pre-
sent, being imported mawnly from the
German Democratic Republic in Jumbto
form. Industrial X.ray and certain
special types of Medical X.ray films
are also being imported from West
Germany, G.D.R., Belgum, U.K., USA,
Czechslovakia, France and Japan,

(b) M/s. Hindustan Photo films Ma-
vufacturing Co. Ltd., Octacamund,
the only unit manufacturing X.ray
filmg in the country, are able to meet
the entire demand of the country for
Medical X.ray films, except for certain

¢
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special types of Medical X-ray
partly from their own production and
parily by conversion of X.ray jumbo
rolls imported from GDR, There are
plans to take up the manufacturs
Industrial X-ray and special types of
Medical X.ray fllms in the country, im
view of the limited demand for these
types of X.ray films.
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‘Indian Equity Participation by Coca
. . Cola Export Comporation

o %327, DR, RANEN SEN: Will the
" Minister of INDUSTRY AND CIVIL
BU'PPLIES be pleased to state:

(a) whetbu the Coca Cola Export

. Carpgration hag submitted any pro-

_posa] to accept Indun Equity partici-
Plﬁﬂn, .nd

CIVIL SUPPLIES

MAURYA): . (a) and (b). A lta'!mt
is laid on the*Table of the Hoizse.

Statement

(a) and (b). The application of
Messrs Coca Cola Export Corporation
for permission to continue its activi.
ties under Section 29 of the Fureign
Exchange Regulation Act, 1973 {s under
consideration of the Reserve Bank of
India. In the meantime, Messrs Coca
Cola Export Corporation bas submit-
ted a proposal in which it has indica-
ted its willingnesg to set up an Indian
company with not more than 40 per
cent pariicipation by the Corporationm,
for conducting the present activities
of the Indian branch viz, the manu.
facture of beverage bases (excluding
Coca Cola concentrate), their sales to
the authorised Indian bottlers and ex-
tending marketing. quality control and
other technical assistance to the said
bottlers. The Corporation hax also
proposed that Coca Cola concentrate
would be manufactured by a wholly

.owned Indian branch of Coca Cola Ex-

port Corporation. This proponl is
under consideration.

DR. RANEN SEN: In view of fact
that the Cora Cola Export Corporation
is producing an item which is nelther
essential nor involves sophisticated
technology—ihere are several drinks
made in India by 100 per cent Indian
companies—and also in view of the fact
that that Corporation has failed even
to reach the target of expori—only
last time it was Rs. 7 lakhs export ang
yet, inspite of that ,they are being
given licence every year and the
amount has increased from Rs. 8 lakhs
to Rs, 9 lakhs and then to Ra. 15 lakhs
last. year may I know what is the
mystery behind this? What s <the
mystery behind the fact that the Coca
Cola Export Corporation is allowed to
violate FERA? ‘There are other
foreign companies who have made the
export and who follow FERA but the
Coca Cola Export Corporation iz #ible
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to viclate FERA, What is {he mys-
tery behind it and what is the reascn
behind it. .

SHR{ B. P. MAURYA: 8o far as
the suspicion of the Hon'ble Member
about the mistery is concerned, there
is no myslery about it. FERA is there
to look after every foreign firmg and
initially on the basis of the report,
16.0 lakhs import entitlement was al-
Jowed. Afier that it is being reduced
to 15.0 lakhs, and it muy come down
even fo less than 15.0 lakhs
in due course, So far as
ihe FERA ig concerned, I muay submit
that it will take care of ull foreign
companies including Coca Cola, I would
also like to submit that it is on the
basig of 40-60 equity participatirn
formula. So far ag the genuineness of
this is concerned, I may state that this
is being accepted by the firm. Bul
fhere are some difficulties, One of them
is about the Coca Cola concentrate.

DR. RANEN SEN: 1In this state-
ment it is siated that the Company
has submitted a proposal in which 1t
has indicated its willingness tc set up
an Indian company with mnot more
than 40 per cent participation, clc.,
ete., FERA was introduced in 1973 cnd
in January 1974 it was passed. Two
years have gone. But the other foreign
companies are made to dilute the
capital which the Coca (nla corpora-
tion has refused Now. in thig statement
it is stated that the Corporation has
also proposed that Coca Cola concen-
trate would be manufactured by a
wholly owned Indian branch of Coca
Caola Export Corporation. This propo-
sal is under consideration. It mesns
that the Coca Cola Export Corporation
will register itself under the Companies
Act in India with 100 per cent foreign
capital and will be considered as an
Indian company. Is that the idea he-
hind the dtatement which has been
placed before this House?

SHRI B, P. MAURYA: Messrs
Coca Cola Export Corporation have
submitied their proposal. Sa for as
40-80 equity particivation formula
under section 28 of FERA is concerned.
they have agreed to that. But about

ote point ‘they have rwistd a probiem
that thelr in a global ‘conpern werking
almost 1n more than 80 countrieq and
they have got their trade secret. They
would like to manufacture comncomirate
and that concern will be 100 per cent
foreign owned. So far as this is rone
cerhed, this proposal is not wholly in
conformity with the guidelines under
FERA issued by the Government.

MR. SPEAKER: He wanls to know
whether it will be wholly an Indian
branch.

DR. RANEN SEN: Here it is stated’
that coca cola coneentirafe wonld be
manufactured by a wholly Indian own-
ed branch of Coca Cola Export Cor-
poration. Does it mean that it will
be registered in India as an Indian
company?

SHRI B. P. MAURYA: The Hon'ble
Member will be kind enough to under.
stand what I am {rying to submit. My
submission is that regarding rest of
things they have agreed. About the
concentrate, they have expressed thoir
difficultv that theirs is a concern which
is a global concern. (Interruptions)
Now, I will make the point clear. So
far as the manufacturing of the con.
centre of Coca Cola is concerned, it
will be a 100 per cent forelign crmpany
in India. But, as I have submitied,
this proposal of Coca Cola Export Cor-
poration is not fully in conformity with
the guidelines under the FERA issued
by the Government.

SHRI K. S, CHAVDA: May I know
whether it iz a fact that in their appli-
cation under FERA Messrs. Coca Cola
Export Corporation have mentioned
that there are about 126 emplnyers
working in their irm. Foreign exchange
spent on the purchase of raw mate-
rials was Rs. 220 lakhs. Profit was
Rs. 810 lakhs. Fxport for the last
vear wasg worth about Na 70 lakhs.
The outgo of foreign exchange is Rs.
143.0 lakhs. They, are spending mnney
on ahout 37 CIA agents. Tf that is a
fact, mav I know whether the govern-
ment will stop these CIA activities
through Coca Cnla Export Cnrportation
and save the foreign exchange which
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%% being spent on the employment of
128 persong in our country?

BHRI B, P. MAURYA: We are
now concerned with FERA. About
QIA activites, we do not have such
information, If the hon, member has
some concrelp information in ths re-
gard, [ request him to supply it to the
Government so ‘hat necessary aciion
may be taken agamst the wrong-doers

SHR] K §. CHAVDA:- What about
the spending of foreign exchance on
the employment of 126 persons?

SHRI B P. MAURYA: So far as the
foreign exchange involvement iz con-
cerned, 1 do not have the information.
1 can supply it later on,

SHRI INDRAJIT GUPTA: 1 always
thought that the idea of sanctioning
import entitlement quotas to this kind
of foreign firms was that the resull
would be a net inflow of foreign ex-
change. Otherwise, there is no justi-
fication for giving them import €n-
titlement quotas. I want to know whe-
ther it is a fact or not that during
1875. 1974 and 1975, while they were
granied import licences for Rs 16
lakhs, Rs. 15 lakhs and Rs, 9 lakhs, the
actual exporis of the Coca Cola Ex-
port Corporation from India were
only of the value of Rs. 7 lakhs That
means there is a net outflow of foreign
exchange and not a net inflow. Dr.
Sen asked what is the mystery behind
it and the Minister said, there ig no
mystery. But there is mystery. 1
want to know whether or not the
country would be jusiified in thinking
that on the same sort of nattern as is
being exposed now in the Uniled States
in the case of Lockheed and such
ofther corporations, this global com-
pany of Coca Cola may be spending
erores of runces in thig country to
bribe the officials and other penple to
see that this kingd of inequitous
import guotas are given to them., Se-
condly, he sqid that they have now
agreed to the 40:60 ratie. They have
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donoe nothing of the kind. The state-
men! .shows that they are irying W
circumvent, it by saying that they
agree to 40 per cent participation in
a8 new company which will Le doing
all unimportant functiong lhke ma-
nufacfure of beverage bsses ,sales,
marketing, quality control, et But
the 1eal thing 15 the concentra'e for
which the company is saying that a
new fully foreign-owned company will
be set up. Although he says this pro.
posal 18 not in econformity with FER.A;
why does the statement say that the
proposal ig under consideration now?
Are they considering proposals which
they know to be against FERA™ Wil
the heavens fal] if Coca Cola concen-
trate is not manufactured in India? Is
il so essential for us? What 15 the
1dea” Mr. Pai has said that a cubsti-
tute hag been developed at th< Food
‘Technology Instituie,

SHRI B P MAURYA: The cnly
difficulty before the Governmen{ |s,
that at present more than 10,004 peo-
ple are employed in these holtling
plants directly and indirectly. There
are 22 bottling plants and the .mvest-
ment in the disposal depots of Coca
Cola bottles may he more than Rs. 6
crores. These are the difficulties be-
fore us. No doubi the Government 1s
trying to have a beiter substitule for
Coca Cola. In that direction also, we
are working very effectively. 8o far
as the Government's intention is con-
cerned, I have already submitted be-
fore this august House that some of
the proposals made by Coca Cola Ex-
port Corporation are in accordance
with the FERA. But one of their pro-
posals viz., that they will be puiting
up an wholly Indian companv owned
by the Coca Cola company fur prepar-
ing Coca Cola concentrates, i rot in
conformify with the guirlelines given
by the Government under FERA. As
this is part of their proposals, I have
stated in my main reply that all the
proposals are under consideration

SHRI INDRAJIT GUPTA* 1 must
have a reply for my first quesiion, {.e,

about foreign exchange, Why they
have allowed it?
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MR, SPEAKER: He hay adm'tied

®

SHRI B. P. MAURYA: [ can give
figures. But so far ag the inlen-
of the hon. Member 15 concerned,
is very keen to know what the
Government is considering about,

SHRI N. K. P. SALVE: My supple-
mentary is in the coniext of impara-
tive mecessity to augment exports and
to preserve our forelgn exchange for
essential imports. May 1 know from
the hon. Minister whether the first pro-
posal which has to come about under
FERA. in which they inteni to set up
an Indian company in which 40 per
cent equity will be held by Coca Cola
Expert Corporation would entail there-
after remitlances in forelgn exchange
both of capital and of dividend? Whe-
ther this sort of manufacture of
concenirate would involve remittances
of foreign exchange? And if any
foreign exchange is to be drawn from
the Government of India, is it or is it
not possible for them within the pos-
tulates of FERA to stipulate conditions
that they must earn foreign exchange
and nut of that remiitances will be
allowed?

REF

8HR] B, P MAURYA So far as
putting up this Indian company wholly
owned by Coca Cola is concerned, that
will be on the basis of no loss and no
profit and that proposal is under con-
sideration. I am giving the delails cf
iheir proposal. Their proposal is that
the cohcentrate 18 to feed their 22 bot-
tling plants in India. So the questicn
of forelgn exchange will not arise.

BHRJ N. K, P. SALVE. What sb-
out remittances of foreign exchange?

MR, SPEAKER: That he will bear
in mind.

Diamend Tools Indusiry

*329. BHRI P. GANGADEB: Wwill
the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

« (a) whether there hag been any
increase in the export of India's
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industria] dizmond tools during the
last year;

<h:£ 80, the salient featureg there-

{c) whether any efforts are being
made to promote the diamond tools

industry?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B, P,
MAURYA): (a) Yes Sir. ’

(b) Diamond Tools of the value of
Rs, 70.36 lakhs were exported during
the year 1974-75 as against exports
of Rs, 56.26 lakhs during the year
1973-74. Exports are made to various
countries throughout the world, Dur=
g last year highest exports were
made to Rumania (Rs. 18.88 lakhs) anq
Hongkong (Rs, 10.00 lakhs).

(c) Country's requirements for Dia-
mond Toois are met by the existing
units, Export orientej schemes and
schemes for the manufucture of new
specialised types Jf tools are encourag-
ed on merits,

SHRI P. GANGADERB: In view of
the fact that India’s diamond tools
are m great demand specislly from
the or. world of the Middie-East, does
the Government propose to ncrease
tha number of thesz diamond tool in-
dustries in the vouatry; and what is
going to be the target aud the policy
regarding their swnership, location
and capacity?

SHRI B, P. MAURYA: At present,
there are T units cngaged in the ma-
nufacturing of diamond tools and bits,
The existing licensed -apacity for dia-
mond bits and diamond tools is 65,000
Nos. and 175,000 Nos. respectively.
There are several unita in the small
scale sector specializing in some of
the products. There is no capacity un-
der Letter of Intent, There is no
application pending, The producticna
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& '!'m- ma—-za.m Nos. -
Ym mu-az,ooa Nos.
- And year 1975—31,000 Nos.

-These relate to dinmmd bits. 8o
" far as the diamond tools are concern-
ed, the figures respectively, are 46,800;
62,180 and 64,000 in number, If ihere
are applicants the hon. Member can
assure them that so far as the Gov-
ernment is concerned, it is there to
encourage them. But at present, there
is no application pending.

‘Tablold Newspapers for Rural Areas

*330. SHRI R. N, BARMAN: Wil
the Minister of INFORMATION AND
BROADCASTING bLe pleased to state:

(a) whether any effort has been
made to lend a rural slant to our
newspapers; and

(b) whether there is any scheme to
encourage production of tablpid news-
papers for rural areas to deal with
rural problems and suggest remedies
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) The need for
wider coverage of rural news has been
repeatedly siressed by the Govern-
ment. However, since the newspapers
are not run by the Government, not
much progress has been made in this
direction.

(b) No, Sir. However, production
on such tabloid newspapers for rural
areas would be welcome,

SHRI R. N. BARMAN: The hon
Minister has said that the Government
has: no control sver the newspapers;
and as such, not much progress could
be made. Recently, the conference of
the All-India Newspaper Editors Con-
‘ter -stress upon the meeg for giving

.,:mu,

runlllmtbyﬂtemw ltﬂﬁt '
oan!mmel whlckhe lddrund' o

SHRIDH.AB&HBIRSIN’HA

1 had said, the Government do ndt .

run the newspapers in this country.
Both the Minister who had addressed

the conference of the All-India News-

paper Editors Conference In Patna

and myself—both of us—had stressed

the point to the [Editors that ihere

should be more wide coverage of news

from our rural and backward-areas

in our newspapers, so that our people

can know what is happening there,

what transformations are taking
place there; what changes are tuking
place. And we hope—keeping in view:

the response that we got fiom the
Editors—that they have begun to
realize that there is need for a much

wider coverage 3f rural news. in our
newspapers; and our .nformation sys-

tem.

‘SHRI R. N. BARMAN: Would the
Government like to change its policies-
and be prepared to help those nows-
papers which give better rural news?

SHRI DHARAM BIR SINHA: This
is an excellent suggestion; and we.
would definitely vonsider it. If there-.
is any newspaper which circulates, or-
covers importany news, or generally
has an overtone of rural news, then
we will naturally consider it with fa-.
vour, n

=it wrafen wher ; fafrere s
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R, o foy " wiw o afr fed
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WruTs gware § fefiore wff v e
T fal 9a § Q¥ St w Wil oy w7

wTSET ¥ g, Faegf v ¥ gy
art &, 7w ¥ xR § IEr T

AT TE

oft wf T fagy : woae o), ow
¥ ¥ & g morawzd w1 Frewe
wTAr AT s o “emrare” gawd
At § 99 T GO ¥ FW 8, W
ORI S qw At § 1 KEw
TRIEIN w7 WY Frrermor weAr g
fr oy & N gORw W IF ATHC
FWYE WO q1 TR AOIEE 06

whew 7z A8 wrr waw ¢ e
“garar”’ ww W wT G fat ¥
T Wwe & fad o ongr ww
AF FHTAT AFAT qHA & ¥ )

SHRI B, V. NAIK: The problem ot
the tabloids or the rural-biased news-
papers are basically financial, Even
though the Minister has szid  that
Government does not actually run
these newspapers in this country, there
is a lot of indirect influence  which
can be exerted by the Government on
the running of newspapers Therefore,
are there any schemes in the Ministry
of Information and  Broadcasting
whereby the financial stringency of
these newspapers or news bulletins
could be alleviated, at least in the
earHer stages? For instance, the Di-
rectarate of Audio-Visual Publicity
insists on a minimum circulation,
which itself is beyond the reach of
many of the newspapers. Could it
be relaxed for a short period so that
a newspaper could establish itself,
and after that trial period you could
stick to your rules regarding 2.000
cirgulation or whatover jt is, so far 88
Gavernment advertisemenis are con-
cerped?

MARCH 31, 1078 '
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THE MINISTER OF STATE OF
INFORMATION AND RAOADCAST.
ING (SHRI VIDYA CHARAN
SHUKLA): It js th: policy of ihe
Government to encourage newspapets
which have a rural bas and which
have circulation 1n the r1ural arras, As
the hon. Member has 1ightly pomnted
out, here it is a guestion of finance,
Here {oo we can help the newspapers
to a very Lmited extent As # mat-
ter of policy, we iry to do thot, with-
out influencing them in their business
o1 1n any cther manner We hope that
mn the new climate that h'.c been gene-
rated, as we saw 1n the All Indie News-
paper Editors’ Conference in FPatna,
where editor after ¢ditor snid that
this aticmpt would be maode, Govern-
ment would be ready and willing to
give whatever help we can legally
and within our mc'n- give them.

Setting up of Spinning Millg in
Kerala in Cooperative Sector

*331. SHRIMATI BHARGAVI
THANKAPPAN: Will the Mimster of
INDUSTRY AND CIVIL SUFPFLIES
be pleased to state:

(a) whether the Keralag Government
propose to set up two spinning mills
in Quilon and Malappuram districts in
Cooperative Sector;

(b) whether Centre has been ap-
proached for its approval and sanc-
tioning of necessary funds for this
project; and

(c) Government's response thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. C.
GEORGE): (a) Yes, Sir.

(b) and (c¢). Financial assistance to
Cooperative Spinning Mil's is  being
provided by the National Cooperative
Development Corporatinn through the
pespective Stute Governments, No
proposa] for mmsisting the cooperative
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spin mills 1 Quion apd Malap-
pm:ngmim ras ¥o ’lan boen receiv-
eddy the Corporation from the Herala
Government On receipt of the pro-
posals, the Corporation will consider
sanctioning financial assistance

BHRIMATI UDHARGAVI THANK-
APPAN. May I know the total cost
of this project and also when these
mills start functioning”

SHRI A C GEORGFE I hive made
it plain that these applications will
have to be sponsored and sent through
the State Governments So, un'ess we
recewve them, we mav not be in &
position to indicate exactly what is
the smize of the mull and what is the
schedule of commissioing

Inquiry into Affairs of the Statesman

*335 SHRI MOIIAMMAD 1SMAIL
Wil the Ministe, of INFORMATION
AND BROADCASTING Le pleased to
state

(a) whether the Fact Finding Com-
mittee on Newspaper Economics has
found a Pprima facie case against the
Statesman Limited on the basis of
evidence tendered by the General
Secretary of the Statesman Employees’
Union and has recommended a special
mquiry into the affairs of the com-
pany, and

(b) if so, the follow-up action
taken against the Statesman Lamited?

THE MINISTER OF STATE OF
INFORMATION AND RROADCAST-
ING (SHRI VIDVA CHARAN
SHUKLA) (a) Yes, Su

(b) In view of the verified and wide
fluctuations 1n the print order of
Statesman during 1973, the newspaper
was msked by the Registrar of News-
papers to explain such variations The
reply from the Statesman was receiv-
ed only In January, 1978.

Oral Answers =6

The explanation not being satisfac-
tory and in view of the malpractice,
being a matter of pablic 'mportancs,
it was reported to the Company Lew
Bourd The latter 1dsued a notice to
the Company in December 1875 to
show cause why "irectois should not
be appoimnted on the Board of D.reclors
of the Company a1ider section 493(1)
of the Compames Act, 1))6 The Com-
pany, thercupon movedq the High
Coury at Calcutla 3, a wrnit aga.nst
the nntice 1ssued bv the Com,any
Law Board and for interim stay of
the notice Inlerim stav was granted
by the High Court nd thr wri* peti-
tion 1s sub-judice wnn th> Thgh Court
of Calcutta
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1 would like to quote fromn the rve-
port of the Fact-finding Commiitee
they said

“It has to be mentined he:e that
cerlain serious  a'legation were
made by the Statesman Employecs’
Union regarding the daily editiom It
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-was stated that a large number of
copies were printed and then at once
sold as waste paper instead of being
distributed to the readers, It wus
also stated that the number of co-
pies printed varied sharply from
day to day, the number of copies be-
ing much larger exactly on those
days on which tbe number of pages
were larger. i.e. the days on which
the retail value in terms of wage
was larger, “The Statesman” did
not send the Committee the infor-
mation sought about the daily print
order until after a threat of penai
action. The print order figures s
‘furnished show unu-ueally wide va-
riations, This is a'so a case in which
-gpecial enquiry would be advisable”.

.
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SHRI INDRAJIT GUPlA: Have
Governmenti obtained auy explanation
from the Statesman is to why there
should be a discrepancy in the selling
price of the paper as between Its, Cal-
cutta edition and Delhi cdition?

SHRI VIDYA CHARAN SHUKLA:
All these matters are under investiga-
tion,

SHR] VASANT SATIIE: Has any
attempt been made tu huve the stay
granted by the sigh Court vacated,
and has the Govarnment erumined
whether they are really coup eicly
helpless 1n the face of the stay fiom
taking am action agansy this paper?

SHRI VIDYA CH{ARAN SHUKLA:
Certain'y, we have laken action to get
inter-Miui<teria] 1ecorg as quickly as
possible. But as thiugs go at present,
ithe High Court is taking more time
than it was booked We aie marshal-
ling all the legal help that we can
to pursue this case in the Hig» Court,

WRITTEN ANSWERS TO QUESTIONS

Monopolies operating in  Production
and Distribution of Essential
Commodities

*324. SHRI S A, MURUGANA-
THAM: Will the Mmister pf INDUS-
TRY AND CIVIL SUPPLI¥S be
pleased to state:

(a) whether he said that ‘“mono-
polies operating in the production and
distribution of essential commodities
and itemg of mass consumption will
be abolithed” addressing the Central
Advisory Committee on Civil Supplieg
in New Delhi on March 2, 1976; and

(b) if go, in what manner §t will
be done? . *
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUP-LiLs (SHRI A, C.
GECRGE): (a) and (b). While ad-
dressing the Advisory Committee on
Civil Supplies on 2nd March, 1376 the
Minister of Industry and Civii Sup-
plies stated that ‘he production perfor-
mances of large sca'e units were being
examined so that production was in-
creased up to their licensed capacities.
He further stated that an evamination
was being made of mcnopolies ope-
rating in the productioa and distribu-
tion -of essential commodities and
items of mass conzumpticn with the
objective of ensuring ‘hal production
of consumer goods is diversified and
augmented so that the consumer has a
choice of several iyvpes of essential
consumer items at ccmpeling rates.

Covernment have t ken several
steps-to ensure that production of es-
sential manufacturad goods is aug-
mented in the orgawiseq scctor. The
productmn is monttored regularly o
ensure that the organised sector “in.
cluding large houses disenarge their
responsibilities in this rogard. Scveral
manufactured items of mass consump-
tion'fcur example laundry soap, foot-
wear, safety matches, utensils, and
cycle tyres and tubes have heen re-
served for ‘production in the small
scale industrial sector. Cn the distri-
bution side action has been taken pro-
gressively for abolition of sn's seling
agents. The future appointments of
sole selling agents has been prohibited
in sugar, vanaspali. cement and paper
industries since September, 1975. Dur-
ing the year 1975 the Mcnopolies and
Restrictive Trade Piactices Commis-
sien has delivered 25 judgements stri-
king down or holding veid a number
of monopolistics trade practices which
pevent or distort competition. In ad-
diticn there have heen numerous in-
terim orders of the Cemmission giv-
ing various directions. The consumer
products covered in these orders in-
clude e'eetric fang fnotwear sewing
m2chines, s0aps and detergents  can-

ned and bottled fcod wvanaspati and
refined oi.s G.L.5. lamps and pressure
cookers. Inter-alia, the emphasis in
Industrial Policy continues to be gov-
erned by the objective of preventing
the emrgence oI private monopolias
an concentrarion of ecunomic power in
the hands of small rumber of indivi-
duals.

Starting of Thermal Plant from Gas
found in Tripura

*328. SHRI BIREN DUTTA:. Will
the Minister of ENZRGY be pleased to
state:

(a) whether any money has been
sanclioned for siarting Thermal Plant
from Gas found in Tripura;

(b) if so, the amount sanctioned;
and ¢

(c¢) when the work is expected to be
started?

THE  MINISTER OF ENERGY
(SHRI K. C. PANT): fa) to (c). A
provision of Rs. 100 lakhs has been
included in Tripura’s Annual Plan for
1976-77 subject to the condition that
the order for the generating set should
be placed only after the avai'ability of
natural gas is firmiy established and
the approval of the project by the
Government of India,

Nationalisation gy Private Collieries

*332. SARDAR SWARAN SINGFH
SOKHI: Will the Minister of FNER-
GY be peased to state:

(a) whether proposals have been
received from the States for nationali-
sation of private collieries; and

(b) if so, steps Government propose
to take to nationalise all the private
collierles in the country?

THE MINISTER OF ENERGY
(SHRI K. C. PANT): (a) and (h).
All the known ‘privately held coking
coal mines barring the captive mines
of the Stee! Plants, were nationalised



14 Written Answers MARCH 21, 1978

in 1972 and the non-ceking coal mines
in 1873. However. after na.ionalisstion,
cascs of privately held leases came to
light ang on the Jirection of the Cen-
tral Government, $4 such bases were
terminated and regranted to the pub-
lic sector Companies

Betting up of Tribal Development Cor-
porationg for Development Workg in
Tribak Areas
*33. SHRI DASARATHA DEB: Wil
the Minister of HOME AFFAIRS be
pleased to state,

{(a) the Stateg which have set up
Triba: Development Corporations or
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Agencies to undertake the develop-
ment works in the different compect
tribal areas; and

(b) the main features of workg that
will be undertaken by such Corpora-
tions or Agencies of the differemt
States?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
DEPARTMENT OF PERSONNAL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (BHRI OM MEHTA):
(a) and (b), Statements I & II are lad
on the Table of the Sabha.

Statement [

Rell Part the the [ MMM:M and wibad
T o o At

State Name of the Tribal Develpcment Tribal Develc pment
ame Corporaticn Agency Project /Area

1 Andhya Pradesh . AndhraPradesh Gurijan Co-operative Tribal Development
Corporation Visakhapatnem . Agency. Srikakulem.

2. Bibar

1. GUjarat

.

Bihar State Tribsl Co-cperative Develep- Tribe! Develcpmorit
ment Corporaticn. Agen

cy, Singhbhum.

Guiirat Tribal D:velopment Corporaticn
Ahmedabad

4 Madhya Pradesh Michya Pradesh State Tribal Co-operative Tribal Development

D:velopment Federation,

tar
5. Mihirashtra Mharashtra  State Co-operative Tribal -
Dsvelopment Corporaticn.
6. Ori . Tribal Development Co-operative Corpora- Tribal Develd pment
i t'n:n Lg,(?rilu. cy, Ganjam.
Tyibal Develepment
Anency, Koraput.
Tribal Dvelopment
Agency Keonjhar,
Tribal Devdlopmesnt
Agency Phalbani.,
Y. West Bengal .  West Bengal Tribel Developmert Corpora- s

e,
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. Blatement M

The Tripal’ jesit  Corpora./
tionk, except in the of Gujarat,
undertakp primarily the functioos of
mapkoting of agriculturgl and minor
forest produce and ssle of essential
consumer commodities and Inpuis
either through primary socleties or
their own branches. In some cases,
they may also undertake the supply of
consumptipn credit. Andhra Pradesh
Girijan Co-operative Corporation 1hu
been recognised as a Central Finane-
ing Agency by the Reserve Bank of
India and gives production cred:t as
well. The Gujarat Corporation is a
non-trading organisation.

Six Tribal Development Agencies
were constituted during the Fourth
Plan period under a Centarlly Spon-
sored Scheme of the Ministry of Agri-
culture, Two pagencies have been
added during the Fifth Plan period so
far. The core programmes under these
Agencies relate to accelerating the
pace of agricultural development. These
nclude programmes for land develop-
ment, horticulture, soil conservation,
minor irrigation, settlemeni of landless
tribals and development of animal hus-
bandry. The outlay for the six pro-
jects started in the Fourth Plan is
Rs 2 crores each and the outlay for
the new projects started in the Fifth
Plan is Rs. 1.50 crores each.

Passport Racket in Bombay

*334, SHRI PRABODH CHANDRA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether an inter-State passport
racket has recently been smashed in
Bombay; and ¥ ey

(b) if s0, the persons arrested?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H. MOHSIN): (g) and (b). In
September, 19875, the Bombay Police
detected a case In which the accused
petsons allegedly supplied forged

34
Indian passports te the intending emi-

grants. The followi
arrestod:m ng persons were

(1) Sarban Mangaram

(i) Devichend Batnaram

(iii) Omprakash Atmaram Dailta
(iv) Thakurdas Malhotra

The case is still under investigation.

Brain Drain
*338. SHRI H. N. MUKERJEE:
SHRI SAROJ MUKHERJEE:

Will the Minister of PLANNING
be pleased to state:

(a) in view of Prime Minister’s
speech at Kharagpur recently that
the brajn drain from India must stop,
what concrete stepg Government
propose to take for our scientists to
stay back in India; and

(b) what is Government's proposal
to gel back our scientists who are
staying abroad?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
I. K, GUJRAL): (a) The Government
of India are continually considering
means to check the outflow of our
scientists from India by generating
employment opportunities in the coun.
try. A list of the measures taken in
this regard is laid on the Table of the
House (Statement I).

(b) The Government of India have
also taken a number of steps to facili-
tate the return of our scientists from
abroad. A list of measures taken in
this regard Is laid on the Table of the
House (Statement II).

Some other steps under considera-
tion are:

(i) Restriction on certain highly es-
sential and scarce categories on
seeking employment abroad; and

(i) Laying down compulsory repatri-
ation of a portion of earning
abroad.
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Administrative and ' lagt jkpects of

m::un:n hk:;'h improve ssploy-
opportuni , Tn-
gineers, Medical Pemnnel‘ar 5"*3;“?"

1. A monthly “Technical Meppower
Bulletin” is published giving particu-
lazs of persons who are avsilable for
employment. About 3,000 copies of
the Bulletin are distributed free to
the various employing organisations
to faollitate utilisation of sudh persons,

2. Suitable candidates are recom-
mended in respense to requirements
notified to the CSIR by employers and
recruiting bodies,

3. The CBIR also scrutinises adver-
tisements appearing in important news-
papers and makes recommendation of
registrants with appropriate qualifica-
tiong for consideration against these
gdvertisements,

4, Research Fellowships are offered
by the CSIR, UGC, ICMR, etc.

B. Research Schemes in Universities
and other institutions are financed by
different agencies and thus gensrate
employment,

“6. The Scientists Pool Scheme oper-
ated by the CSIR provide temporary
placement to scientists, technologists,
ete. with high academic records.

7. The scheme of supernumerary ap-
pointments is in operation for quick
abserption of highly qualified scientists
and technologists.

8. Financial assistance Is rendered
by nationalised Banks to enterprising
unemployed persons.

? Scientists, engineers and techno-
logists are encouraged to set up their
own enterprises. The Public Sector
Banks provide the total capital needed
for such ventures,

10. Industrial Co-operatives formed
by scientists, engineers, technologists,

ployment opportunities to the varlous
categories of job seekers, Including
sclentists engineers and doctors through
the implementation of the plan pro-
grammeg in different sectors. It is ox-
pected that considerable job opportuni.
ties would be created dyring the Firth
Plan period through the implementa-
tion of sectoral programmes in the
fields of agriculture, major and medium
irrigation, soil conservation, industry,
public health etc., as well as in the
corporate and unorganised sectors, in
the tertiary and allied services, and
trade and commerce etec.

Statement X

Measures faken by Government to
facilitate return of Indian Sclentific
and Technical Personnel to India.

1. A speclal section “Indians Abroad
section” of the Natlonal Register 1s
maintained for enrolment of Indlan
Scientists and Technologists abroad
and for the circulation of their parti-
culars in the form of classified Direc-
tories to all Ministries, Departments of
the Government of India, State Govern-
ments, Union and Statp Public Service
Commigsions, Universities, Public Sec-
tor Industriezs and large privaie sector
establishments, Particulars of such
personnel are also published in the
monthly “Technical Manpower” bulle-
tin (CSIR) which is distributed free
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40 about 3,000 organisations gl over
India ¢

2 The VUnion Public Service Com-
misslon and most of the State Public
Service Commissions have agreed to
treat Indian Smentific and Technical
Personnel whose particulars are in the
Indians Abroad Section of National
Register, as ‘Perscnal coniract’ candi-
dates for posts advertised by them

3 A “package scheme” has been
approved to atiract Indian aclentists
techniologists and engmineers working in
production units abroad to come back
and start their ewn industries in this
country particularly in spheres where
they may have acquired skills in pro-
duction technology

4 The Scientists Pool operated by
CSIR provides temporary placement
for well-qualified Indian Scientific and
technical personnel returmung {from
abroad without an assured job

5 Supernumerary posts can be creat
ed 1 approved scientific institutions to
which temporary appointments can he
made quickly from among the scient-
1sts working and studying abroad

w7 TR T wew Wi gefne

*337 =t ¥ T fag ¢ W@
wuf 7t 97 TaTY WY ¥UT w1
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Commissioning of Television Centre ab
Jullundyr

*338 SHRI B S BHAURA Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state

(a) the time bv which Jullundur
Television Centre will be completed;
and

(b) the time by which the produc
tion of programmes will be started
from Jullundur?

THE MINISTER OF STATE INFOR-
MATION AND BROADCASTING
(SHRI VIDYA CHARAN SHUKLA)
(a) and (b) The Jullundu: Television
Centre 15 expected to be commissioned
by 1978-79

Allocations to States for development
of Hill Areas for 1976-17

*339 PROF NARAIN CHAND PAR.-
ASHAR Wil the Mimster of PLAN-
NING be pleased to state

(a) whether the Planning Commis.
sion has made any allocations for the
States for the development of Hill
Areas/regions out of the total alloca-
tion of Rs 500 crores for the Fifth
Five Year Plan,

(b) if so the allocations for each
one of the States and the Union terri.
tories, for 1976 17,
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(0) whether dny guridelines Mave also
Mmhmhm;m

‘{d) 1f 30, the brief outlines thereo??

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
I, K. GUJRAL): (a) and (b). The
Btatewise allocation of this Central
Asgistance for the Fifth Plan peried
will be finglised along with the Fifth
Plan, A statement showing the alloca-
tions in respect of each State as also
that for the Western Ghats programme
for the year 1976.77 is laid on the
Table of the House,

(c) and (d). Since the strategy for
the development of hill areas located
in various States will have to be
different, 1t will not be appropriate fo
iay down uniform guidelines, State
Governments have been requested to
prepare integrated plans for their hill
areas keeping in mihd the peculiar
physio-geographic conditions and re.
source endowments of their hill areas.

Statement

Statement showing allocation of
Special Central Assistance to Hill
Areas and States in the Western Ghats
region—1876-77.

Hill Arca of : Rs. crores)
1. Uttar Pradesh . . " 22-00
2. Assam . . . 5°00
3. West Bergrl . . 3-00
4. Tem:l Nrdu . . 150

Western Ghats Region
1. Maharaghtra - i - 1- 40
2. Kenala " . . 118
3. Karrataka . . . 090
4. Taml Ncdu . . . o' 8o
§. Goa, Daman & Diu . 0°22

Economic Development of Sikkim

*340, SHRIMATI ROZA DESH-
PANDE: Will the Minister of PLAN-
NING be pleased to state:

(a) whether Government have as-
sured all help for economic develop-
ment of Sikkim; and

(b) the stepa takéen by Government
in that direction?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
I. K GUJRAL): (a) and (b). The
Government of India have always
taken special interest in the econemie
development of 8ikkim and have en-
deavoured to make available all possi-
ble mesistance in thiz regard, THe Gov-
ernment of India constituted a special
Team for drawing up a sirategy for
the economic development of the State. -
This Team was led by a Member of
the Planning Commisgion. In accord-
ance with the recommendation of this
Team and after discussions with the
Government of Sikkim. a provision of
Rs, 631 crores was made for Sikkim's
Annual Plan 1975.76. For the year
1976-77, Sikkim's State Plan has been
approved with an outlay of Rs. 12.20
crores after detaled discussions bet-
ween the officials of the Government
of Sikkim, representatives of Planning
Commission and the concerned Central
Ministries. The major thrust of the
programmes which have been included
in this Plan would be rural develop-
ment with adequate emphasis on Agri-
culture and allied sectors, Village and
Small Industries and the exploitation
of the Mineral and Forest Wealth of
ihe Stale,

Rehabilitation of Andamanese and
Onge

1654. SHRI SHYAM SUNDER
MOHAPATRA. Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether adequate provision have
been made for rehabihitation of Anda-
manese and Onge tiibes in Andaman
Islands; and

(b) i so, the steps taken to bring
them into the mainstream of other
established races and communities ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H. MOHSIN)- (a) and (b).
Andamanese and Onge tribeg in Anda.
man Islands are two of the primitive



ties, the Onges, till very recently, have
been living in complete isolation, Only
in the last few years, regular con-
tacts are being made with one of the
groups near Dugongcreek. The leval of
Onge eromomy is comparable to pre.
stone age. Therefore, a very cautious
approach is being adopted in relstion
to their development. The Govern-
ment of India have recently constitated
an Advisory Committee comprising ths
Chief Commissioner, Joint Secretary,
Tribal Development, Director, Anthro-
pological Survey of India, a represen
tative of All.India Institute of Medical
Sciences and a well-known Anthropolo-
gist to advise the Chief Commissioner
on the approach to the development of
these groups and review the pro.
grammes, This Committee has visited
these groups in the month of February,
1976 and have reviewed their pro-
grammes. Their detailed recommenda-
tions are awatted. In the meantime,
the Administration is continuing Iits
normal developmental activity in the
Straight Islands and Lattle Nicobar
Islands.

In the approach now adopted, the
health problem of these groups has
been given the highest priority The
representative of the All-India Insh-
tute of Medical Sciences has given a
preliminary report. It will be follow-
ed up by further detailed investigations
and remedial meagures,

1655, SHRI 8. RADHAKRISHNAN:
Will the Minister of ATOMIC ENERGY
be pleased to state:

(a) the estimated cost of expendi-
ture envisaged and the time achedule
for the construction of the Madres
Atomic Power Project at Kalpekkam;

anflb) the expenditure incurred so far;

(c) the outlines of work carried out
80 far 7

THE PRIME MINISTER MINISTER
OF PLANNING, MINISTER ATO-
MIC ENERGY, MINISTER ELEC.
TRONICS AND MINISTER OF BEPACE
(SHRIMATI INDIRA GANDHI): (a)
The sanctioned cost estimate for the
two units (of 235 MWe each) of
Madras Atomic Power Project 13
Rs. 147.72 crores and according to the
present time schedule Unit I of the Pro-
ject is likely to attain criticality in
early 1978 and the second Unit in 1979,

(b) The expenditure incurred upto
end of February 1976 for both the
Units of Project is Rs. 90 51 crores.

(c) The outlines of work carried out
go far in respect of both the Units are
as folows —

UnitI

All elvil works have been completed.
Installation of major nuclear equip-
ment has commenced. Erection of
turbo-generator s in progress. All off-
ghore civil works for condenser cools
ing water system have been completed.

-
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Unit-11

Civil works on the turbine building
have been completed and those on re-
actor building are nearing completicn,
Manufacture of major nuclear and
conventional equipment is in progress.
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Production of Consumer Goods

1657. SHRI SAMAR GUHA: Will the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

(a) total production and per capita
consumption of consumer goods like
textile, soap, tea, sugar, footwear,
match-sticks etc, during the year 1973-
74; and

(b) the expected production and per
capita consumption during the year
1975-76 ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND CIVIL
SUPPLIES (SHRI B. P. MAURYA):
(a) and (b), A statement showing total
production and per capita availability
of certain consumer items for 1973-74
and 1974-75 is enclosed, Estimates for
1975-76 are not yet available.

Production and per capita availability of selected consumer goods during 1973=74 and 1974-75

sl. Productio ; Tabiliv
No. Commodities : n Per capita ava-l_l_abill ¥
Unit  1973-74  1974-75 Unit  1973-74 1974-75
1 Edible Qils Mill. 8-8 8 16 Zas, 5 2
Tonnes e ? Kes = 2
2 Vanaspati . Th. 4493 351'7 Kgs. 08 0'6
Tonnes

b. Production in terms of major oilseeeds.

1]
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o 4 o e i1 N 1973-74 W-7s Unie 197374 1974~75
3 Sugar . E 4 3 7440 4650 Kg 60 58
] 4
4 Cotwan Cloch ML Mstres 7046 6 8267 6 Motres | .
() M 11 Sector ™ 4083:6 4450 4 » 12 o} 129
(¥) Dacehtralised | » 38630 381772 » ]
¢ Minmade fibres » 84579 8639 » 15 14
6 Tes MILEKgs. 4680 4936 Grams 421 438
% Coff:ze Mitl, Kgr. 870 861 G.ams 64 63
]
Y . 6
8 Soaps twd MilLKgs. 2400 228
9 Mytches* ( ML 470 42460 Nt available
sector only. boxes
; {
10 Footwear* l\ﬂ 569 567
ctor P,
Sygeee- )

-

%m:umhbdn:ﬂfmafmm . matches axc foctWees coule net beest mitee ¢ 1ha
&lim'hlcp:ot’noum of these items in thetl:nnll-mk sectc1 for which date gre not avarlcble phy‘n:
terms

@Includes lesther (Western and Incian), rubber and plastc footwear.
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Educationa] Financial Aid {o Depen-

dants of ex-Servicemen of Bihar

1659. SHR1 BHOGENDRA JHA,K will
the Mimnmister of DEFENCE be pleased
to state.

(a) whether educational financial
ald to the dependants of ex-service-
men of Bihar has not been given
since 1972; and

{b) 1if s0, reasons for delay?

THE DEPUTY MINISTER IN THZ
MINISTRY OF DEFENCE (SHRI J. B
PATNAIK) (a) and (b), The infor-
mation 18 being collected and will be
laid on the Table of the House.
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Newspaper reading among Villagors

(a) the percdntage of vilthgers in
our country, who can read and under-
stand the dally or weekly newipapers;
and

(b) the steps Government are tak-
ing to Increase the newspaper reading
among villagers in the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) The percentage of
rural literacy according to 1971 Census
is 23,7 per cent, but a larger percent-
age can understand a newspaper if
read out. The percentage of such vil-
lagers is not available.

(b) With various measures taken io
increase the percentage of liferacy in
the country and the policy of the Gov-
ernment to support small/medium
newspapers, the mnewspaper reading
among villagers should steadily in.
crease.

Violation of Imndian Waters

1661 SHRI SHASHI BHUSHAN: Will
the Minister of DEFENCE be pleased
to state

(a) the number of foreign fishing
vessels that transgressed the Indian
waters during the years 1875 and 1876
so far;

(b) the names of countries to which
they belonged;

(¢) how many of these vessels were
seized and the number of persons ar-
rested, and

(d) the particular measures taken
t{o protect the Indian waters from
being violated ?

THE MINISTER OF DEFENCE
(SHRI BANSI LAL): (a) During the
perlod in question 46 foreign fishifig
vessels were found transgressing in
Indian Territorial walets.
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(c) Twenty vessels were seized and
334 foreign nationals were drrested
from these ships,

(d) Intensive patrolling of the terri-
torial waters is being carried out by
the Naval and Police crafl.

Directives to States for seiting up Re-

view Complitegy to review Appeals of

Government Officlals removed from
Service

1662. SHRI VASANT SATHE : Wwill
the PRIME MINISTER be pleaseq to
state:

(a) whether Government have issu-
ed directives to the State Govern-
ments to set up review committees to
consider the appeals of the Govern.
ment officials removed from service in
the wake of emergency;

(b) f so, whether any guidelines
for seting up and working of these
committees have been given to the
State Governments and if so, the main
features thereof, and

(c) how many State Governments
have actually set up such committees
and the reaction of other State Gov-
ernments who have not set up such
commiitees ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, DE-
PARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI ONM MEHTA)
(a) A sugestion hags been made tn the
State Governmenis to conside: the jel-
ting up of a suitable machinerv in the
States for considering representations
from the State Government sorvants
who were retireq prematurely,

(b) Wo guidelines have been given
to the State Governments in this re-
gard. However, a copy of the instruc-
tions issued for dealing with similar
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tepresentations in the Cential Jovern-
ment offices has been sent to the State
Governments for information.

(c) Four State Governments have set
up the Review Committees so far, The
Mmatter is still under consideration fn
the remaining States,

Annual Plan Outiay for M.P, fer
197617

1683. BHRI R. S, PANDEY: Wikl the

l:h':ister ot PLANNING be pleased to
state:

(a) what was the total plan outlay
for Madhya Pradesh during the last
three years; and

(b) what will be the {otal plan out-
lay for 1976.771 o
-

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (BHRI I
K, GUIRAL): (a) and (b). The sizes
of the Annual Plans of Msdhya Pra-
desh for 1973-74—1976-77 are a8
under:—

(Rs. in crores)

Year Total
o
1973-74 . 144°36
1974-75 . . . 15238
1975-76 . . . . 21338
1976-77 v e 272-00

T e e e, s

Safety of Jharia Township

1664. SHRI S. R. DAMANI :
SHRI K. M. ‘MADHUKAR':

Will the Minister of ENERGY be
pleased to state-

(a) the facts concerning a Samachar
report recently that the entire Jharia
township is standitg on galleries
underneath made in coal mining ope-
rations;
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{(b) whether a fechaical survey has
been undertaken to ascertain the spfe-
ty of the township and what are the
findings; and

(c) what advance safety precautions
are being tsken fo avold any mishap
in future?

THE, BEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROUF. SID-
DHESHWAR PRASAD) : (a) Only a
pari of Jharia Township is standing on
area developed by underground mining
cperations.

(b) and (¢). A technieal survey
wias undertaken some years ago by
Government agencies, on the hasiy of
which, special restrictiong were im-
pobed by the Directorate Geheral of
Mines Safety for making development
of coal seams underneath the Jharia
towriship, The Bharat Coking Coal
Limitted i working the underground
mines, taking into account these res-
trittions.

Sefling up Industry for Welfare of
Tharus in Bahraich

1665. SHRI B. R. SHUKLA :
Wil the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased tu
state:

(a) whether any indusiry in any
sector has been set up in the areas
inhabited by Tharus, & Scheduled
Tribe in the district of Bahraich
(Uttar Pradesh); and

(b) whether any survey had beecd
made to assess the feasibility of seiiing
up any industry to ameliorate the
condition of the said Tribe ?

THE MINISTER QF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL. SUPPLIES (SHRI B. P. MAU-
RYA): (a) Statistics regarding indust-
rial dicences etc, are maintained, dis-
trictwise and Statewisé and not ares-
wise. Two industrial licences have
been issued during 1974 and 1975 for
location of industrieg in Bahrsich Ulst.
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of UP. which are under imgplementa-
tion. Nesides, 187 units were regls-
tered by the end of 1073 In the diekeict
of Bahraich in the small scale sectar.

(b). An industrial potentiality sur-
vey of District Bahraich was conduct-
ed by Small Industries Service Insti-
tute, Kanpur which suggested cortain
gc:ntﬁu for development in this dis-

Raral Elecirifieation in Madhya
Pradesh ;

1666. SHRI MARTAND SINGH: Wil
the Minister nf ENERGGY be pleased to
state:

(a) the progress of rural electrifiea-
tion programme in Madhya Pradesh
specially in the Rewa region of the
State; and

(b) the steps Government propose
to accelerate the pace?

THE DEPUTY MINISTFR IN THE
MINISTRY OF ENERGY (PROF. 8ID-
DHESHWAR PRASAD): (a). There
are 70,883 villages :n Ma:dbya Pradesh.
11,872 villages (16.5 per cent) have
been electrified upto 15th March, 1976.
Rewa region of the State compr'sing
Rewa, Sidhi, Shahdol and Satna dis-
tricts has a total of 7,828 villages. Out
of these, 809 villages (10.3 per cent)
stang electrified upto 15th March, 1976.

(b) With a view to accelerate the
pace of rural electrification in Madhya
Pradesh, substantial funds have been
provideq for the purpose in the draft
Fifth Plan as under—

Rs. in crorcs
1. Normal Deve 1ut  Pro-
gramme of the State . . 20
2. Mirimum Needs Programme ss
3. Normal smme of the
Rural Elect tizor
ration Lid. . . . 26

With this outlay, thn position in {he
State is expected to improve substan-
Hally.
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Suivpen for Tribal Devojopment in
. Maharashira

1667. BHRI 7. M. KAHANDOLE:
Wil the Minster of HOME AFFAIRS
be misased to state-

(a) the Districts of Maharashtra in-

cluded in the Sub-Plan for Tribal

t and what are the
included in the Sub-Plan;

(b) the Céntre's share out of the
totid out-lay; and

{¢J the amount proposed to be gpent
in Nubik District but of this?

THR DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI ¥. H. MOHSIN): (a) the areas
of tribal concentration falling in the
districts of Thana. Nasik, Dhulia,
Ahmednagar, Pune, Nanded, Amravati,
Yeotmal and Chandrapur are proposed
for inclusion in the Sub-Plan for tmbal
development in Maharashtra

The Sub-Plan covers al] mspects of
development and includeg programmes
for agriculture, cooperation anqi com-
munity development, {irrigation and
power, industry ang mining, transport
and communication and social services.

(b) ang (c). the mws of the Sub-
Plan of Maharashira including special
Centra] assistance and the district-wise
allocations has not teen finalised,

Monthly Production from the Coal
Mines which were closed down by
Private Employers ang since reopened

1668 SHRI N E. HORO' Will {be
Minister of ENERGY be pleased to
state;

(a) the number of coal mines, cok-
ing and non-coking which were closed
down by the private employers and
which have since been reopened; and

(b) the particulars of their names
and monthly production from the day
of recpening 7

THE DEPUTY MINISTER N TRE
MINISTRY OF ENERGY (PROF. SID-
DHESHWAR PRASAD) : (a) and (b).
The information 1g collected dnd
will be laid on the Table of the House.

Working of M/s Arthur Builes,
Muzaffarpur

Fl

1665. SHRI HARI KISHORE SINGH-
Wili the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether M/s Arthur Butler,
Muzaffarpur, has made satisfactory
progress after its take.over by Gov-
ernment;

(b) it so, the facts thereof; and

(c) the steps taken for Iimproving
the condition of the factory?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A C
GEORGE): (a) and (b), After take-
over of the mahagement of M/s, Ar-
thur Butler and Company, Muzaffar-
pur, by the Government of India, the
factory started functioning with effect
from 10-8-1974, after it had remained
closed for nearly 2} years. In spite of
financial difficulties at times, the com-
pany has made satisfactory Lrogress
and hag been able to achieve 60 fo 70
per cent of the targetted production.

(c) Well planneq efforts are being
made to diversify the product-mix for
manufacture of Coal Tubs and Mine
Cars for Bharat Coking Ceal Limited,
fabrication of Stee] Structurals for
Hindustan Stee] Works Construction
Limited and production of Hydraulic
Gates and Transmission Towers for the
Bibar State Government as also manu~
facture of Sugar Mill Machinery. The
Railway Board have also places a fresh
order on the company at economic
rates for the manufacture of 360
MBOC type wagons. The company is
expected to achieve viability in the
not too distant future.
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Activitiey of Iﬁ.:m Corpara-

1670. SHRI KRISHNA CHANDRA
HALDER;

SHRI SHASHI BHUSHAN:

Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state: :

(a) whether Government have told
the Multinatisnal Corporations to
open industries and diversify their
trade in India; and

(h) if so, the main features of the
palicy in this respect?

THE MINISTER OF STATE IN THE
MINIETRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P. MAU-
BYA): (a) and (b). The existing In-
dustrial Policy of the Government as
notified in the Press Note dsted the
2nd February, 1973 specifies the areas
in which and the conditions under
which the multinational corporations
will be eligible to participate in and
contribute to the establishment of in-
dustries in the country,

Prior permission of the Reserve
Bank of India under Section 29 of the
Foreign Exchange Regulation Act 1073
is required to be obtained by all com-
panies coming within the purview of
the gaid Section to expand or diversify
their industrial or other activities
‘The applications received in this regard
by the Reserve Bank of Tndla are
dealt with under the Guidelines for
administering Section 29. FERA which
have been laid on the Table of the
House on 20-12-1073.

Scheme for Welfare of Backward
Classes

1871. SHR1 SHANKERRAO SAV-
ANT: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether anv scheme has been
prenared and machinery set up to
look nfter the welfare of Scheduled
Castes, Scheduled Tribes and other
backward classes and nomadic tribies;
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(b)ill'suhtmlhm soisenes

and the machinery set up to imple-
and

{c) the efforts made during the Iast
three years to look after the wellare
of these three classes ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AYPAIRS
(SHRI F. H. MOHSIN): (a) to (e).
Various schemes under Central/Cest-
rally Sponsored Programmeg angd Btate
Sector are being implemented for the
welfare of Scheduled Castes, Scheduled
Tribes, other Backward Classes Denoti-
fleg Tribes, Nomadic and Semi-Noma-
diec Tribes. The schemes takem wp
during the last three years (1073-74 to
1978-76) are given in the stetement
laid on the Table of the House. [M
in Library. See No. LT-10836/76).
Thege schemes are being executed by
the States/U.Ts.

However, under the scheme of post-
matric scholarsrip. the Ministry of
Home Affairs has set up a oilot pro-
ject at Gauhati In Assam which is
looking after direct disbursement to
post-matric scholarships to inter-Btate
students belonging to Scheduled Castes
and Scheduled Tribes, coming from the
adjoining Stateg like Assam, Megha-
laya, Tripura, West Bengal, Arunachal
Pradesh, Mizoram etc. Under the
scheme Coaching and allied Schemes,
the coaching-cum-guidance centres are
being run through the D.G.E&T. and
necessary funds are provideg by this
Minigiry. The scheme of aid to volun-
tary organisationg of all India charac-
ter is also operated by this Ministry.

During these three years, the amount
of Rs. 170.48 crores would have heen
speni on these schemes

Assistance to Fisheries Cooperatives

1672, SHRI VARKEY GFORGE. Will
the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to slate:

(a) whether the National Coopers:
“ve Developmeni Corporation has fori
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mulsted certain schemes to give finan-
cldl asvistante to fisheries cooperatives
in Kerala; and

(b) it so, the main features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OpF INDUSTRY AND
CIVi, BSUPPLIESE (BHRI A. C.
GEORGE): (a) and (b). The National
Cooperative Development Corporation
has formulated a general scheme of
amistance to fisherles cooperatives for
expanding their production and mar-
keting activities, establishment of pro-
cessing units as well as service/repair
centres for mechanised boats and other
equipment, construction of godowns/
sheds, setting up of technical ang pro-
motional cells 1n the National/State/
Regional cooperative fisheries federa-
tions, preparation of project reporis
for establishing processing units and
also for training of technica] manage-
rial personnel of fisheries cooperatives.
The Corporation’s assistance will be
glven to cooperatives through respec-
tive state governments. The Corpora-
tion hag not so far received any pro-
posal from the Kerala Government for
assisting fishery cooperatives in that
state On receipt of proposals from
the State @Government the Corpora-
tion will consider giving assistance

UN Report on Multinational Corpo-
rations in India

1873 SHRI SOMNATH CHATTER-
JFE Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state

(a) whether Government have
studied the UN reports on Multi-
national Corporations;

(b) if so, the reaction of Govern-
ment thereon; and

(c) steps being taken to restrict the
sphereg of operation of these corpo-
rations in Indla?

THE MINISTER OF STATE IN THE
JMINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P MAU-
RYA): (a) Yes, Sir.

(b) and (¢). Government's policy
towards foreign investment and colla-

bﬂr;:ﬁ including collaborations with
mu tional corporationg 15 highly
selective, Import of foreign capitat
ang technology ig permitteq 1n sophisti-
cateq fields of Industry in which teck-
nological or eritical production gaps
exist. Foreign investment, where
considered necessary, is normally res-

Through a proper screening of exist-
ing as well as future foreign invest-
ment and collaboratwon, the operation
of multi-national corporationg are made
to conform to national priorities,

Various existing Acts and Regula-
tions of the Government provide for
adequate controls over the operations
of the multi-nationa] corporations in
India. These include Foreign Fx-
change Regulation Act, 1973, Capital
Issues (Control) Act, 1049, Industries
(Development ang Regulation) Act,
1951, the Monopolies and Resinclive
Trade Practices Act, 1965, and Com.
pames Act, 1956 According to the
Industria] Licensing Policy Statement
of February, 1973, foreign majority
companies are ehgible to participate m
the areagq specified 1n Appendix I and
export-oriented 1ndusines Foreign
companies coming up for expan<ion or
diversification are required to associate
Indian capital in accordance with the
dilution formula announced by the
Government.

Setting up of a Television Cenire at
Bangalore

1674 SHRI P R SHENOY Will the
Ministe, of INFORMATION AND
BROADCASTING be pleased fo state

(a) whether there 1s 8 demand
from the people and Government of
Karnataka for the establishment of a
television centre at Bangalore, and

(b) 1if so, the reaction of Govern-
ment thereto ?

THE DEPUTY MINISTER IN THERE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Yes, Sir. Certain
commumcations on thig subject were
received.
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{b) Due to conatraints of recources,
currenily there is oo plan of setting up
4 T.V. Centre at Bangslore.

Production Procasses duveloped by
. BARC, Bombay
1675, SHRIMATI BIBHA GHOSH
GOSWAME: -
SHRI INDRAJIT GUPTA:

Will the Minister of ATOMIC ENER-
GY be pleased to state:

(a) whether the Bhabha Atomic Re-
search Centre at Bombay has deve-
lgped production processes;

(b) if so, the names of the produc-
tién items; and

(c¢) whether it is available to indus-
1ities ?

THE PRIME MINISTER, MINISTER
OP PLANNING, MINISTER OF ATO-
MIC ENERGY, MINISTER OF ELEC-
TRONICS AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI) (a)
and (b). Yes Sir, Bhabha Atomuc Re-
search Centre has developed a numher
of production processes Detailg of the
production items are contamned in a
publisheq catalogue, copies of which
are available in the Parhameni Libra-
Ty

(c) They are avalable to industries
through the Nationa] Research Deve-
lopment Corporation of India

Meeting of Southern Regional Elec-
tricity Board

1676 SHRI Y ESWARA REDDY
‘Wil] the Minster of ENERGY he pleac-
ed to state

(a) whether the 43rd meeting of the
Southern Regional Electricity Board
was held at Hyderabad on 25th Febru-
ary, 1976; and

(b) if so, the subjects discussed
therein and results thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF, SID-
DHESHWAR PRASAD): (a) Yes, Sir.

(b) The meeting reviewed the power
supply position, discussed the yuestion
of Stateg with surplus power assisting
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the deficit States and also considered

ing provisioning of under frequepsy
relays, The
construction of' InterState links as
also the guestion of improvement in
tele-communicntion and loag despatph
facilities in the Region?

Production of T.V. Seis

1677. SHRI TRIDIB m

Will the Minister of
be pleased to statg:

;a) the H.cfnuod and espa-
cifies of television sets oy In
the country and the actual pumber of
annual produyction of such sets: and

(b) whether the attention of Geov-
ernment has been drawn to the fact
that notwithstanding the indigenous
production of picture tubes in the
country for the manufacture being
self-sufficient, these are still being al-
lowed to be imported in good numbers
thus increasing the glut of T.V. sets in
the market ?

THE PRIME MINISTER, MINISTER
OF PLANNING, MINISTER OF ATO-
MIC ENERGY, MINISTER OF ELEC-
TRONICS AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI): (a)
The licensed/approved and Installed
capacity and the actual production of
T. V. sets during 1975 was 3,09,300;
2,20,000; and 97,000 numbers respec-
tavely.

(b) (1) The need to give protection
for indigenous production of T V. piec-
ture tubes has been given full consi-
deration while formulating the import
policy for the year 1976-77.

(1i) Government are aware that as
a result of several factors including
high cost of T.V. sets and reduced
purchasing power, the of-take of T.V.
sets in the market has been on a re-
duceq scale during the last year How-
ever, it is expected that the package
of measures contalned in the Unlon
Budget for 1978-77 will result in in-
creased sale of T.V. sets in the course
of 1876,
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Reoruiment in Indlan Forest Service

3478. SHR] ARJUN SETHI: Wil
mmmn&mum to
L

(8) whether the intake by direct
recruitment in the Indian Forest Ser.
vice has been much smgller than the
requirements during the last five
years; and

(b) it so, the specific reasons there-
for and the reaction of Government
theceto ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL
AND ADMINISTRATIVE REFORMS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI OM

'A): (a) and (b). The Indian
Forest Service was constituted from
1st July, 1966, In order to constitute
viable cadres, it was necessary to ap-
point as many as possible of the State
Horest Service Officers, as were found
suitable, to the Service at its initial
constitution. After the completion of
the initial recruitment to the various
State cadres, generally relatively small
gaps were left for subsequent recruit-
ment. These gaps were to be distri-
buted for direct ~ecruitment and for
promotion from the State Forest Ser-
vice It would not, therefore, be cor-
rect to say that direct recruitment
during the last five years hts been
much smaller han the requirements

Loss of Energy due to Pilferage

1679, SHRI HARI SINGH:
SHRI S, R. DAMANTI:

Will the Minister of ENERGY be
pleased to state:

(a) whether one fifth of the total
power Renerated in India goes waste
through pilferage during transmission
and dwstribution every year;

(b) the estimated yearly loss of
egergy from 1973 onwards in trans-
mission lInes and due to pilferages
separately; and

(c) steps Government propose to
minimize such loss?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) &nd
(b). Transmission, transtormation, dis-
tribution and other losses of energy
in the country are estimated at 20.46
per cent and 20 per cent respeckively
for the period 1873-7¢ and 1874.75.
This includes all losses including pil-
ferage.

(c) The following steps are being
adopted or proposed by various Boardg
to reduce losses,

(i) Erection of new transmission
lines and  sub-stations to relieve
over-loaded lines, changing of con-
ductors of the existing lines, re-
location of sub-stationg and re-ar-
rangement of existing L.T. system.

(i1) Installation of H.T. capacitors
at various grid sub-stations to im-
prove voltage conditions, reduce
loading of the transmission lines and
reducing losses

(ili) Setting up of special units
in the State Electricity Boards to
prepare schemes for reduction of

losses and to ensure timely imple-

mentation of various items of works
to minimize losses and make opti-
mum use of available capacity cf
power.

(iv) Amendment of Board’s condi-
tions of supply to make it obliga-
tory on the part of inductive mo-
tive power consumers to Instal
shunt capacitors at their terminals
before new power connections are
given.

(v) Setting up of Vigilance
Squads to conduct surprise inspec-
tions to check pilferage of energy.

-

Y

L
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(vi) Provision of double compart-
ment meter boxes on the consumers’
premises to prevent tampering with
the meters.

i (vii) Provision of out-cuts after
the meters fo avoid direct tapping

the

levels and report of checks sent to
the Billing Units for wverification
with the readings furnished by the

Performance of Delhi T.V.

1680, SHRI RAJDEO SINGH: Will
the Minister of INFORMATION AND
BROADCASTING bg pleased to state:

(a) whether many Television
viewers in Delhi have lost interest in
viewing the Delhi Television, for its
low gtandard of performance; and

(b) it so, the sfeps Government pro-
pose to take to improve the standard
of programmes ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) No, Sir. The find-
ings of the Audience Research surveys
and letters from viewers indicate that
a majority of the programmes are quite
popular with the audience.

(b) The programmcs arz constant-
1y reviewed by Doordarshan to effect
improvements in the light cf sugges-
tions received from various sources.
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Loss incurred by H.EC, .

1681. SHRI JAGANNATH MISHRA:
Will the Minister of INDUSTHY AND
CIVIL SUPPLIES be pleased to state:

(a) whether Heavy Engineering
Corporation is incurring loss for wamt
of orders; and

(b) i so, the remedial meuum'
proposed ?

H L]

THE MINISTER OF STATE IN .
THE MINISTRY OF INDUSTRY AND
CIVIL. SUPPLIES (SHRI A. OC.
GEORGE): (a) ind (b). The HEC.
had been incurring losses up to the
vear 1974.75. It is expected to break-
even in 1975-76.

2. The losses incuired have not been
due to paucity of vrders, but primari-
ly due to a slow build-up of producs
tion. To mccelerate the tempo of
production, various measures have
been taken which include the follow-
ing:

(i) effective production planning
and control

(ii) effective maintenance/preven-
tive maintenance of equip-
ment; and

(ii1) re-organisation and stream-
lining of the top managerial
structure,

Thein Dam Project

1682. SHRI RAGHUNANDAN LAL
BHATIA. Will the Minister of ENER-
GY be pleased to state:

(a) whether any fina] agreement has
been reached hetween Punjab and
Kashmir with regard {o pioposed
Thein Dam recently, and

(b) whether the project has been
cleared by the Central Government ?

THE MINISTER OF ENERGY
(SHRI K. C. PANT): (a) The Gov-
ernment of Punjab have reported that
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no formal agreememt regarding  the
Thein Dam Project has been signed
with ' Jammu and Kashmir Govern-
ment and the matter is still umler ne-

(b) No, Sir,
et wrstente sweer A€ faeelt & gt

w7 waTfeqy w dre st e
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Grant to K. V. L C.

1684 SHRI PARIPOORNANAND
PAINULI: Will the Minister of IN-
DUSTRY AND CIYIL SUPPLIES he
pleased to state:

(a) the grant sanctioned to Khadi
and Village Industries Commission
during the last three years, year-
wise;

(b) percentage of the grant receiv-
ed by the Commission spent on the
establishment; and

(¢) hew far the Commission has
implemented the 20-point economic
programme?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY AND
CiviL SUPPLIES (SHRI A P.
SHARMA): (a) The following
amounts have besn sancilioned to the
Khadi and Village Industries Commis-
sion as Granis during the last three
years:—

( Rs. Lakhs }
1972-73 153162
1973-74 . 1353°89
1974-75 . 1497- 82

(b) Percentage of the grant received
by the Khadi and Village Industries
Commission spent on  establishment
was as follows:—

1972-73 . . . 17%
1973-74 . . . 21%
1974-75 . . . 29%
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(c) The programmes of Khad{ and
Village Industries Commission are in
conformity with the basic thrust of 20-
point economic programme, Khadi
and Village Industies are providing
employment  opportunities in rural
areas, generally to weaker sections of
the community who have ng other
source of employment.

Closure of Rajasthan Atomic Power
Project at KEota

1886. SIIR1 N, K. SANGHI:
SHRI BISHWANATH JHUN-

JHUNWALA:
Will the Minister «f ATOMIC
ENERGY be pleased to state:
(a) whether Rajasthan Atomic

Power Project at Kota has been
closed down for quite sometime caus-
Ing immense losg to agriculture and
industry;

(b) if so, the reason, therefor;

(c) whether any arrangements have
been made with the National Grid to
divert supply of power to balance
the losa that is being experienced by
these two sectors; and

(d) whether any accord has been
reached for Canadian assistance to
restart the project and if so, the
main features ihereof?

THE PRIME MINISTER, MINIS-
TER OF PLANNING, MINISTER OF
ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA GAN-
DHI): (a) and (b), TUnit-I of the
Rajasthan Atomic Power Station,
Kota, was manually shut-down on
February 20, 1976 owing to excessive
vibration noticed in the turbine bear-
ings on account of some blade failures.
The matter is being investigated fur-
ther.

{c) The Rajasthan State Electricity
Board, which is responsible for the
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operation of the grid has made alter-
native arrangements to make good
the loss of power, Additional sssist-
ance is being provided to Rajasthen
from the Bhakra system and the Ba-
darpur Thermal Station,

(d) The re-starting of the Station
does not depeng upon any Canadian
assistance. The issues invoived in the
negotiations with Canada are stil] un-
der the consideration of the two Gov-
ernments.

Award on Chandigarh

1687. SHRI BIRENDER SINGH
RAO: Will the Minister of HOME
AFFAIRS be pleased to stete:

(a) the steps taken so far for im-
plementation of the Prime Minister's
award on Chandigarh and Fazilka
areas;

(b) the  assistance provided to
Haryana State for the construction of
its new Capital; and

(c) the lime by which the award
is likely to be implemented?

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY): (a) and (b). The malfer is
being pursued wilh the concerned
State Governments In the statement
issued, on the subject on the 20th
January, 1970, it was indicated inter
alia that finanmal assistance to  the
tune of Rs. 20 crores in the shape of
loans and grants would be provided
to the Government of Harysna for
construction of its new capital.

(c) It is not possible to lay down
a time limit. |

Commissioning of Variable
Cyclotron, Calcutta

1688, SHRI SAMAR MUKHERJEE:
Will the Minister of ATOMIC ENER-
GY be pleased to state the time bY
which the Variable Energy Cyclotron
near Calcutta is proposed to be com=
missioned?

Energy
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THE PRIME MINISTER, MINISTER
OF PLANNING MINISTER OF
ATOMIC ENERGY, MINISTER OF
®LECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA GAN-
DHI): The Variabla Energy Cyclotron
near Calcutta is expected to be com-
missioned during October 1976.
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Beating of Schtduled Caste Families
by Police in Mansada Village,
Cuttack

1680 SHRI ANADI CHARAN DAL
Will the Minister of HOME AFFAIRS
be pleaseq to state*

(a) whether police had beaten
mercilessly the men and women  of
Scheduled Caste families in Mansada
villagce 1n Bimbarpur Police Station

of Cuttack District 1n February 1976;
and

(b) the action taken against the
police in the matter?

THE MINISTFR OF STATE (N
THE MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL
AND ADMINISTRATIVE REFORMS
AND DEPARTMENT OF PARLIA

MENTARY AFFAIRS (SHRI OM
MEHTA) (a, No, S:r

(b) Does not{ arise

Export of know-how by BHEL.

1691 SHRI 131TAQUF SAMBHAL-
Wil the Minist21 of INDUSTRY AND
CIVIL SUPPLILS be pleaseq ‘o state

(a) whether BHEL is ready to
export know-how; ang

(b) 1if so, the outlines thereof?

THE MINISTF? CF STATE 1IN
THE MINISTPY OF INDUSTRY AND
CIVIL SUPPLIES (SHFI A C GEO-
RGE) (a) Ves, Sir

(b) Bharat iTeavy Electricals Lirni-
ted 1s m a pontien to export know-
how 1n thgq following fields —

(1) Power generating eqlapment,
both bydro and thermsl,

(n) Transmssion equiprmrent, and
(1) Traction equipment,
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Raising of Resources by Orissa for
Plan Outlay for 1975-76

1692. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of PLAN-
NING be pleaseq tp siate:

(a) whether the Orissa Govern-
ment had agreed to raise 40.55 crores

of rupees from State Government
budgetary resources, Electricity
Board, resources of Orissg Mining

Corporation, from Orissa State Road
Transport Corporation, from Orissa
Construction Corporation and {from
Orissa Small Industrieg Corporation
to finance its 1975-76 plan outlay;

(b) if so, whether this proposed
amount was raised; and

(¢) if not, what was the shortfall?

THE MINISTER O STATE IN
THE MINISTRY OF PLANNING
(SHRI I, K, GUIRAL): (a) The
Orissa Government had originally
agreed to raise Rs. 40,539 creres from
these sources, without tzkine into ac-
count the 3tate’s ¢hare in fresh tava-
tion by the Cenire, inciuding the revi-
sion of Inter-State cales tax,

(b) and f¢). The precice positicn
would be known only after the ac-
tuals for 1975-7T6 hecome availabis,

fagrr & quiry fagww
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Central Agency to regulate Price
Fluctuations of Essential
Commodities

1694. SHRI DHAMANIXAR: Will
tha Minister of INDUSTRY AND
CIVIL SUPPLIES be pleaseq to state:

(a) whether it is proposed to set
up a Central agency to regulate the
price fluctuations of essential com-
modities to achieve the objective of
long-terms stability of prices;

{b) if so, how the institutional
check would be exerciseq in favour
of consumers at times of shortages
and irregular high prices; and

check would
favour of the

(¢) whether similer
also be exercised in
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producers, when the market is glut-

ted with supplies and the prices
crash?

THE MINISTLR OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIZS (SHRI A C, GeO-
RGE): (a) to (c) There 13 no pro-
posal to set up a Cenira] Agency to
regulate the price fluctuations uf the
essential com noditie. There are ul-
ready exisling agenc'es such as the
Agricullural Price Commssion, the
Bureau of lundustrial Cost and Prices
which are concerned with making re-
commendations about the prices of
essential commadities The responsi-
bility for e poliry ¢ wnth  the
various Mimstries of the Government
The gener®l mst*ut onal frame-wo.k
which Gowvarament 1s trymng to rro-
mote for mice slah ity comprises
consumer conp~ratives and markehng
cooperatives nlongmide public sector
toparations for specific  commodities
The general approach 15 to aim Al prn-
viding a fair price to the producer
while at the same time the price to the
consumer 1s sought to be kept at a rea
sonable level

fagrtr € otcmare fad & awde
fag e
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Rural Llectrification in Orissa

1696 SIHIRI CHINT \MANI  PAMN]-
GRAHI  wWill the Minus.er of FNER-
GY boe pleased to state

(a) what arc the five schemes of
Rural Eleetrification which have becn
san.tioned for Orissa recently,

(b) the total REC loan available for
these schemes,

(c) the villages (District-wise) to
be electrified in Orissa, and

(d) the number of pumpsets to be
energised?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESH W AR PRASAD): (a) to
(d) The Board of Directors of ibe
Rural Electrification Cocporation IAd,,
in 1ts meeting held on. 8th March, 1876
sanctioned 5 rural clectrification
schemes of the Ornssa State Electricity
Board The details are given in the
statement enclosed
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Statemaent
Statement showing the details {nhmuapprmdnthrmmlgojm Board of Dirccrors
8-3-1976 tn respect of
sl Scheme No. of No. of Amcunt
No. villages pumpsets of Loan
sancticne
(Rs. in lakhs,
1 Attabira & Buaprh and Bupah blod:sm Samhalpm
District 196 368  73°117 -
2 Pallabara blockin Dhanksnal district . 51 211 24267
3 Boudh & Kautamil blocks in Phulbani district ; 187 368 72977
4 Hemgir Mock in Sundergarh distnct 126 600  46'671
5 Niugim, By a, Tumudibandha and Koumrh
ﬁfycks in P'gltl,‘l‘lhmi districr . . 97 274  47°326

Difficulties faced by Ex-servicemen in
Bihar

1697. SHRI BHOGENDRA JHA-
Wil] the Mimster of DEFENCE be
pleased to stale

(a) whether Bihar State Ex-services
League has been representing to the
Defence Minister withh regard to diffi-
culties faced by the ex-servicemen at
Bettiah, Darbhanga, Madhubani and
other places; and

(b) if so, the facts thereabout and
Government’s reaction thereon?

THE DEPUTY MINISTER IN THE

MINISTRY OF DEFENCE (SHRI J.

B. PATNAIK): (a) and (b). The
Bihar State Ex Services League has
recently represenleq to the Raksha
Mantri on 31st Janaary 876 and 5th
March 1976 reganling reservations of
posts for ex-servicemen and grant of
financial sssistance to a Transport Cc-
opdrative Society of Ex-Bervicemen
at Bettiah.

In the first represeniation the Lea-
gue has stated that ovders fcr ruser-
vation upto 10 per cent in Class III
and 20 per cent in Class IV posts in
the State Government offices are not
beitng fully implementai, as no special
Cell for ex-servicemnen exists in  the

W

Bihar Government Cecretariat, The
question of crcation of a Special Cell
has been taken up with Bibhar Stale
Government.

In the secong repcesentation the
League hag stated that a cooperative
society of cx-servicamrea in the name
of Bhutpurwa Motor Paribahan Ssh-
kari Samutj '.td, Bettiah has been
set up and nas sought financial aid
or credit facilities for this transport
Cooperative of ex-servicemen. Such
credit facilities are providegq by the
State Cooperative Bank; anq the
League has been advised to approach
the concerneq State Government au-
thoritieg in this coanectiin, This case
has also beep forwacied to Rajya
Sainik Board, Patna, fur examning
the Society's request for a prani/lean
out of the State Special Fund for re-
construction and rehabilitation of cx-
servicemen.

Quintam of Electriclty received by
Tamil Nadu from Kerala

1608, SHRI 8. RADHAKRISHNAN:
Will the Minister ¢f ENERGY be
pleaseq to state:

(a) the quantum of electricity re-
ceived by Tamil Nadu from Kerala
annually since 1973; and
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(b) the conditions of agreement
between the two Stateg; entered by
the DMK Ministry?

THE DEPULY M{NI{STER IN THE

(b) The required infurmaition refard-
g the quantum of clectricity sup-
phed by Kersla to Taml Nadu and
the conditions of supply obtawning

MINISTRY OF FENERGY (PROF between the two States 15 given n the
SIDDHESHWAR PRASAD): (a) and encloseg statement
Statement

Statement showing the quantum of electricity supphed by Kerala to Tamil Nadu and the
conditsons of agreement entered between the two sta es

Sk Period Approximatc
No. egug ECRII.U]
hg rala
to Tamil
Nadu

Conditjons of supply

1 23-§-72 to 22-§-73

170 6%2§ puse/umt for first 1 aisefunt for excess
owr:s!:MU. Theo takethuuﬁ‘ g

not cxeeed 70 MU/

month. If excess drawn, ‘a:.rncfumt extra for the addi~

tional umts drawn over

above 70 MU/month.

Minimum energy to bs availed 150 MU.

M. D Charges * Maximum Demand shoyld not exceed
110 MVA. Ifit exceeds, MD charges will be Rs. 7000]
MVA /month for the excess MVA drawn over and above

110

2 23-5-73 10 22-5-74

VA.

320 7 8 paiscjunit for the first 100 MU. 8 00 paise/unit for the
additionalOnits drawn _ The off-take should not exceed
90 MU/month.  If excess additional

4 piisefunit should be pad for every additional unit

dnwu over and above 90 MU/month.

M. D. Charges ¢ Maximum

demand should not exceed

12 MVA. If 1t exceeds, MD charges will be Rs. 7'000,!
M Ay%?hfm the excess MVA drawn over and abov
125

3 23-5-74 t0 22-5-75

23-5-75 to 11-2-76 250

4 After Crmmissioning of
Tdikk: gn 12-2-76

12-2-76 to 22-3-76

17 The details of the agreement are

315 9 % pasefunit.

¢ Max demand should not exceed

MD
12§ MVA. If 1t m MD charges will be levied
attherate of Rs. ggvflﬂdVA
drawn over & a

for theexcess MVA
125

12 & paise/unitforthe actual quantum supphed.

Wmuﬂl

formal agrecment has yet to be
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Development of Leather Industry

1699. SHRI HARI KISHORE
SINGH: Will tha Mimster of INDUS-
TRY AND CIVIL SUPPLIES be
pleased to state:

(a) whether any comprehensive
plan for the development of Leather
Industry has been worked out; and

(b) if so, the steps to be taken in
Bihar and Uttar Pradesh?

THE MINJSTER OF STATLE IN
THE MINIST?Y OF INDUSTKY AND
CIVIL SU/CTLIES (SBHRI Is P,
MAURYA); (a) and (b). It has been
decided {0 svt up a rublic sector Cor-
poratiun by the Central tiovernment
with Headquuriers at Agra, for over-
all devalopment of tne 1 ather indus-
try. The State Trading Corporation
in consuliation with the Stat. Govern-
ments and the Departmen. of Indus-
tria]l Development, propose to set up
five Common Facility Centres, one
each 1n States of Andhra Pradesh,
U.P, Bihar, W. Bengal and Tamil
Nadu, for lea*her fnisung to help
small tapners who are not Ir. a posi-
tion to set wup their own finishing
units,

The Government of Bihay has set
up a Leather Industries Development
Corporation [or looxing after three
production units and seven small scale
footwear units in various parts of
Bihar. Letters cf intent have been
issued to the Corpuration fur setting
up three leather finishing units in the
State, The Government of U.P., has
set up a Leather Development and
Marketing Corporation for assisting
small gcale and cottage footwear units
by supply of essential raw materials
ang for marketing their products. The
Corporation has elso drawn up plsns
for development of leather industry
in the State in a phased manner.

MARCH 81, 1076

Written Answers 8o

Purchase of Potato

1700, SHRI RAJDEO SINGH:
SHRI IIARI SINGII:

Wil] the Minister of INDUSTRY
AND CIVIL SUPPLITS be pleaseq to
state:

(a) whether the National Agricul-
tural Markeling Federation hopeg and
intends to purchase potatoes worth
Rs. 1 crore from Punjab growers by
1st March, 1976;

(b) if so, the purchase position of
the NNAMPF. as regards other potato
growing States;

(c) whether there is any particular
varicty of potatoes carmaiked for
purchase; and

(d) specialities of that variety?

THE MINISTER OF STATE IN THE
MINISTRY ©F INDJUSTRY AND
CIVIL SUPPLIES (SHRI A_ C. GEO-
RGE): (a) The Natiznal Agocultural
Cooperative Maikeline Federation of
India Ltd haq fixed a targ t of pur-
~hasing 10,000 M. Tonnes of Potalces
from Punjab Thi; target has already
been exceeded, The Federation has,
upto 10th March, 1976, purchased
about 14,500 tonnes of potatoes valued
at about Rs. 80 lakhs.

{(b) The Federation has so far pur-
chased 4500 tonnes of potaloes from
Haryana and 4000 tcnnes from Uitar
Pradesh.

(c) and (d) The Federation is pre-
sently purchasing Chandramulkhi and
its allied wvarieties, which have longer
shelf-life and better consumer accept-
ance in the European market.

Violation of Foreign Exchangs
(Regulations) Act by ILBM,

1701. SHRI 8. M. BANERJEE: Will
the Minister of ELECTRONICS be
pleased to state:

(a) whether the International Busi-
nesg Machine, 2 U.8.A, multinational
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Corporation which operates in India
on hundred per cent equity basis, is
caring little for the provisions of the
Forelgn Exchange Regulations Act of
1078;

(b) if mo, whether Government
have made any investigation against
1.B.M. in this regard;

(c¢) what action Government have
taken against the defaulting concern;
and

(d) whether IBM is undervaluing
its expurt products and if so; the
facts tlirefor?

THE PRIME MINISTER, MINSTER
OF PLANNING, MINISTER OF ATO-
MIC ENFRCY, MINISTFRt OF ELEC-
TROMICS AND MINISTER OF
SPACE (SHRIMATI INDIRA GAN-
DHI) fa) to (c). In accordance with
the Foreign Exchange Regulation Act,
1973, IBM had <ubmitte,] an applica-
tion wunder section 28 of that Act,
seeking the permission of Government
to their carrying on business in India.
Government’s decision on that appli-
cation has been communicated to the
company m November, 1975 That
decisior, cally for IBM reducing their
foreign equity to 40 per cent or
below in a period of two years and
restrueturing their activities in India
along specified lines IBM have indi-
cated that outside the TUSA, they
conduct their business only through
branches or wholly (100 per cent)
owned subsidiaries; they would
therefore be unable to dilute the
foreign equity in their Indian com-
pany to 40 per cent. The company
have, however, offered to submit a
revised programme of work in accord-
ance with the Government decision
on the restructuring of their activi-
ties here.

(d) Detajled investigations, to as-
certain whether there has been any

8z

under.valuation of exports by M/s.
LBM. are already 1n progress,
Pending investigetion, unowever, ex-
ports are being allowed on an under-
taking by the General Manager of
LB.M, 1o have remittances effected
for any difference in foreign ex-
change adjudged to be due to India
within 80 days of the receipt of
demand. Also, moneys sanctioned to
the Company as draw-back of duty
on exports have been withheld pend-
ing completion of investigations.

Public Sector Projects in
Maharashira

1702 SHRI JAGANNATH MISH-
RA* Will the Minster of PLANNING
be pleased to state:

(a) whether Government of Maha-
rashtia has asked for more public
sector projecty in that State; and

(b) if so, the decision taken in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
I. K. GUJRAL); (a) and (b). Re-
quests are made from time to time
by the State Governments to the
Planning Commniision and to the Cen.
tral Ministries for locating Central
projects 1n the respective States.
Proposals have been received from
the Maharashtra Government also for
the location of a number of Central
projects in the State: automobile tyre
muanufacturing unit, machine tool fac-
tory, commercia]l explofives plant,
heavy commercia]l Vehicles project,
tele-communication equipment faec-
tory etc. A decision has been taken
to set up a commercial explosives
plant in Maharashtra. In some cages,
there mure at present no proposals for
establishment of Central projects. In
other cases, the suggestions of the
State Government would be consi-
dered at the appropriate stage in tak-
ing locational decisions.
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Developmeni of Cultural Activifies
among Adivasis

1705. SHR] SAMAR GUHA : Will the
Minister of HOME AFFAIRS be pleas.
ed to state:

(a) whether any amount has been
ganctioned for development of cul-
tural activities among the Adivasis
during the years 1973—1975;

(b) if so, the facts thereof; and

{c) the outcome of such efforts?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H, MOHSIN): (a) Yes, Sir.

(b) and (¢). The amounts given to
various organizations indicating the
purpose of the grant are shown in the
Annexure. Beside these specific
grants, cultural activities are also eli-
gible for being supported under the
general central assistance for ‘Tribal
and Cultural Research Institutes. The
total amount made available to the
eleven Institutes in the country was
Rs. 244 lakhs in 1973.74 and Rs. 15.9
lakhs in 1974-75.

Statement
Grant-in-2id given
during
§1. Naim: of th: Organisation Purpase ————
No.
1973-74 1974-75
1t Ramakrishna Mission, Aleng Cultural Expensce 1,500 .
2 Ramikrishna Mission Ashrama, Seminar & Ecucaticnal Tcur . 7.500 7,500
Cherrapuniji
3 Sri Ramakrishns Advaits Excursion 2,800 2,800
Ashrama, Kalady
4 R. K. Musion, Silchar Excursion 1,000 1,000
< Bharatiya Adimijati Sevak Sangh, Conference & Seminar 4,500 4,500
New D:lhi.
Museum & Exhibits and L‘bral’r
and Reading Rrom 1,800 1,800
6 Ramakrishna Mission Ashram, Library 14,544 14,544
Ranchi.
7 Rsymcshna Mjssion Ashram, Excursion 2,000 2,000
Puri.
2 ‘Thakkar Bipa Ashrama, Excursion . 800 800
Nimakhandi.
9 [5,c00

Lok Kila Sensthan, Mindla,
M.P.

Training & Production of I'clk
Dances

ToTAL

- 36,444°00 39,944°00
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Production of Synthetic Petroleum
from Coal

1706, SHRI SAMAR GUHA: Will the
Minister of FLANNING be pleased to
state:

(a) whether any pilot project has
been ret up for synthetic preparation
of petroleum from coal; and

(b) if so, the main features there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI 1.
K. GUJRAL): (a) and (h). The Cent-
ral Fuel Rescarch Institute (CFR!)
Jealgora hag installed wvapour phase
hydrogemation facility for producing
synthetic diesel and keroscne from tar
fractions. A slurry phase conl hvdro-
genation plant of 18 kg. per hr. is be
ing get up at the Institute for obtain-
ing synthetic crude for ccemplete
charactierisation_

Construction of Roads between Sil-
char and Jirighat, Badarpur and
Dharmanagar

1707. SHRI NOORUL HUDA- Wil
the Minister of DEFENCE be pleased
to state:

(a) the progress made 80 far in
construction of roads between Silchar
and Jirighat in the district of Cachar,
connecting Assam with Manipur and
between Badarpur and Dharmanagar
connecting Assam with Tripura;

(b) total estimated expenditure on
each section and scheduled comple-
tion date; and

(c) the reasons for slow progress
in construction?

THE MINISTER OF DEFENCE
(SHRI BANSI LAL): (a) to (c). There
are two roads mentioned in this Ques-
tion ie. Silchar-Jirighat and Badarpur.
Dharmanagar. .
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Information is given below separa-
tely for each road:—

(i) Silchar.Jirighat Road (40
Kms.)

(a) No new road is to be con-
structed but the existing
road is to be improved and
brought to Class 9 stand.
ards, Improvement of 25
Kms., Soiling of 14 Kms. and
Metalling and Black-lopping
of 11 Kms. have been com-
pleted 1ill February 1978,

(b) The total amount sanctioned
for the road is Rs. 116.87
lakhs and the scheduled
date for completion 18
March, 1978.

({¢) Works are progressing ac-
cording to schedule and are
likely to be completed by
the target date.

(ii) Badarpur-Dharmanagar Road
(104 Kms).

(a) Badarpur.-Bagbasa portion
(97 Kms) of the road is a
part of the National High-
way 44 from Jowai to Agar-
tala, a length of about 420
Kms, The Baghasa-Dharma-
nagar portion (7 Kms.) is a
feeder road which is being
maintained by the State
P.W.D. On the portion with
Border Roads Organisation,
24 Kms. of resurfacing was
completed during this year
at a cost of approximately
Rs. 10 lakhs.

It was decided only last year
that this National Highway
should be improved to
single-lane National MHigh-
way standard,

(b) The total Work of improve-
ment on the entire National
Highway, which will involve
strangthening pavemenia.
construction of permanent
works, resurfacing etc. will
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take 5 to 6 years at a cost
of about Rs 18 crores A
rough cost of improvements
on this portion *e Badar
pur Bagbasa 1s about Rs 230
lakhs

(¢) Improvement works com
menced only during 1977
76 and are progressing dac
cording to the schedule

Effect of Seven Nation Accord on
the Sale of Nuclear Technology

1708 SHRI NOOKUL I'UDA WD
the Minmister of ATOMIC ENFRGY
be pleased to state

(1) what effect the Seven Nation
Accord to control sale of Nuclear
Technology has on indcpundent deve-
lopment of India's nuclear capacity
for peuceful purposec,

(b) whether India hag been con-
sulted by the seven nations, and

(r) whether our country has any
obligution to accept the ahove Seven
Natiun Accord?

ITHE PRIMIr MINISTLR MINISIFR
OF PI ANNING MINISITR OF ATO-
MIC ENERGY NIIMISTEIL OF FITC(
TRONILS AND MINISTER OF SPACT
(SHRIMATI INDIRA GYNDHI) (&)
1o (¢) According to recent newspaper
repoits g group of nucla exporiine,
cvuntiies have re enlly agreed on
guidehnes to be followe ! 1n the sale of
nuclear plints N official commum
tation has been recewved on this sub-
ject from ny of the countries meution-
ed in the newepiper repoils This
devclopment has been noted As 1 1e-
sult of progressive indigemisation the
imported components of our future nu
<lear projects are now confined 1o soe-
cial raw materials and some  valves
and other components TLilorts will be
made to cnswe that the progress of
our nuclear programme 15 not adver
sely affected bv the developments as
reported in the Press

Fifth Plan allocation for Tribal Wel-
fare in North Cachar Hills and Mikir
Hills Distriots in Assam

1709 SHRI NOORUL HUDA Wil
the Mimster ot HOME AFFAIRS be
pleased to state

(2) the Fifth Plan allocation for
Tribal Welfare 1n North Cachar Hills
and Mikir Hills Distilets yn Assam,

(b) whethar the above twy districts
dra among th most backward in the
counim in respect ol education, cul-
twral growth transport, rural and
industriai development and

(¢) whether Governmen{ propose
to take ~pecal care of such and other
similar distriety 1n the country?

THF DFPUTY MINISTER IN THEL
MINISTRY QF 1IOME AFFAIRS
(SHHIRI F H MOIISIN) (a) The Fiith
Plan tentative illocation for North
Cachar and Miku Hills districts sub-
plans 15 Rs 6 29 crores which will
cover largelv the programmes of deve
Iopment of tribils in these districte

(h) Tre percentuc of lileracv ac-
cording to 1971 census 1s 2625 for
North Cachar Hill and 19 12 for Mikir
Hills Corrpired to 2881 for Assam
and 293 fon India as a whtle The
comparative position of road length
(1971) 1n the two district, is as fol-
lows —

Road Lergtl (0 Kms )

Pe 1008q Per lnkh

e Simon
Mk Halle 45 132
Noith Cachar 92 593
Assam Stite HRo 326
Alll'dinawy reage . 39 2 235

—
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The two districts have been selacted
as industrially backward districts.

The level of development of the tuo
districts in different sectors thus is
uneven and they are amongst the
backward districts in the country.

(¢) Special programmes are being
prepared under the Fifth Plan In res-
pect of areas having more than 50 per
cent tribal concentration, An integ-
rated approach to planning is being
adopted so as to ensure faster pace
of economic growth in these areas.

Programmes in Manipuri from ALR.,
Silchar

1710. SHRI NOORUL HUDA: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether programmes in Mani-
puri (Meithei) and Bishnupriya Mani-
puri languages have been introduced
in ALR. Silchar, as scheduled in
Qctober, 1976;

(b) time allotted for each of the
languages; and

(¢) whether news (local) services
have been introduced in Silchar
AIR?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHHI DHARAM
BIR SINHA): (a) and (b), A daily
80 minute programme in Manipuri
and & 15-minute programme in Bish-
nupriva is proposed to be introduced
from A.LR. Silchar shortly, after the
new studios there are commissioned
into service.

(c) At present, AIR Silchar broad-
casts a 5-minute news bulletin in
Dimasa dlalect at 555 P.M. daily.

Tractor Factory in Madhya Pradesh
1711. SHRI G. C. DIXIT: Will the

Minister of INDUSTRY AND CIVLL

SUPPLIES be pleased to state:

(a) whether there is a scheme for
setting up a tractor factory in Madbya

Written Annoers 9
?mr:dedzmthe!‘tﬁhﬂw?mna;

(b) it o, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. C. GEOR-
GE): (a) No, Sir,

(b) Does not arise.
wey sdw, gieaon aer qof cedt &
faroelt o) weiy
1712. st wWemaeor ife ;. war
st welr aw T| T w9 fF

(%) w57 53w, gfcamom aur
W & qdl Tt WY HAt A fewe Wit
HT HHAT FAT 95 QT §; WK

(=) afxgt, @ o feafr w) gur-
™ ¥ fag aoe ¥ W s &

wuf warem & st (dto
fecgwae womx): (%) 9 (@) . ghvavom #
o g &7 ¥ fagr Wl Ifiar et
#fagy o @ E 0 wer wAw
A afeww e § wfywas A a1
qrafeat &r § 1

=7 3 /I afeww dme § oo
wmr 7% fagy Swmes  ofdieerg
frrafomdra & 1 are & waea Aw 7 PagE
B IrEegar § AT gur 7@ § fag
5% 329 BT W @ § A% Ivqw
frer & e #1997 qraT § gt
¥ s F4H aAW am-fagr
voreT @qar & wfgvaw fagqay wr
Tarw, wieforr gal &1 §mw 9%
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U W W WqWEqT,  TW-TATH
fwar &7 sgfrter, Wi Y %
wo W few-few  aw T, SO
ot ®1 qiiEe werew,  faafomie
gfearommat w1 ofrer W F w7
W, wNEA F7 fadew ®iT Aw-
frqa =Y 51 wa-camw, WA T /At
& P aa'RlT Irowt /st & sgTIT
&1 ARy wifg |

weq A¥W § AT ¥ quarer fagaitaon

1713. st Amaw ffwa :  w=&qT
Fat aFi ag TAX F1 FUT 47 O

(%) ardtor faegs wor e gy
o 1975-76 ®I¥ 1976-77 ¥ «H
W ¥ fFadi TIHAmHT 0T 5 QT
fear W, A

(@) g7 areamir & fwafefa
# fead wnfa gd g ?

Fxt wwe d gweRt (e
fagwe sma) : (%) W7 (@) ™
fargveor &7 Frdww Tow fawef| qret
T AT T § W A o wratan
s § 1 ¥ da ¥ onfw a
fagdiwTor frow fafede @ Qe

¢

& sl & fag oo faweft St
wY ATETE WOr awrar ¥ § 1
frem & st Qo ® st
7 w7 )

1975-76 & YW W fwy &
e AW B 39 4T Farggefvr AT
(Fo# o aw faer wgarll g
Wt wfinfea ) e St 1 wh
foq = awiaT € g ol 14. 81
FOT T § ¢ A grer wdiwa w5
T AT WTEg &7 # 5 a7 A%
&t wafa & gt w1 srr § /1 5 4R
AT qE AN IR )

1976—77 & YT BT HEET HI
wizfr T faser ¥ gra sl
& % w7 I fm g wud faaife
qrreesT WX artevi-fagral ¥ wwr

wpifet & it av P
#i <A F qor o¥ fingr 2R )

Allocation for Tribal sub-FPlang
prepared by Stateg

1714 PROF NARAIN CHAND
PARASHAR: Will the Minister of
PLANNING be pleased to state-

(a) whether the Planning Commuis-
sion has approved the Tiibal Sub-
Plang prepareq by the State Govern-
ments mcluding the Government of
Himachal Pradesh for the develop=
ment of tribal areas, angd

(b) if so, the amount of allocation
for each one of the Tribal Sub-Flans
prepared by the State Governments?
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THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI I K GUJRAL) (a) and (b)
“The sub-plans of al: “h: States/Uaion
Térritories including Himachal Pra-
desh are in thc process of finalisation

wy N9 & snfeasY fast & gdml
Y TqTRAT

1715 st Wieq waw  war
&N AT Avfes qfd 7t a7 FOe
# g a5

(%) #ar weq w2 miEaa
faer m w1% I@w Afee 7 @ad
#1 Frarr o7 qIET ¥ A gE @

(@) afs g, @ qcaws TwHEr
FT &, #W

(1) 3@ g7 gATT & 1 AT
wryg

IWT Wi Anfex I wAma §
aw vt (Y Wte dto W) (7)
¥ (w) 1976-77 #F mydr afer
AT ¥ ST {IFIR A qIAT AT
aq samt « farm ¥ fag e ara
o FFAT BT 16t 46 W@ T T
afcers ®1 s o @ owmd owifk
a #ar 7 fag &9 1 T AT
30 09 wrg #9q % i W "=l
¢ v IarrIE faare i
St ? o—

(a3 %o )

(1) 7 e 9.63
(2) st awdi 4 70
(3) T e T 3 09
(4) grarTar 3T 6 03
(5) geag= vam 109
30 09
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T AW ¥ grier Wi Wy @t
& fowre & fog of 1976-77 ¥
o grear & 160 A 797 ¥ ofeny
t =figla v o€ § ) s
%0 Fwar ¥ tfeny w1 wfr wia
& fear qmr &

fafrwr wads @wrarar (w=fig |
AT [FAE g wmifg) & wer
2w & wrfaarEr @9 ¥ SO oqrfya
T3 # vgta ame QYT agmar fasit

Setfing uwp of Atomic Power Plant
m West Benga)

1716 SHRI SAMAR GUHA will
the Mmister of ATOMIC ENERGY
be pleased o state

(a) whether the proposdl regarding
selling up of an Atomic Power Plant

in West Bengal has becn finalised,
and

(b) if not the present  position
thereof?

THE PRIME MINISTER MINISTER
OF PLANNING MINISTER OF ATO.
MIC ENERGY MINISTER OF
ELFCTRONICS AND MINISTER OF
SPACE (SHRIMAT1 IND'RA GAN-
DHI) (a) No Sir

(b) During th¢ discussions held last
year with the West Bengal State
Planning Bcard on the question of
setting up a nuclear power plant in
the Eastern Repitnt thc Board was
advised to conduct a detailed study to
determine the most dcsirable and
optimal mix of thermal, hydel and
nuclear power to cater to the demands
of the rcgion over a specified time
period i1n the context of the overall
regional and national energy policy
and to approach the Mimstry of
Energy 1in case the study revealed
that a nuclear power station was
economically wiable in the Eastern
Region Further developments are
awaited
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o v wat @ foer Fowmd ¥ R
* «

1717, e wwit wreww oiw :
w7 e ARt Ty AT o T W
fir:

(%) =% 1970-71 F gEAH
ad 1975-76 ¥ Qo ¥ feaw
st qfg g€ &; W

(@) git gy g & @&
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QYo e § T Wt (st
ar€o &o Twaw) : (%) af 1970~
71 ¥ g ¥ 1975-76 F Q-
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IF wym ITew T & | 9
TR FEteEt & ae, aed §
STST {7 & WA, AHL =gy s«
# awar 31 femmT, 1970 ¥ 40. 69
a9 4 WX 9E §&r 31 feww,
1975 ¥T a8 FT 93, 26 1@ & T |
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g deere FEteEy ¥
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WF & AT T Fi-
¥ dm ¥R
T Y gf; Wik

(3) wiww demre safier, o

151 LS—4,

we ot ﬂlﬁd@j&
wai are Qemrewidiodf
¥ ez aff wOX L

(@) fafaw P st &
st ¥ wfaw Qwme & st
T wO ® fad g Ty sawr fer
T @ &1 R ot aradY giomr F §0r-
At el & & s, sEwT sfawa
¥ &7 ¥ fed) ST T WA AT IR
T

Setting up a Thermal Power Plant at
Singrauli, Madhya Pradesh

1718. SHRI MARTAND SINGH:
Will the Minister of ENERGY be
pleased to state:

(a) whether Government have re-
ceived the report of the Conrmittee
of Experts for setting up g thermal
power plant at Singrauli in the Rewa
region of Madhya Pradesh;

(b) if so, the galient features there-
of; and

{c) the time by which it ig likely
to be set up?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) to
(¢). While no Committee yf Experts
has been appointed to prepare a
report for setting up a thermal power
station at Singrauli, a Committee for
recommending sites for super thermal
stations jn the counfry had been ap-
pointed and its report is awailable
with Government. After considering
the recommendations made by this
Committee, it is initially proposed to
set up a super thermal station im
Mirzapur District, baséd on Singrauli
coal, This station would have an
mate capacity of 2000 MW and the
unit of this station is

i
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TAB/ALYS/AP.S Meniral
MIMMW

1710, SHRI MARTAND SINGH:
Will the PRIME MINISTER be
pleased to state the number of suc-
cessful candidates from Madhya
Pradesh in IAS/IFS/IPS/Central Ser-
vices Class I Examinations during the
last three yeurs?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL
AND ADMINISTRATIVE REFORMS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI OM
MEHTA): Number of Examination
recruits belonging to Madhya Pradesh
allocated to the various Services in

Swrvice " ir3 1978
Indian Police

Service . 2
Central Services

Class I . 2 2 .

Per capita Income in Btates

1720. BHRI K, LAKKAFPA: Will
the Minister of PLANNING be
pleased to state:

(a) whether Himachal Pradesh has
highest per capita income in the-
country; and

(b) if so, the present per capita in-
come in other States?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI

- - - I. K. GUJRAL): (a) and (b). No. A
Service 1973 1974 1978 statement giving the per capita in.
Indian Adminis- come of Stateg for the latest year
trative Service 1 i 3 available (1973-14) is attached. The
: States have been r the
Ms'é',ﬁ&““" . . I 1 of per capita income.
Statement
Net per capia State domestic froduct at current prices 1973-74.
Sl i State Per cap'ta state
No. domestic product
- Rs.
1 Punjab . . . . . R . . . 1386
2 Mahacashtra . . . . . 1080
3 Gujarat . . . 1034
4 West Bengal . . . 910
5 Himachal Pmdesh ) . a 902
6 Tamil Nedu . . . . 870
7 Andhra Pradesh . . . 808
8 Kerala . . ) . 788
9 Ralasthan . . . . 769
10 Madhya Pradesh , . 720
11 Jammu & Kashmir . 708
12 Kairnataka . 704
13 Uttar Pradesh . . 698
14 Manipur : 5 % . 609
.15 Bihar . . . . . 604
.16 Assam " . B 6o
.

Source ! State Statistical Buresus

Nm .—OWing to differences 10 concepts, methodolcgy and scyrce material thcﬂcw for

different States are not strictly comparable.
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Cojling on divi in Co-operative

' 1721, SERI VASANT SATHE:
SHR] 8. M. BANERJEE:

Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state:

(a) whether Government have call~
ed for a review of the States rules
and regulations relating to the ceiling
on dividends in the co-operative gec-
tor, especially in co-operative sugar
units;

(b) if s0, man features of the pro-
posal under consideration;

(c) the reaction of the State Gov-
ernment/co-operative organisations to
the proposal; and

(d) steps taken/pruposed to effect
necessary changes in the rules and
factg thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. C.
GEORGE): (a) to (d). The ceiling
on dividends payable by cooperatives,
us prescribed in State Cooperative
Laws, varies 1n different States. It is
generally around 10 per cent. The
State Governments have not been
called upon to review the provisiona
relating to these ceilings. However,
within the prescribed ceilings, the
desirable level of dividends to be
actually paid by the cooperative sugar
factories is being examined with m
view to issulng, if necessary, suifable
guidelines to the States.

Diversification of Trade by Union
Carbide

1722. SHRI SHASHI BHUSHAN:
Will the Minister of INDUSTRY AND
CIVIL SUFFLIES be pleased to state:

(a) whether the Union Carbide has
applied for diverting its work to
ready -to-wear clothes and shrimp
production;

" o(l?te wt::thw this mthu'm not
of Foreign

Exchange (M) Act;
(¢) whether they have been per-
mitted to diversity their trade; and

(d) the reaction of Government

towards the activities of the Uniom
Carbide?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B P.
MAURYA): (a) to (d). Central Gov.
ernment have approved the proposals
of U.CLL. for the manufacture of
readymade garments and processed
marine products entirely for export
vide letter of Intent issued in Septem-
ber 1975 and September 1973 1es-
pectively,

Under the Guidelines for adminis-
tering Section 20 of the Foreign Ex-
change Regulations Act, 1873, Indian
companies having more than 40 per
cent foreign holdings engaged in low
priority manufacturing activities or
in trading activities have the option
either to reduce their foreign equity
to 40 per cent or to change the
character of their activities by
diversification of their operations to
predominantly manufacturing activi-
ties covered by Appendix I of the In-
trial Licensing Policy, 19738 or pre-
dominently export oriented industries
in terms of the Guidelines. Prior
permission of Reserve Bank of India
under Section 29 of the FERA 1073 is
required to be obtained for such
diversification.

A copy of the Guidelines has been
laid on the Table of the House on the
20th December, 1873,

In Julv 1975, the Reserve Bank of
India granted permission to M/s.
Union Carbide of India [id., under
Section 20 of the Foreign Exchange
(Regulation) Act 1973 to carry on the
fishing activity with the help of two
fishing trawlers imported by M/s.
Dolphin Fisheries Pvt. Ltd, Bombay,
against the Mport licence issued in



103 Writter Avswers 'MARCH 31, 1976 Written Amwers = 104

December 1070. The Hesérve Bank's
permission is inter-alia subject to the
condition that entire catch of fish
through the said two trawlers will be
exported outside Tndia, The Bank's
permission is also without prejudice
to the decision that may be taken by
it on UCIL's application under Sec-
tion 29(2) (a).

Use of Hindi in Minisirleg and Public
Sector Undertakings

1723. SHRI S. M. BANERJEE;
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether three sub-committees
are being appointeq by the Govern-
ment to exemine the use of Hindi in
the Union Ministries and Public Sec-
tor Undertakings; and

(b) if so, the facts thercof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL
AND ADMINISTRATIVE REFORMS
AND DEPARTMENT OF FPARLI1A-
MENTARY AFFAIRS (SHRI OM
MEHTA): (a) and (b). No such
sub-committees are being appomnted
by the Government

However, the Committee of Parlia-
ment on Official Larguage constituted
in accordance with the provisions of
section 4 of the Official Languages
Act, 1963, at its first meeting held on
4ty March, 1976, decided to constitute
three sub-committees which will re-
view the progress made in the use of
Hindi for the various official purposes
in verious Ministries and Departments
etc as follows: —

First sub-commuttee: (u) Ministries
of Defence, External Affairs, Eduea-
tion, Home Affairs, Law, Justice &
Company Affairs and the Department
of Personnel & Administrative Re-
forms;

(b) Teaching of Hindi, mechanical

and other aids and staff for transla-
tion work and other Hindl work.

Third sub-committee: Minlstries of
Finance, Petroleum and
Steel & Mines, Energy, Commerce,
Health and Faml.l_v Planning, Labour,
Tourism & Civil Aviation, Transport
& Bhipping, Department of Sclence
and Technology ete,

el & e
1724. &t WlnTOene dvay : agy

ot e mafew qfe ot oy Ty
= ¥ war e

(%) war aoww & faw S
F T g4 A H FH w7 w7 @ Foradr
feremT Y Ft &l 0% dwee frw ad;
v

(@) afz g, &t oo & i aw
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wdwm W W oW {wr
% T vy A T
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L] Lar

fegeam (50 Wowo) : . 39,155 53,170
q®o He—1035 (35 WoWo) f28,930 43,275
semaa Mo 275/276 (35 Wowo) [28,930 43,750
444 (45%eWo) 32,560 47,650
ZEFTEd 335 (35 WoWo) 28,930 40,153
BE—3000 (46 Wewo) . : 39,155 51,240
" (26. 5 WoMo) 27,720 30.700
WreT—2511 (25 HoTo) 23,650 35,910
fqzft—4000 (37 Womo) 28,930 32,000
EqUA—724 (23.5FoWo) . . ! 27,720 37,003
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Fmport Licence to Coca Cola Export
Corporation

1725. DR. RANEN SEN:
SHRI INDRAJIT GUPTA:
SHRI C, K CHANDRAPPAN:
SHRIMATI PARVATH]
KRISHNAN:

Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to

state:

(a) whether Coca Cola Export Cur-
poration A. U, Import Licence was
only for Rs 2 lakhs;

(b) whether Government have
granted import licence to the value of
Rs. 7 lakhs, Rs, 16 lakhs and Rs, 15.12
lakhs respectively in the last three
years; and

(c¢) if so, the reasons and
therefor?

facts

- —

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B . P.
MAURYA): (a) M/s. Co2a Cola Ex-
port Corporation were granted Actual
Users’ import licences for a total value
of Re 1,95200 during 1071-72.

(b) and (e) With effect from
1-4-1971 the import replenishment to
the Coca Cola Export Corporalion
against their exportg of concentrate
was reduced from 20 per cent to 45
per cent. The import replenishment
quota was also being used to meet
the requirements of concentrates of
their existing bottling plants. In view
of the sharp reduction in the import
replenishment ¢uota, ad-hoc actual
users' licences had to be issueg to
keep the bottling plants in operation,
Such an ad-hoc actual users' licence
of Rs, 7 lakhs was Issued during
1971-72 bringing the total of actual
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upers’ licence for the year to
Rs. 805,200, Based on a detailed
examination by an Official Committee,
ad-ho¢ actuml users' licences of Hs. 16
lakhs und Rs, 1425 lakhy were issued
during 1072-78 and 1973.74 in favour
of M/s. Coca Cola Export Corporation
in order to enable them to produce the
concentrates which are required by
the 22 Indian bottlers of Coca Cola
These raw materials are &lso required
for production of concentrates for
export from India. One of the condl-
tions imposed on M/s, Coca Cola Ex-
port Corporation is that remittance
facilities will be allowed to them upto
80 per cent of the exports of items
of their own production. In calculat-
ing outward remittances on all counts,
the value of imports against actual
users’ licences for the bottling plants
as well ag import replenishment and
C.G. licences are also to be taken into
account,

Minera) and Industrial potential of
Bankura District in West Bengal

1726. 8HRI H. N. MUKHERIJEE:
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether Government are aware
that Bankura gistrict in West Bengal
offers a vast minera] and industrial
potential; and

(b) it so, Cenfral Government’s
reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL. SUPPLIES (SHR B. P.
MAURYA): (a) and (b). Certain
mineral deposits have bidén located in
Bankura District of West Bengal In
the State Annual Plan 1876-77, a pro-
vision of Ra. 15.00 lakhs has been
made for mineral exploration & deve-
lopment schemes in West Bengal
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Per Capita Development

Expenditure
by States and Union Territorieg and

Central Assistance

1720 SHRI SOMNATH CHATTER-
JEE Will the Minuster of PLANNING
be pleased to state

(a) the per capita development ex-
penditure by each State and TUnion
Ternitory, during the last three years,
year-wise; and

(b) share of Central assistance, totgl
as well ag per capita, in the total deve-
lopment expenditure by each State and
Unmion Territory during the last three
Years, year-wise?

THE MINISTER OF STATE IN THE
MINISTRY QOF PLANNING (SHRI
1 K GUJRAL); (a) and (b). The
following statements contuining the
requusite information are laid op the
Table of the House* [Placed in Lib-
rory See No. LT-10887/76].

Statement 1 and Statement 1-A'—
indicate for the year 1873-74, per
caprita Plan expenditure, share of
Central Asmstance released by the
Ministry of Finance and the per camta
Central Assistance in respect of all
States and Union Territories respec-
tively

Statement ! and statement 2-A —
Indicate for the year 1974-75, per
capita Plan cxpenditure, share of
Central Assistance released by the
Minstry of Finance and the per capita
Central Agssistance 1n respect of all
States and Union Territories respec-
tively

Statement 3 and statement 3-A-—
Bince for the year 1975-78 expendi-
ture figures are mot yet known, state-
ment 3 and statement 3-A indieate
the per capita Plan outlay, per capita
Centra] Assistance and the share of
Central Assistance to Pln outlays
for each State and Umion Terntory
respectively

Non.realisation of Money for Coal
supplied to Public Sector Power gnd
Industrial Project

1730 SHRI TRIDIE CHAUDHURI:
Will the Minister of ENERGY be
pleased to stabe*

(a) if his attention has been drawn
to the statement made by Chairman,
CIL last month 1n Dhanbad about the
problem created by the non-realisa-
tion of the money for coal supplied by
the coal mming establishments to varl
ous public sector power and industrial
projects; and

(b) the total amount of mich out-
standing dues?
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SIDDHESHWAR PRASAD): (a) Yes,
Sir.

{b) The total ouistanding of Coal
India Limited from all customers are
about Rs, 94 crores ag on 29-2-76,
including a disputed umount of about
Rs. 22 crores,

Increase in Cont of Production of Films
produced by Fllmyg Division

1731, SHRI ARJUN SETHI: Wil
the Minister of INFORMATION' AND
BROADCASTING be pleased to state:

(a) whether there hag been a steady
increase in the cost of production of
departmental films produced by Films
Division;

(b) it so, the reasons therefcr; snd

(¢) the stepy taken to identify the
areas in which economies can be
effected and cost reduced?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Yes, Sir.

(b) (i) General increase in prices
and services,

(ii) increase in cost of raw stock,
processing charges, spools and cans,
ete.

(fii) revision in pay scaleg and
ullowances of officers and staff.

(¢) Action is proposed to be taken
for effective cost control, mainly by
introducing a film.wise budget.

Use of Flyash ag an admixture in
Concrety

1732. SHRI RAJDEO SINGH: Will
the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether according to a research
review although the utility of fiyash
produced by the thermal gtations as
an admixture in concrete has been re-
cognised for a long time, the scleatific

rawtiods mixes 20 s t0
mmmmwum:*&
tionately were mot worked out;

(b) i o, how long will §t take to
work it out; ang

(c¢) whether based on the research
findings flyash s being extensively
used in several irrigation projecty in
Andhra Pradesh?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPFLIES (SHRI B. PpP.
MAURYA): (a) and (b). Scientific
methodg for preparing concrete mixes
incorporating fly ash produced in
therma) power stations in the country
as part replacement of porthnd
cement have been worked out by
more than one institution. The
methods have been duly publicised
through paperg presented in seminars
and published in the principal en-
gineering journals,

(c) It hag been reported by the
Andhra Pradesh Government that fly
ash is being widely used in practically
all the major projects under their
Irrigation and Power Department in
mass concrete structures, for replac-
ing cement upto 20 per cent.

Manufaciure of Elecironic Watches by
HMT.

1733. SHRI JAGANNATH MISHRA..
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether HM.T. propose to
manufacture electronic watches
shortly;

(b) it so, the special features of the
watch; and

(c) the proposed price of the watch?

THE MINISTER OF STATE IN THE

MINISTRY OF INDUSTRY ARD
CVIL SUPPLIES (SHRI A C
GEORGE): (a) No, Sir.

(b) and (c). Do not arise, e
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Taulf Nedy Stats Power Grid

1734, SHRT JAGANNAYH MISHRA:;
Wil the Minister of ENERGY be
plepsed to state:

(a) whether Tami]l Nadu At@minis-
ﬁat&onhueurudthathtopm-
wvide funds {for strengthening
State's power grid; and

(b) if s0, the reaction of the Gov-
ernment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) and
(b). In Tamil Nadu, as in other States,
financial allocations for transmission
and distribution programmes are
jncluded 1n the Annual State Plan
and the requirements of fundg are
assessed annually. During 1875-76,
loan wussistance wunder a centrally
sponsored scheme has also been
released to the Government of Tamil
Nadu for construction of inter-State
transmission lines.
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Inquiry into Fire Incidens o Television
Stadio

1738 SHRI HARI KISHORE SINGH:
Will the Mimster of INFORMATION
AND BROADCASTING be pleased to
state .

(a) whether any inquiry was con-
ducted in the fire incident which da-
maged one of the Television Studio in
Delh) last year; and

tb) 1f so, the findings thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINGH): (a) Yes, Sir. A case was
registered by the Delhi Police under
Section 436 of the Indian Penal Code.

(b) It is understood that the Della
Police have not been able to establish
the cause of fire,

Subsidy for Consultancy Service to
Small Scale Industry

1737 SHRI HARI KISHORE SINGH :
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to provide subsidy for consul-
tancy service to small scale industry;
and vy

(h) if so, facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND CIVIL

SUPPLIES (SHRI A. P. SHARMA):
(a) Yes, Sir,
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(b) The schemg is alreedy in opers.
tion. Services of copsulients from an
approved pane] are available on subsi-
dised basis to small scale indusiries, the
subsidy being 100 per cent in backward
areag and 25 per cent in other areas. A
nominal fee ranging from Rs 50/- to
Rs. 100/- per day, not exceeding Rs.
1000/- in a month, has been fixed for
the consultants.

g L

1738. SHRI HART KISHORE SINGH :
Will the Minister of ENERGY be pleas-
ed to state:

(a) whether Government are gware
of the reported difficulties in working
in Basudevpur colliery of the B.C.C.L,
near Dhanbad; and

(b) the steps taken to prevent a re-
petition of Chasnalg tragedy?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
BIDDHESHWAR PRASAD), (a) Yes,
Sir.

(b) Though there is no possibility of
any inundation of Chasnala type in
Basudevpur Colliery, B.C.CL. appoint-
ed a Committee to look into the difficul-
tles of the Colliery. Its report has
since been Teceived, and the recom-
mendations made theremn are being ex-
amined for implementation

Study of Village Industry Products

1780. SHRI R. 8. PANDEY: Will the
Minister of INDUSTRY AND CIVIL
BUPPLIES be pleased io state;

{a) whether any study of village
industry productg hag been recently
conducted; and

(b) it 80, the results thereof?

THE MINIBTER QOF SIATE IN THE
mmsm or M\’
SUPRLIPS (BHRI .A. P.

aaam): (w) and (b). The Adminis-
trative Staff College of India, Hydera-
bad has carried out a Village Industry
Profile and Organisation Study. The
report is presently under examination
of the Khadi and Village JIndustries
Commission.

Addition of New Generating Capacity
during the year 1975-76

1740. SHRI SAROJ MUKHERJEE:
Wijll the Minister of ENERGY be
pleased to state:

(a) what are the corrective mea-
sures $aken by the Ministry for remo-
val of constraints on achievements of
generating capacity targets, namely,
shortage of capital and materials, de-
lays in equipment supply and difficul-
ties in regard to labour at site, as stat-
ed by the Minister on 7th January,
1976 in Lok Sabha in reply to Starred
Question No. 27 and the results there-
of; 1

(b) the amount of new generating
capacity added during the year 1975-
76; and

(c) whether the expected 8 per cent
increase in total generation from ther-
mal units hag been actually realised
during the last one year?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROPF.
SIDDHESWAR PRASAD): (a) In order
fo ensure that construction schedules
for instaluing additional generating
capacity can be adhered to the follow-
ing steps are being taken:

1. Allocation of scarce materials
like steel, cement, etc. on priority
basis.

2. Pursuing with manufactureg to
ensure improved and timely avall-
ability of indigenouz equipment
which would avoid delays associated
with imports;
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8. Relsase of foreign exchsnge ex-
peditiously where imports ate uni-
avoidable.

4. Introductjon of eifective moni-
toring of the progress of cunstruction
of projects with a view to anticipat-
ing and removing difficulties and
bottlenecks.

5. Arranging for expert technical
guidance where problems occur.

6. Efforts are also being made to
provide funds to enable completion
targets to be met.

(b) During 1975-76, the commission-
ing of additional generaling capacity
of about 1650 MW (thermal and hydro)
hag been reported so far. Further
additions are scheduled for being
commissioned before the close of this
financial year.

(c) Yes, Sir.

Cases sent up for {risl by CBL

1741. SHRI SAROJ MUKHERIEE-
Will the PRIME MINISTER be pleas
ed to state:

(a) how many caseg had been sent
up for trial by Central Bureau of In-
vestigation during the quarter ending
December, 1875;

(b) how many of them involved the
Gazetted Officers; and

(c) how many of them have been
convicted and the nature of conviction
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI OM MEHTA):
(2) and (b). During the guarter ending
Decerhber, 1875, the Central Bureau of
Investigation filed rhargesheets in 124
cases. 40 of these cases Involved
officers of Gazetted status.

(c) The trial of only one of these
cases involving Gazetted officers has
concluded 30 far. The officer was
convicted anj scntenced to rigorous
imprisonment for 2 yearg awd a fine
of Rs. 500,

Multinational Corporations eperating
in India

1742, SHRI SAROJ MUKHERJEE:
SHRI SOMNATH CHATTER-
JEE:

(a) the number of Multinational
Corporations operating in India and
names of countries which are involved
in al] these corporations, Corporation-
wise;

(b) the total capital investad in each
of these corporations and the percen-
tage of capital involved by (i) Indian
monopolies in private sectors and (ii)
in State sectors; and

(c) the number of proposals for set-
ting up corporations pending be-
fore the Ministry and names of coun-
tries which are involved in such pro-
posed corporafions?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND CIVIL
SUPFLIES (SHRI B. P MAURYA):
(a) Multinational Corporationg operate
in this country through their Branches
and Indian subsidiaries.

As on 31.3-1974, ihere were 540
Branches of foreign compsanies operat-
ing in India. The countries to which
these Branches belong are Aden (1),
Australia (4), Bahama Islandg (2),
Bangladesh (6), Belgium (3), Canada
(7), France (8), Greece (1), Hongkong
(6), Iran (1), Italy (5), Japan (21),
Kanya (1), Kuwait (1), Lebanon (2),
Liberia(l), Luxemberg (1), Nepal (3),
Netherland (6), Newzealand (3), Pakis-
ten (6), Panama (2), Phillippines (1),
Singapore (8), Sri Lanka (1), Sweden
(5), Switzerland (11), Tanzania (I
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Thailand (2), Uganda (8), United
Kingdom (319), U.B.A. (88), West
‘Germany (13), Yogoslavia (3).

As on 31-3-1974, there were [88
Indian Subsidiaries of fo compa-
nies operating in India. The names of
the foreign countries to which t{he
parent companies belong are Behama
Islandg (1), Canada (3), Italy (3), Japan
(1), Panproa (1), Sweden (8), Switzer-
land (11), United Kingdom (131), US.A.
(24) and West Germany (5).

(b) The information is being collect-
ed and will be Jaid on the Table of
the House as early as possible.

(c) At present there are 8 foreign
collaboration proposals  nvolving
foreign equity participation wunder
congideration of the Governmeni. The
names of the countries {0 which the
forelgn  collaborators belong  are
Bermuda, Denmark. Federal Republic
of Germany (2 proposals), Kuwait,
United Kingdom (2 proposals) and
USA, These proposals are under
various stages of processing and will be
considered on merits.

Malpractices in Fabrication of Engi-
neering Goods

1743. SHR1 SHASHI BIIUSHAN:
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased 1o siale.

(a) whether Government are aware
that there are malpractices in the
{abrication of engineering goods;

(b) the facts thereof; and

(e) the action so far taken or pro-
posed to be taken against the persons
and firms responsible for the said mal-
practiceg and measures adopted to
check the malpractices in future?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND CIVIL
STIPPLIES (SHR7T B. P, MATIRYA):
(a) and (b), Government have come
across a Press Report that malpractices

in febrication of engineering materigls |,
have been detected in the course of ¥4
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are as follows:

(i) Steel Hooks. These are requir.
ed to be forged out from p
single piece and accorded
heat treatment. But it was
found that <ome manufacturery
fabricate the hooks by weld-
ing two or more rods of diffe-
rent sizes and deposit weld-
meta] over the entire work-
plece,

(11) Shackles: Here also, forging
process is to be adopted but it
is found that welding process
is being adopted.

(ii) Steel Wire Rope Slings. It is
foung that broken
of used wire ropesg are taken
out and replacegd by unbroken
strands of other damaged wire
ropes.

(iv) Steel Short Link Chains:
These chaing are manufactur-
ed by electric arc welding or
by the electrical resistance
butt welding method. In the
former case often the end pre-
paration is not correctly done
before welding, resulting in
lack of peneiration of the weld-
metal. In the laiter case, the
requisile heat tireatment is
not accorded after welding.

{v) Mild Steel Rods. Mild Steel
Rods for structural purposes
need to be drawn from sian-
dard billels bLut some manu-
facturers are found {o fabii.
cate them in rolling mills after
melting scraps, as a result of
which the requisite stiengih is
found lacking.

(vi) Hand Tools. Hand fonls are
required to be forged but they
are also made by casting in
which case they will not have
the requisite sirength and fail
prematurely.
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specifications hove already

terials which are found failing in the
test are not certifieg as acceptable. At
present the relevant 1S] specifications
do not make it obligatory for mnon-
destruciive testing (ultrasome and/or
radiographic) to defect flawg 1inthe
products, As an additional precaution,
Indian Standards are being amended to
parmit non-destructive testing also.

12 hrs.
PAPERS LAID OM THE TABLE

NOTIFICATION UNOFR F3iFvTial, COM.
MO Ticg Acl

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPILIES (SHRI B. P,
MAURYA): 1 beg iv lay on the Table
a copy of Noufication No S0O. 1036
(Hind: and English versions) publish-
ed in Gazette uf India dateq the 13th
March, 1976 rescinding the Tyres znd
Tubes (Movement Control) Order,
1974, under sub-section (61 of section
3 of the Essential Commodities Act,
1955 [Placeq wn Library. See No,
LT-10578/76.1

NOTIFICATIONS UNDER ALL.-INDIA SER-
VICES ACT

THE MINISTZ3 OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL
AND ADMINISTRATIVE REFORMS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI OM
METHA): I beg to Iy on the Talle

copy ench of the following Notifica-

fapers taid 12,

tons (Hindi end English versions)
under su (2) of section 3 of
the All-India Services Act, 1981:—

(1) The Indian Administrative
Service (Fixation of Cadre Stren-
gth) Fifth Amendment Regulations,
1876, publisheq in Notification No.
G.SR. 233(E) in Gazette of India
dated the 17th March, 1976,

(2) The Indian Administrative
Service (Pay) ixth Amendment
Rules, 1976, publisheq in Notification
No, G.S.R. 234(E) in Gazette of
India dated the 17th Macch, 1976,

(3) The Inaian Administrative
Service (Fixation of Cadre Stien-
gth) Sixth /\mendment Regulations,
1976, publisheq in Notiflcation No
G SR. 235(F) 1n Gazette of India
dateq the 17th Macch, 1976

(4) The Indian Adminstrative
Service (Pay) Seventh Amendment
Rules, 1876, published in Notification
No. GSR. 236(E) in Gazette of
India dateq the 17th March, 1876

[Placed n Library See No, LT-10579/
76.1

NoTiricaTioNs UNocr  Cusroms AcT,

UNDER CENTRAL Excisg RULES, UNDER

TARIFF ACT, AND UNDCR CENTRAL EX-
CICES AND SaALT AcT

THE MINISTER CF STATE IN-
CHARGE OF THSZ DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER-
JEE): I beg to lay on the Table—

(1) A copy each of the following
Notifications undar section 159 of
the Customs Act, 1962:—

(i) GSR. 204(E) to 228(E),
230(E), and 281(E), (Hindi ver-
sion) published in Gazette of
India dateq the 16th March, 1976
together with an explanatory
memorandum, [Placed =  Lib.
rary. See No. LT-10580/76]

(i) G.SR. 248(B) (Hindi and
English versions) publishegq im
Gazette of Indla dated the 24th
March, 1076 together with an
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[Shri Pranab Kumer Muykherjes] NQTOUCATIONS UNRER Luugrg AND
AUXTLIARY

Am FQece Asx
tory memorandurs, [Plac-

explana
in Lib . S "
79, LPrTV. See No.LT-10881/  \moievRY OF DEFENCE (SHRI

J B PATNAIK: 1 bezg to lay
(2) A copy each of Notification on the Table a copy of the Re-
Nos, G.S.R. 128(E), 123(E), 1323(E), serve and Auxiliary Air Forces
133(E), 135(E) to 153(E), 157(E) Act (Amendment) Rules, 1876 (Hindi
to 189(E), I61(E) to 183(E), and English versions) publishedq in
186(E), 187(E), 200(E), 201(E) ang Notification No. SR.O. 23 in Gazette
203(E) (Hindi versions) published of India dated the 14th February, 1976,
in Gazette of India dateq the 16th under sub-section (4) of section 34 of
March, 1976 issued under the Cen- the Reserve ang Auxiliary Air Force
tral Excise Rule, 1844 together with Act 1952, |Placed in Library. See No,
an explanatory memorandum. LT-10583/76.]
[Placed m Library. See No LT-

10580/76] REVIEW AND ANNUAL RECPORT ON 1HE
WORKING OF THE RURAL ELECTRIFICATION
(8) A copy of Notification No. CORPORATION FOR 1974-T5
g’.:,n. zzoés, (Hindj version) pub-
ed in Gazette of India dated the
16th March, 1976 under sub-section suf Wwew Rk (5o
(5) of section 3 of the Indian Tariff fagmwe watx) t ¥ s wfafe,
Act, 1934 togather with an expla- 1956 ¥ AT 619% A Twrw (1)
natory memorandum. [Placed in .
Library See No. LT-10580/78 ] & WA famafafas aat (W agqr

(4) A copy of the Central Excises wisr gerer) & mw-ow wfa awr

(Tenth Amendment) Rules, 1976 e X EAT R —

(Hindi version) publishej in “oti-

fication No. G.S R 160(E) in Gazette (1) wow Feregefeer frorwr,
of India dated the 16th March, 1076, feeslY & a9 1974—75
under section 38 of the Central FTEFTT E ECOLS
Excisegs and Salt Act, 1944 together ® =

ﬂl?,ith an explanatory memorandum. W HT
[Placed in Library. See No LT-

10580/76.1 (2) v fagewzor fmm,
- feelt &1 1974~75
TEMENT SHOWING ADVANCE TO BE =
DRAWN PROM CONTINGENCY FUND OF w1 affes wfodsw, §ar

InNDIA qifrd ¥& aur I X
THE DEPUTY MINISTFR IN THE frae  wgEETodeE
MINISTRY OF HOME AFFATRS Y frogfoni |
(SHRI F. H MOHSIN): I beg to lay
on the Table a statement (Hindi and [Placed in Library. See No. LT-

English versions) showing advance 10584/786.]
proposed to be drawn from the Con-

tingency Pund of I ruri the DeTanLEp DEMANDs FOR {JRANTS OF 1HE
'v‘?.gte :-. Acnciunt' r;ielr:od(‘:: n;gms.n MINISTRY OF SHIPPING AND TRANSPORT
for expenditure on a ‘New Service' FOR 1876-77

viz.,, the North Easlern Electric

Power Corporation Frivate Limi- THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI-
h B

mm ::rd b;?nmﬁmdenin’ the Demands  MATI SUSHILA ROHATGI): I beg
for Grants for 197677, [Placeq in 10 lay on the Table a copy of the
Library. See No. LT-10582/78.] Detailed Demands for Granis (Hindi
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Resolutions

and English versions) of the Ministry
of Shipping and Transport for 1976-77.
Pluced in Library, See No. LT-
10585/78.)

12.0% hrs,
MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, 1 have
to report the following message receiv-
ed from the Secretary.General of
Rajya Sabha —

“In accordance with the provisions
of sub rule (6) of rule 186 of the
Rules of Procedure and Conduct of
Business in the Rajya Sabha, I am
directed to return herewith the Guja-
rat Appropmation Bill, 1876, which
was passed by the Lok Sabha at its
sitting held on the 26th March, 1976,
and transmitteq to the Rajya Sabha
for i1ts recommendations and to state
that this House has no recommenda-
tions to make to the Lok Sabha in
regard to the said Bill”

12.04 brs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SIXTY-FIRST REPORT
SHRI G. G. SWELL {Autonomous
Districts): I beg to present the Sixty-
first Report of the Committee on
Private Members® Bills and Resolutiohs.

easlitance to
Mozowbbges (5t.)

PUBLIC ACCOUNTS COMMITTEE

HuNpRED AND NINETY-SEVENTH REPORT

SHRI H. N. MUKERJEE (Calcutta-
North East): I beg to present the
Hundreq ang Ninety-seventh Report
of the Public Accounts Commitiee on
‘ITrade Fairs and exhibition’s—Para-
graph 47 of the Report of the Comp~
troller and Auditor General of India
for the year 1973-74, Umion Govern-
ment (Civil), relating to the Ministry
of Commerce.

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHE-
DULED TRIBES

Frrry-riRsT RErPORD

SHRI D. BASUMATARI (Kohraj-
har) I beg to present the Fiffy-first
Report of the Committee on the Wel-
fare of Scheduled Castes and Schedul-
ed Tribes on the Ministry of Home
Affairs—Atrocities on  Schecduled
Casteg in (i) Village Budhuchak
(District Patna); and (ii) Village
Amli Kaur (District Banda),

e

12.06 hrs,

BTATEMENT kr ECONOMIC AND
TECHNICAL ASSISTANCE TO
MOZAMBIQUE

THE DEPUTY MINISTER IN "FE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): The House
is aware of the recent provocative and
aggressive acts commutted by the racist
regime 1n Southern Rohdesia against
Mozembigue. Tn the face of thege pro-
vocations, the Government of Mozam-
bique, on March 3, 1976, closed the
border and severed all trade and com-
munications with Rhodesia. This
courageoug step implementing U.N.
sanctions has opened a new stage In
the struggle for the liberatiow of the
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asclslance to
Mozgmbigse (St.)

[8bri Bipinpal Das}

people of Zimbabwe and has rallied
world opinion in favour of Mozambi.
que and the freedom movement in
Zumbabwe.

The House will recall that, at the
last Commonwealth Conference in
Kingston, it was decided to assist Mo-
zambique if jt closeg the border with
Rhodesia thereby denying to itself the
considerable revenues it earned from
its road and rail links with Rhodesia.
On 17th March, 1976, the U.N. Security
Council passed a resolution unani-
mously condemning the aggressive
acts committed by the illegal minority
regime in Southern Rhodesia and ap-
pealing to all States to provide imme-
diate financial, technical and material
assistance to Mozambique. W have
also received a similar appeal from the
Secretary General of the Common-
wealth 1n a telegram addressed 1o the
Prime Minister.

Ag the House knows, it has been
the established policy of the Govern-
ment of India to extend unstinted sup-
port and all possible assistance to the
liberation movements in Africa, and to
oppose the obnoxious policies of
racism and apartheid pursued by the
white minority regimes in Southern
Africa To the liberation movement in
Mozambigue, we have and the privilege
of giving moral and material support
during the struggle for independence.

Today, when Mozambique hag taken
the bold and principled step ot impos-
ing U.N. sanctions against Rhodesia,
the sympathies of the Government and
people of India are wholly with Mo-
zambique and the freedom fighters of
Zimbabwe,

As u mark of our solidarity with the
Government of DMozambigue in this
v eritical situation, we have decided to
extend economic and technical assis-
tance to  Mozambique. The extent
and form of such assistance will be

Settloment) Bill
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determined only after we hear further
from the Secretary General of the
United Nations and the Bacretary
General of the Commonwealth as well
as from the Government of Mozam-
bique about the priorities of their
requirements.

In the meantime, we have, as an im.
mediate gesture, decided to make a
grant of Rs. 900,000 as assistance to
the Government of Mozambique to be
used for the purchase of some of its re-
quirements from India, This grant
will form part of the collective contri-
bution to Mozambique by the Com-
monwealth,

—— L]

12.09 hre,
TEA (AMENDMENT) BILL*

THE MINISTER OF COMMERCE
(PROF. D. P, CHATTOPADHYAYA):
I beg to move for leave to introduce a
Bill further to amend the Tea Act,
1953,

MR. SPEAKER: The questioh is:

“That leave be granted to intro-
duce a Bill further to amend the Tea
Act, 1953.”

The motion was adopted.

PROF. D. P. CHATTOPADHYAYA:
I introducet the Bill.

12.10 hrs,

LIFE INSURANCE CORPORATION
(MODIFICATION OF SETTLEMENT)
BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): Sir, on behall
of Shri C. Subramaniam, I beg to
move for leave to introduce a Bill
provide for the modification of
settlement arrived at between the
Insurance Corporation of India
their workmen.

ikgs

*Publisheg in Gazette of India Extraodinary Part 1L, section 2, dated

31-8-76,

tIntroduced with the recommendation of the President.
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SHR{ 8. M, BANEPJFE (Kanpur):
8ir, just now, we applauded the (Jov.
ernment for daing somethung good to
the people of Mozamhique and support-
ing their struggle. I &M really sorry
that I have fo oppose ihe Government
tooth and nail for bringing forwara
this most pernicious piece of legisla-
tion, I call Tt not only permicious but
ymmoral also.

You will remember that in 1974, all
the organisations representing the Life
Insurance Corporation employees, in-
cluding my orgamsation, namely, the
Life Insurance Corporation Emplovees®
Federation, signed an  agreemeni for
four years For nearly two months,
we discussed it and I was indebted to
the then Finance Minister, Shr; Y. B
Chavan, and the Labour Minister, Shri
Raghunatha Reddy, for giving their
assistance to enable wus to reach this
agreement which was a very happy
one. Knowing fully well what was the
business, what was the profit and what
was the capacity to pay. this agreement
was entered into hetween the L IC.
and the four all India organisat'ons of
the LIC employees

Two jems have passed. Before
this Bill was going to be mtroduced in
this House, I saw the F.nance Minis-
ter, the Deputy Mimster, Shinimati
Sushila Rohtagi, the Law Mini-
ster, the Industrv Minster, the
Labour Mmmster and even the
Prime Minmister, vith the rrprescn-
tatives of the LIC ecmployees and
we pieaded with them <‘hat ‘he
sanclity of this agreement should be
protected. Why I am  rasing thie
1s8ue is because, when we were dls
cussing the Bonus Ordinance and the
Bonus Amendment Bill in thus House, 1
put a straight question to the Laoour
Minister who piloted the Bill. os to
whether the LI.C. would also fall with-
in the mischief or ambit of the Bill,
and I was told clearly by the Labour
Minister—it 18 on record—that {he
L.1.C. «did not fall within the purview
of the Ordinance or the Bill. The Life
Inpurance Corporation was always
taken to be a non-competitive organi.
sation because this is a monopoly or-
ganisation. Thizs never came within
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the mischiet of either the Bonus Act
or the amending Act, After tnig as-
surance, we heaved a sigh of rehef,
About 50,000 LIC employees through.
out the country thought that this parti-
cular agreement which was entered in-
to not under any coercion or under
duress was a happy event Everyone
of us agreed. ' former Chairman of
the LIC. Mr. Puri, who 1s now the
Governor of the Reserve Bank, signed
1 :n 1974, And now, what 1s being
sought to be done® May I tell you
that this agreement was registered un.
der the Industrial Dispute Act: as such,
they could not change 1t and so they
have brought this legislation—the Life
Insurance Corporation (Modification of
Settlement) Bull, 1876, For what? Just
to kill a mosquito, they have biought
a machine gun., 1The Bill has been
brought 1n this House not to better the
service conditions of the employees,
nol {o beiter the condition of the policy
hulders, but to deduct somelhing and
to take away something This 1s an
immoral plece ot legislation, 1t 1s
agross violation of the agreement,

It 1s staled 1n the Statement ol
objects and reasons that "1t 1s proposed
to set aside, with eflect from the 1st
Apml, 1975°—thatl 1s Lecause from the
Ist April, 1975 the employees of the
L1C were entitled to 15 per cent Lonus
according to the agreement, and 1t was
not only in regard to bonus but also In
regard to other matters. It continues
as follows

“It 1s proposed to sel aside, with
eflect from the 1st Apnl, 1975, these
provisions of the settlement arrived
at between the Corporation and its
class 111 and Class IV employees on
the 24th January, 1974, to enable the
Corporation to make ex-gritic pave
ments to such employees at the
rates determined on the bas:s of the
general Government policy for
making ex-gratia payments te the
employees of the non-competing
public sector undertakings”.

The bonus agreement of HAL can be
defended because 1i is a compelitive
orgamsation but the agreement of LIC
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camnot be defended because it is a
non-competing organisation. This is
exactly what is  happening. They
have brought this Bfll and this is the
modification made:

“Notwithstanding anything contain-
ed in the Industrial Disputes Act,
1847, the provisions of the settlement,
in so far as they relate to the pay-
ment of an annual cash bonus to
every Class III and Class IV em-
ployee ot the corporation at the rate
of fiiteen per eont, of his annual
salary, shall not have any force ot
eftect and shall not be deemed to
have had any force or effect on and
from the Ist day of April, 1975".

So, if this is the thing to come, I
don't know what is the sanctity of the
Bill. There was a day when, in this
House, an award relating to the Punjab
National Bank was modifled, at which
Mr. V, V. Giri resigned. And here, in
this House, the Ruling Party is now
scoffing at us, winking at us and
blinking at s becausz pf the present
situation. I say that today, with the
help of the Emergency and with the
help of the extra-ordinary powers
under MISA, DIR and whatever other
powers they have got, they want to
curtail the rights of the employees.

I challenge that a Committee may be
appointed to se: whether the business
in LIC has gone up or not. Let the
Minister Smt. Sushila Rohatgi say,
with conscience, whether the business
has gone up or not.

MR. SPEAKER: Please don't go into
all those details.

SHRI S. M. BANERJEE: I am only
saying that because the pusiness has
gone up, they should be rewarded, but
instead of beéing rewarded, they are

being punished. So, I oppose this
Bill. I call it immoral, I call it a
breach of faith, I call it a pernicious

plece of legislation. We should obpose
it tooth und nail and reject it in the
House, 1 oppose it and I wek the
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Minister not to justify this nefaricus
act of the Governmenut,

MR, SFEAKER: The Minister,

SHRI INDRAJIT GUPTA (Alipore):
You may please ask her to reply efter
my making one or two observations:
Thig is a very importam thing.

Now. this is not the kind of thung
that Parliament should do during sh
Emergency, An Emergency is there in
this country, and Parliament is heing
called upon to pass a Bill of this kind.
Why don't they do it with the emplo-
yees by negotiation and settlement?
Why should Parliament be brought in.
to this?

There is the Industrial Disputes Act,
and a legal settlement has been mude
and registered under the Aet. And
now, on the eve of 1st April (tomor-
row April is to begin), when the pay-
ment i1s to commence they are creat-
ing great emthusiasm in the minds of
the LIC employzes f,r the Emergency
by bringing this wretched Bill now
interfering with the agreement—cutting
down the date of bonus—which the
Managenrent of LIC had freeiy enter-
ed into with its own employees. This
is the way they want to mobilise the
people! This is the way they want to
help the Janasangh ...

MHR. SPEAKER: It is for the Ecuse
to decide.

SHRI INDRAJIT GUPTA: This Bill
has nothing to do with this Parliament.
Why should the Parliament be involv-
eq in this matter” What has the
Parliament got to do with this?

SHRIMAT] SUSHILA ROHATGI:
Mr, Speaker, Sir it is a pity that a
colleague of mine who hails from Kan-
pur also should disagree and oppose
tooth and nail not omly this measure,
but meny other things (Imterruptions).
At this introductory stage, I think m
the points that Shri Benerjee has made,
by and large, he has conveyed the views
of all the other Members thare 2380.
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He has sald that this piece of legisla-
tion is immoral and pernjclous and it
would be curtailing the rights of the
employees, but I do not think, ke is
going Into the merits of the Bl at this
stage. All that I would like to say is
that this is to bring the employees of
LIC on par with the other employees
who are working in the non.competing
public seetor undertaings, A decision
bas already been taken by the CGovern-
ment. ... (Interruptiong). At the same
time it has already been decided that
if any excess amount has already been
paid during 1975-78, i1 will not be re-
covered. Keeping in view the aims and
objects of the Bill, I do not think, the
poinis which have been made by Shri
Banerjee and others are valid.

SHRI RAJA KULKARNI (Bombay
North East): There are other commit-
ments in the settlement which you are
not carrying . (Interruptions).

MR. SPEAKER. The point that has
been raised is, 13 1t umlateral viocla-
tion of the agreement and Is it neces-
sary to come to Parllament for
violating the agreement? That 13 the
question,

SHRI RAJA KULKARNI- The
Mimstry is committed io implement
some other provisions of the agreement
which the LIC had not implemented
regarding the rate of provident fund,
medical benefits and there are twe or
three other benefits which they were
comnutted to give in  the third and
fourth year. The third year is oser
and the fourth year has sfarted and
they have not implemented those
things, but they have come with this
kind of approach.

AN HON. NEMBER: But why?

MR. SPRAKER: The Minister shauld
explain—because 1n the Statement of
Objects and Reasons it is mentioned:
“It ig proposed to set aside, with effect
from the 1st April, 1975 these provi-
slons of the settlement arrvived at
betwesn the Corporation and it Class
IIT and Class IV employees...” why
was this necessary?

SHRI C. M. STEPHEN (Mursttu-
puzhs); In the light of what Shri Raja
Kulkarni has said, if for the purpose
of non-implementation of the other
provisions of the agreement, an Act of
Parbament {3 not necessary, why for
thie, an Aot of Parliament
is necesgary?

Secondly, what exactly ig the amount
which would be involved if this purti-
cular provision of the agreemont s
implemented, and what exactly ig the
amount that you are gomng to lose if
the Parliament does not put 1ts geal
on your action?

W AT [ am (o) o
TR ¥Y AT Ty wifeerw & s A
¥ WITY OF 97 Y AR s@T A | 1w,
fao W wm @t RE Wy
wri?

SHRI INDRAJIT GUPTA: In a
conspiratorial manner it is %eing
done.

SHRI VASANT SATHE (Akala):
I would like to know whether it is
intended ag an April Fool's johe.

SHRI S. M. BANERJEE: In the
agreement was bonus the only item
or are there any other items? There
were many other items. In that case,
I woulg request you to scrap the
whole agreement. If we have the

power to do that, let us scrap the
whole agreement, not bonus only.

W Agwe wenw o feor §
o aarn %t fede 57 1
SHRI INDRAJIT GUPTA- This is
a provocation. You are doing that
one after the other. ¥ou pay qiibutes
to them in the Home Minlstry’s repert
saying that they are the nmin pecple
who have responded and all that and
then cutting their throats all the time.
SHRIMATI SUSHILA ROBATGI:
There is Do question of provocation.
As I have geid sarlier, this is to bring
it on par with the decisions already
faken and which have heem in force
in other banks.
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AN HON. MEMBER: Why do you
want us to rubberstamp?

SHRIMATI SUSHILA ROHATGI:
As I have already read out the objects
ang reasons, it was set aside from the
1st of April—the provisiong of the
settlement arrived at....

SHRI INDRAJIT GUPTA: How can
that be done?

SHRI VASANT SATHE: How cun
it be done unilaterally? She has not
answered your question, Sir. ¥ou have
asked, Ts this done unilaterally?’. She
is not replying to that. How can this
be done unilaterally? That is the
simple question.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAM-
AIAH): I have a submission to make.
After all, it is only introductory
stage. Let it be introduced. I would
advise the Finance Minister to meet
our friends and discuss the matter.

SEVERAL HON. MEMBERS rose.

SHRI MOHAMMAD ISMAIL:
Before bringing this Bul she should
have done.

SHRI INDRAJIT GUPTA: Let the
introduction be postponed ang let
them sit with the employees and the
management and discuss the matter
in a civilised way and not try to
steamroller the things just because
you have got @ majority.

SHRI K. RAGHU RAMAIAH: No
question of steamrollering. 1 would
request the Finance Mimster to meet
you all and discuss the matter.

SHRI INDRAJIT GUPTA: Deli-
berately they never let us know that
they are bringing this.

MR. SPEAKER: I would like the
Governmeng to explain. This g a
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very vital mattey because in violation
of an agreement, umlateral violation,
you are bringing this Bill and involv-
ing the Parliament to be a party to
it. Why is it necessary?

SHRI VASANT SATHE: The bpest
thing would be: let the introduction
be postponed. Let them git with wus
ang other members alsp and satisfy
us why thig unilateral business is
necessary, Do not involve the Parlia-
ment in it. This will be setting a bad
precedent,

SHRI RAJA KULKARNI- This 1is
quite undesirable because the 15 per
cent bonus to the LIC employecs was
by contract. It was a texm of service
conditions in the package deal gettle-
ment. If that 15 per cent were not to
be there, they would have secured
some other benefits. Now they pre
losing bonus as well g5 other benefits.

SHRI VASANT SATHE: That is on
merits. The only question is: why
do it unilaterally and get our sanction
for it? Let the introduction be post-
poned.

SHRI C. M. STEPHEN: Nothing
will happen if it is postponed

SHRI INDRAJIT GUFTA: Postpone
it.

MR. SPEAKER: All sides are
involved. Then I think the Govern-
ment must come forward.

SHRI K. RAGHU RAMAIAH: We
are not passing it. It ig in the order
paper. Let it be introduced and then
I would request the Minister to sit
with them ang discuss the matter.

SHRI VASANT SATHE: I beg to
request: even the introduction is em-
barresting o ug because the world
will think and the workerg will think
that here is a Parliament which uni-
laterally is willing to bulldozer the
thing.
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SHRY H. N, MUKERJEE: (Cal-
cutta-North-Fast): I wish ‘o raise
a point of order. You have put
your finger on the right spot, a prin-
cipled spot, by indicating that Gov-
ernment in apparently unilaterally
abrogating an agreement which had
been entered into, registered and all
that sort of thing. You have also
questioned the propriety of Parlin-
ment getting into the picture at this
stage. How can we, gince this ques-
tion remaing unresolved, permit Par-
liament to have it introduced? The
Minister of Parliamentary Allairs is
insisting inspite of your indication of
the propriety of the matter that it
should be introduced My point of
order is that you have pointed ou*
very accurately not to wntroduce it
before we get satisfaction on this
issue, because an agrecment, if it is
abrogated, might be 4 mutter beflore
the court to be decided upon gne way
or the other in regard to the rightness
or wrongnesg of il. Bu* ipn so far as
that is concerned, it i~ beyond our
purview But here something is
sought to be done whivh circumvents
our judicie] processes and at the sume
{ime does not give Parliament ony
satisfaction about the rationale of 1i.
Thrn we cannot pro~eed Please stop
it from being iniroduced.

SHRT K RAGHU RAMAIAH: We
are of course, entirely im your hands.
Views on this side also have been ex-
pressed. T hope the Finance Minister
will take note of them. Alltwing it
to be introduced does not of course
involve Parliament. Parliament is rot
committed by mere introduction,

SHRI INDRAJIT GUPTA: TDarlia-
ment's approving infroduction shows
that Parliament ig saccepting the

principle.
(Interruptions)

SHRI K. RAGHU RAMAIJAH:
There i no principle involved at the
introduction stage.

(Interruptions)

MR. SPEAKER: I would suggest
that let it be postponed to the after-
noon and the Ministe, ghouldq meet
all the Members concerned and settle
about this. Let us postpone it to gix
O'Clock if the Members want it.

SHRI INDRAJIT GUPTA: The
Budget Grants are heing taken up at
a:iix O'Clock. We mav not do 1t to-

ay.

MR. SPEAKER: Le: it be to-dav.
The Minister should meet the Mem-
berg and sellie aout this, The prin-
ciple raised ig very very valig and
vital.

SHRI S. M. BANERJIFI: We may
postpone it to to-morrow.

MR. SPEAKER: Thig 1~ postponed.

SHRIMATI SUSHILA ROHATGI:
I would just with vour permission
say that the business in the other
House may keep us occup:ed till six
O'Clock. Whatever time suits them,
1 will settle with themy some time
afier six O'Clock

MR. SPEAKER" If you want to-
morrow, then we can do it

All right, Governmens agrees to
take it up to.morrow.

SHRI K. RAGHT/ RAMAIAH:
There will be a meeting in the Fin-
ance Minister's room at 930 A.M. to-
morrow and Lhe introduction will be
done to-morrow.

SHRI S. M. BANERJFE: Agree-
ment wag not between the Members
of Parliament angd the Finance Minis-
ter. The agreement was with the
employees and the Corporation.

MR. SPEAKER: You represent
their view points. So, this is post-
poned to to-morrow.



139

12.29 hrs.
DEMANDS* FOR GRANTS, 1976-77

Momsmay or HoME AFrFATRs
MR. SPEAKER: The Houge will
now take up dircussion on Demands
Nos. 48 to 59 relating to the Ministry
of Home Afigirs for which 11 hours
have been allotted. Hom. Members
present in the House who desire to
move the cut motions may send slips
to the Table within 15 minutes indical-

column of the Order DPaper
be granted to the President
to complete the sumg neces-
sary to defray the charges
that will come in course of
payment during the year end-
ing the 31st day of March,
1977, in Tespect of heads of

ing the serial numbers of the cut
motions that they would 1ike to move.

Motion mowved:

[Damands for Grants, 1976-77 i% respect of Ministry of Home Affairs)

No.of Name of Demand Amount of Demand for Grent  Amount of Demand for Grent
D:- on A.mvutedy_’? the submited to the vete of the
mand House on 23-3-1 House
Revenue Capital Revenue Oﬁm
Rs. Rs. Rs, s
49 Ministry of Home Affairs 36,10,000 1,80,53,000
so Cabinet [21,07,000 1,0%,35,000 .
51 D:partment of Parsonme] and
Admmistrative Reforms 1,23,3%.000 25,000 6,16,72,000 1,25.cC0
5: Police 31,46,80,000 50,00,000  157,3¢,03,000 2,50,00,000
53 Census 61,44,000 3,07,18,000
§4 Other Exp:nditure of the
Ministry of Home Affairs  22,75,29,000 | 6,21,87,000 113,76,43,CC0 31,09.36,cC0
¢ D:lhi 18,70,87,000 8,33,05,000 93,54,37,000 41,65.24.cco
%6 Chandigarh 2,68,91,000  1,01,80,000  13,44.54,00C 5X9.48 cco
7 Andaman and Nicobar
Islands . . . 3,§3,02,000  1,61,72,000 17,65,08,000 8,08,58,000
58 Dadra and Nagar Haveli 31,444000 22,61,000  1,57.22,00 1,13,04.6C0
s9 Lakshadwecp . 53,13,000 18,05,000  2,65,68,000 90,25,0C0
SHRI SAROJ MUKHERJEE Last year, during the debate on the
(Katwa); Mr. Bpeaker, Sir, on be- Demands for Grants in respect of the

half of the Communist Party of India
(Marxist) I rise to oppose tha De-
mands for Grantg in respect of the
Ministry of Home Affairs for ¢he year
1976-77.

Home Ministry, I pointed out to the
Homg Minister, Shri Reddy, that
democratic rights were bemng curtailed
and there was g drive towards autho-
ritarianigm ang one-patty rule in this

*Movedl with the recommendation of the President.
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country, Buf he denied all these
things. But, within two months, the
intermnal Emergency was clamped
dowp, in gur country. Whatever little
freedom, civil liberty, the people were
enjoying or the little deriocratic
rights thai the Opposition parties had
been enjoying were all taken awwy.
The Home Ministry, armei to the
teeth, got extra and special powers
under the M.IS.A, and D.ILR, and they
brought forward amendments after
amendments to M.LS.A. to take away
ibe provision for relief thet a detenu
under detention was to gct from the
court. Even the provision for giving
the grounds of detention to the detenu
was taken away. Even t%he funda-
mental rights ande- Art. 14, 21, 22
and 19 of the Constitntion were all
suspended. That means the couniry
was taken to a situation where only
one-party rule continued--not eover
one-party rule but one-leader rule
continued, We see that evep the
leader of the parly wag cquated to
the interest uf the nation and the
country. It was dangerous to intro-
duce such a thing into our political
system; it is really dangerous.

Now, the Home Minister, in his own
report, says that there has been a
supreme self-confidence in the coun-
try and everyone is happy; the people
are happy, the Ministers are happy
and the Congressmen are happy.
Everything is going cn well. He has
depicted a rosy—bright -picture of
this country, Can you say by keeping
your hands on the breast and by ask-
ing your conscience tha! this 1s true?
Ask your own servants—Class III and
Class IV employees - the working
class people and the peasantry whe-
ther they are all hapoy or not, I
should say ‘no’. Nobody is happy
with this situation excepting the vest-
ed interests, corrupt people and those
who take bribes ete. The only happy
eople are the vested interesis, the
monopollsts and the multi-nationals.
Bven the judges of the judiciary are
not happy as they have token away
the powers given to them by -~
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amendment tp the Constitution, For
example, bry this amcndment, you have
made the Judiciary subordinate to the
Executive. The judges have no
powers, no work during Emergency.
That is why I say nobody is happy
to-day excepting the vested and
monopoly interests; Now democracy
is nowhere in this couniry. The
Prime Minister and the other Minis-
ters have been saying that the con-
cept of democracy will change with
the time. The concept of democracy
will of course change according to the
needs of the 1Indian situation. I
should say ‘yes’ to this; it will change
according to the Indion situation. But,
can you imagine that democracy can
exist without the Opposition® Now,
in India, there is no Opposition, The
Opposition cannot function; they can-
not speak. (Interruptions), The peo-
ple will not be able to hnow that I
am opposing. 1 know that at least
in my State of West Bengal strict
pre-censorship is  continuing, our
speeches are cut out. Even Shri
Samar Mukherjee’s speech wus nut al-
lowed in the press for being publish-
ed. The Opposition people c¢annot
write anything; thay cannot even nold
any meeting, I can give you iots of
examples to prove how the democratic
rights of the Opposition parly are
being throttleq or curbed. Here the
Union Home Minister will say that
these are all State matterr, In his
own Report he says that in consuita-
tion and ia coordination with the
Siates, the Emergency measures are
being implemented. Whenever a thing
is represented before the State Gowv-
ernment, they say that thcy do a
thing under the guidance of the Cen-
tre; they are performing the function
as per the guidelines given by the
Centre. When we come here and
when our leader Shri Samar DMukher~
jee represented maay things before the
Union Home Minister, Shri Reddy, he
told him that this wes a State matter
and that he should go to them, When
we go to the State and ask about that,
they say that they have dome that
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-
thing on the advice of the Central
Minustry, This way the rights of the
Opposition parties are being curbed.
I can give many examples, On 8th
January this year in Calcutta eight
left Opposilion parties wanted to hold
a mass meeiing to discuss about the
change of Constitution. The Prime
Minister and the Congress want that
there should be a national debste on
the preposed changes in the Constitu-
tion but the Opposition parties are not
allowed to hold g meeting to discuss
about the changes ia the Constitution
On behalf of the eighl Ieft Opposition
parties Shri Jyoti Basu wrote to the
Prime Minister and \r, Samar
Mukherjee representeq to the Home
Mirister but nothing happened, Then
again on 19th January a public meet-
ing was proposed to> be held by those
parties on thoe Constilution but the
perniission of the mreling was 1efused
by the police in Ca'cutta.

Sir, earlier last yeay in November
on bonus issue some trade unions wan-
ted to ho'd a meeling to express thewr
views regarding Bonvs Ordinance but
the saine was hanued by the police
To cap it all our Lty calleg a meet=
ing to condole the death of an inter-
national commun’'st leader. comrade
Chou En Lai in Thyagaraja Hall,
Calcutta but that was also prohibited
Qur trade union leaders wanted to
bring out a si'ent process’om on the
gsad demise of the victims of Chasnala
disaster ‘Thag was also banned.

Not only in West Bengal this hap-
pened in Kerala ilso In Quilon dis-
trict conference of Kerala Youth
Socia’ist Federation was called First
thoy gave the permission but later on
it was withdrawn The police made

ha'f-naked the organiserc of that
meeting. Some memorial meetings
could not be held in the Malabar

grea of Kerala.

The volice withdrew the permis-
ginn where Comrade Gopalan was to
address a mecting in Allepey. In

MARCH 31, 1978

‘ Home Afidirs 144

] 4
Cochin Comrade Namboodrivad gui
the permission frams the Chief Minis-
ter to hold a .neeting but when he
went to Cochin he had to address the
big gathering without mike because
the iocal police dig not allow the use
of mike. Opposition parties—whether
of the left or right- cannot hold any
meeling and you say democraty is
there, Even the parties like CPL
who are supporting the measures of
the Government zre also sometimes
bemng harassed, A iew days back our
colieague, Shri Ramavatar Shastri was
arrested in Bihar, This is the condi-
tion that you have brought about in
the country under the Emergency.
You are incrrasing the bhudget piovi-
sion on police as well as on other
heads In respect of police ulone you
have increased the provision by Rs, 15
crotos over the lasi yea:'s  budget
provi.ion. On other heads also you
have increased the provision by Rs, 52
ciores. For wha'? It is for the sup-
piession of the nedp'e and also to
take away the democrati~ and cawvil
lberties of the ocople and mostly of
the Opposition warties- -wacther be-
longing to lety or 1ight. The budget
provisions for police, ntelligence
bureau staff, ete 2r> mounting up i
our country but critaes, bithery. ete.
are not cormng down  All the Govern-
ment's intelligence 2pparatus  is used
against Ieft and right Opposition par-
tics who are opposed Lo the ruling
Congress They are nat ahle to find
out the foreign agents The report of
the PAC pointed out the other day
that there were some foreign agents
in research organisations like the
Anti-Malaria organisaticn., Tn places
like Bombay, Jodhpur, Caleutia, Pant-
nagar, ete with the help of John
Hopkins Institute tney are coniinuing
their work by conducting research
activities There are so many foreigm
agents from the imperialist countiries,
CIA agents and others With all our
intelligence, our no'ice, RAW, CBI and
o‘her orgsnisations under Police,
under the Cabinet Secretariat, Home
Ministrv, are not doing anything to
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check those things, It 1s a shame to
our country. They are alming only
against opposition pariles and they
want to liquidate the opposition; that

is their unly pame; it has become
their task.

They say: everyoue is happy today;
confidence has come to the country.
1 say that this is a big boast; the bub-
bles wiil burst ona day with such a
velocity and force that iy will sweep
you all and your government, You
have declared an Emergency; you
have gaggeq all opposition and you
say: now every:ody is happy. This
situation will not continu: for eter-
nity. The Home Ministrv is armed to
the teeth with all surts of powers and
is asking the Statc goverrments to
arrest the peop'e in the name of deal-
ing with the activilists of the hauned
organisations. In fact they are orrest.
ing the leaders of all the left parties
and the right parlirs who are in the
opposition. So many persons of our
CPI(M) Party had heen arrested and
detained under MISA, DIR re-named
as DISIR (Defence and Internal Secu-
ritv of India Rules), Under these
rules there are 380 persons in deten-
tion in West Bengal; in Kerala 104
persons, Two of our M.Ps. from this
House and 33 Membrrs of Parliament
in all are in deteation, 300 of our
party in Rajsthaa, 40 in Assam, 57
in U.P., 3% .n Bihas, 14 in Bombay
had ‘twen arrestod and  detained
Members of other leftist parties have
a'so been arrestrd under MISA;
members of the right parties a'so have
heen arrested In Tripura 58 per-
sons of our party are under arvest,
They are all leaders. In every State
large numbers of our cadres, large
numbers of cadres of other opposition
parties have been imprisoneq under
MISA, and DISIR. In Kerala a thir-
teen vear old student, Vijay Kumar of
the Tth standard was arrested and
kept in detention oecause he had the
guts to draw p cartoon against tne
emergency. In Tamilnadu so manv
persons were arrested: police atrocities
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are going on, The other day the
House was told that a trode umion
leader, Bhupati, sent a memorandum
to Rajvapal that i3, the Gouvernor,
explaining how atrocities were being
committed against political and trade
union workers ang because he gave
that memorandum he was arrestcd.
In the letter he wrote to the Governor,
he pointed out that one of our party
leaders, a prominont trade unionist
Comrade Ramani was not aliowed
even food and medicines in the hos-
pital ang that he was very much ill.
treaied. The matter was Lrought to
the notice of Mr. Reddy by Shri
Samar Mukherjee but nothing has
been done. In Andhry Fradesh, the
conditions are horrible in jails. In
Kerala a rickshaw puller, Zainui-
abuddin was punisheg for waiting:
EMS—zindabad; AKXG—zindabad, This
is what is going on in our country
under the name of emergency, They
say thal they are tackling right reac-
tion and the American acents; under
that guise they are actually attack-
ing the left and right opposition par-
ties and want to Lring them to such
a pass where they could not function.
Sometime ago, there was an item
which appeared in the newspaper that
the Union Home Minister, Mr. Reddy,
had written to all the State Govern-
ments so that political activities cou'd
be allowed by the rolifical parties in
different Stales. But in reality they
are not allowed. I do not know whe-
ther that reoort is correct or that is
onlv an eye-wash to inform the peo-
ple that he is allowing the political
parties to engapge in their political
activities, Sir, I have given fo many
instances that po'itical activities are
not allowed at all. We cannot hold
any meeting. Only one party ru'e is
going on. In the Congress meetings
even the judges of High Court are
invited to speak. But the Opposition
parties are not allowed to hold meeat-
ings. Ana those who support the
Congrees Party are allowed to huld
‘some meetings.
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Now, in all the jails of the country,
iterrible condition is prevailing, There,
for the political prisoners, no classi-
fication is given. On the basis of the
guidelines issued by the Centre after
the Emergency, the detenues are
dealt with. Shri Nripen Chakraborty,
leader of the Opposition i1, Tripura
Assembly—wrote a leiter from Vellore
Central Jail to us to gee that
the Union Government transferred
them from Vellore Jail (o Agartala
Jail, But it -was not accepted.
Hy, and other detenues are not
:getting water in that jail in sufficient
quantity for taking bath, because
water scarcity is so much there. He
is mot sure whether they would be
transferred from that jai! or not.
"There the life is hell because there
is no water to take bath and lack of
many other amenities.

Now, in Jalpaiguri jail there is ac-
commodation for keeping 557 prisoners
but more than one thousand prisoners
have been kept there. Many of them
are political prisoners. During win-
ter season they were not given blan-
kets. After so many requests, one
blanket was given and that also not
all the prisoners got, Some detenues
wrote to their relatives that the condi-
tions prevailing in jail are worse than
those prevailed during the Iritish
days. During the British days they
were ulso in ail but no such terrible
conditions were prevailing in those
days. Actually in Trivandrum iail
detenues had to go on hunger-strike.
In Tihar Jail alsp the leaders had to
go on hunger-strike in protest against
the lathi-charge inside the Jail pre-
mises.

In a Jail in M.P, Shri Bhairab
Bharati was kept from June 25 to
August 18, During this period he was
not well. But he wag not given
proper treatment, Mis relatives want-
egd him to be properlvy treated in
outside hospital, but he was not al-
lowed to be taken out of jail. Only
in the last few davs befors hig death,
he was treated in Jail bespilal Mo
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medicing was glven Actually bo
was murdered in jail. His relatives
got mad when they received the
news of his deathh He  hus
died in jul ond he wag not
ailing from any illness outside and
al] that. How did he die? It was
really a case of murder, We wanted
the Union Home Minister to emguire
mto this but nothing has been done
so far, Now, you say that ag it is
State Government matter, you do not
do anything. But everywhere in the
jails these things are happening. Un-
less the guidelines to suppress the
prisoners are issued from the Centre,
these atrocities can not take place
throughout all jails in India. There
are so many cases cf police atrocities
which have happeaeq in West Bengal.
I am not going t> mention all thosc
things But I must mention about one
case. That is about Mr, Mihir De, ithe
Vice Chairman of the Union of Chitta-
ranjan Locomotive Works. The Home
Minister also perhaps knows about
this case. Now, Mr. Mihir De was
murdered, After that houses of many
trade union functionaries weie burnt.
One Trade Union leader, Mr. Dilin
Bose instituted a case in the Court.
The Magistrate zave a stricture on
this against the wolice. After some
days, the police gave 5 report which
was concocted and not real The
magistrate said:

“I totally disagree with the final
report submitted in this case by the
police. I am unable to accept it
In view of the powers vested in
me under the :ode, I direct that a
proper and thorough investigation
ought to be held again.”

But till now nothing has happened in
this case. There 14 employees have
been kept detained under MISA Not
only that. As a result of the railway
sirike of 1074 still 24 railway em-
ployees are under detention, including
2 in Guntakka] and 10 in Assam. So
far as we know, 38 Central Govern-
ment employees had been detained.
Of the Central Government employees,
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37 have been sacked fram
as reporred in the papers
reasons ‘were not given to
. They were not given an op-
portunity to give any explanation in
defence, Without giving any ressons,
they have been dismissed. In West
Bengal some State Government em-

Egg

15 of them have been dismissed in
‘West Bengal. The only fault of these
government employees was that they
were organising trade unions, It is
mnot a fact that they are cornected
with banned organisations, They are
doing genuine trade union activities.
‘Therefore, what you sre doing is not
fighting right reaction, You are fup-
pressing the working class movement,
the peasants’ movement and the
democratic movement. Those who
oppose you wiil pe tackled by you
under these repressive measures to
save your party, your leader and the
multinational corporations ang other
wvested interests. This is our assess-
ment of the situation, Had your fight
been against right reaction or Ameri-
can agents, you would not have ar-
rested the opposilion party leaders,
the trade union leaders, ete. The facts
show that a majority of arrests and
repressions are against the working
<'ass leaders, peasant leaders, demo-
cratic leaders and leaders of lettist
parties. After the declaration of
emergency, police is the monarch
everywhere. In the cases of excesses
committed by them, the police are not
pulled up. From the Centre, they are
not rebuked but rewarded This is
why they are getting so much inspira-
tiop from the Centre and are doing
havoe in the States, in the local places
and in the districts where nohody
dares to protest against them because
the protest movement has heen stop-
ped under your emergency.

In the report, so much is being said
about the implementation of the 20-
point programme for the benefit of
acheduled castes ind scheduled tribes.

- »

g0

You are doing propaganda every day
that 50 many people have been given
land, house-sites, e'c. But one of the
non-official survey reporrs say that
only 5 to 8 per cent of the total figure
published or broadcast by the govern-
ment have actually got the house sites
and land, If you nave got any mecha-
nism to show that this is not so, you
should inform the House and assure us
that they have really got house-sites
and not merely on papcr.

Harassment of Huiijuns is going on
unabated. Recenily in Andhra Pra-
desh——they have sent a letter to the
Prime Minister also—unwarranted and
inhuman atrocities have been commit-
ted by the police on tribal people in
Warrangal district numbering 300
belonging to Narsampet and Mulug
taluk villages. It is Mr. Brahmananda
Reddy's own Stute. They, buing kept
in camps, were tortured for many
days, It is a mattar of shame to men-
tion here that these bruta] utrocities
by police are ocut and out against the
government public announcement
deploring the police third degree
methods. Inhuman and uncivilised
methods have been adopied in the
torture. For several days they were
made to suffer without food, All this
is happening withouy cause and crime
on their part. We gave a representa-
tion to the Minister but nothing has
happened so far, Andhra Pradesh
Chief Minister also told in the Legis-
lative Council on &th March that 38
harijan families in a village in Krishna
District were boycotted by caste
Hindus. No work was given to them
In West Bengal Adivasis have been
evicted from land. There are large
number of cases where harijans, Sche-
duled Castes and Bcheduleq Tribes
have been evicted from the lands dur-
ing this period. In Orissa 58 per cent
of villages with a tribal population of
45 per cent have an primary scheols
at all. The percentage of villages
served with educational facilities
generally decreases =» the popule-
tion of Scheduled tribes in the

o
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villages increases. This is the official
report of the Government of Orissa.
In Bihar, poor harijans have been
evicted from their lands by vested in-
terests such as landlords and Police,
They combine together and harass the
poor harijans, Even their implements
were snatched ang huts were demo-
lished. Punjab University Social Sur-
vey Report says that in Haryana 45
per cent of Harijans in towns are in
debt, bonded labour is one in four
harijans i.e. 36.9 per eent, Boys in the
age group of 6—11 are not getting
primary education, This is in nearly
80 per cent of the harijans and tribal
populated areas. Ther2 are nther ins-
tances also, In Madhva Pradesh, a
harijan youth was brutally killeg n
& lock up, When their pirents ctom-
plained, they were stripped naked.
This was reported by Times of In-ia.

13 hrs,

Regarding Government service, the
figures are: lst Grade—Scheduled
Cuostes 2.5 per cenl, Tribals 05 per
cent; 32nd Grade—Schedules Castus
4.6 per cent Tribais 05 per cent. To
reach the target, it will take a long
time. 'This is the rcpurt of Commls.
sioner, the Committee on Scherluled
Castes and Tribes, your own report.
5 to 8 per cent of Scheduled Custes
and Tribes have been provided with
job opportunities uptil r.ow. The posi-
tion of the Muslim minority is &lso
the similar,

Now, about development cf lar-
guage. So many datas have been
collected. Reports regar:ing soraething
of bilingualism data from Jammu &
Kashmir, Delhi and West Ilengal have
not yet been collected. But they have
collected dialect surveyv reports from
Msharashira, Naga'’and and Madhva
Pradesh and some studies are still
going on It is found by that survey
that people have been demanding
development of ‘helr own regional
Tanguage. For example, Kog Barrak
in Tripura, Bodo and Bishmupriya-
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Manipuri in Assam, Santhal people
want Banthali language, All these
languages are mot being developed.
No attempts are mad= to iuclude
Nepali and such other language in
the Ninth Schedule of the Constitu-
tion, There are 282 languages. These
are required to be developed so that
linguistic minorities can get henefit
from the Government,

13.00 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]

So many crores have been sanction-
ed from the Welfure Fund of the
Guvernmenl bul in aclual praclice a
major pait of it goes to the corrupt
contractors and all thai, This is not
being chocked,

You are proposi ¢ some changes in
the Constitution. Th2 Government
has changed and amendel the Cons-
titution so many times. Tarring 2 or 3
occasions, on all the cticir occasione,
it has beun done to save the iuling
party and its leaders from being
trapped under the provisions of the
Constitution. [ would say that the
Constilution has been changed to per-
petuate the rule of ‘he Congress. That
day, one of the vocal +pokesmen of
the Congress, Mr, D, C. Goswami was
saying that the Constitution vsn= to be
changed beccause 25 years had pas<ed
ang that India should be made a so-
cialist Republic. Ie had said that
there should be a guarantee for work
to the working class people and that
other things shou'd be done, He also

spoke about the right to property.
We will support all these matters
which are progressive and bccause

they will go in favour of the perople.
But we think that the government's
proposals to change the Comstifution
are meant only ta serve its wvrsted
interests, reactionary changes will be
made The Minister, Mr. Mohsin had
saig the other day in this House that
the property-right wae fundamenta’,
and that it was not goine to be chan-
ged. Therefore, we say that the Gov-
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ernment is going to change the Cons-
titution in order to give more power
to the vested interests and the pro-
pertied men. The 3tates are demand-
ing real sutonomy, so that such an
autonomy can become the bed-rock of
Indian unity, But the Home Ministry
and the Congress Government, both
want more and more of centralized
power. Just as, under the present
days of Emergency, they have got
all the powers concentrated in them,
in the changed Constitution aiso, they
will have all the powers with them;
that is why we fear that the Constitu-
tion will be changed in that reactio-
nary manner, We do not want that
kind of a change ang we oppose it.
How is the Constitution being used?
The exceptional 'ules under the Con-
stitution have been made general
In Tamil Nadu, {hree-fourths of
the total number of MLAs—
ie. 180 nut of 238—belongeq 1o
the DMK. People had wveted them
io power; but the Government
here dig not care for the Cons-
titution; it did not care for the vote
of the people. 1t aismissed that
Ministry and dissolved the Assembly,
because it wanted 1o serve its own
party interests. In the case of Guja-
rat, it is keeping the Assembly, in
order to bring abou* more defeclions
from other parties The anfi-defec-
tion bil] is in the Committee-stage. It
is being kept in cold-storage, because
the ruling party, the ruling clique
today does not want to pass that anti-
defection bill. It wants to get the de-
fection of persons, in order to form its
own Congress governments, What-
ever these people here who are run-
ning the administration are doing, is
meant to serve the interests of the
Congress party; and more so, of its
own leaders. They want to perpe-
tuate their own leadership. A dne-
party rule has been established, Only
the Congress party is allowed to func-
tion; it is the Congress party which
is violating the Conmstitution. It is
not abiding even by the provisions of
this Constitution, Everything iz done
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in order to make the position of the
Congress party secure. In the mame
of transforming the socia! order and
transforming the Constitution every-
thing 1s being changed. The judiciary
1s being subordinated to the Executive;
judges today have no intellectual
work to interpret the legislation ete.
which is a major feature in any par-
hamentary democracy, That is Why
we say that under the Emergency, all
the things done oy th: Union Home
Ministry are for tie rumation of the
people; and erosion of deinocracy
agamnst the people's cconomic and
pohitical interests, Opposition parties
are being attacked. They are not al-
lowed to function. And the Congress
government is doing what 1t likes.
Just at the eve of this debate a bill
was going to be introduced You have
granted your own employces, LIC
employees, 15 per ceni bomus under
an agreement, Now you are going to
change it wunilateral'y aand get it
okayed by the President If this is
the attitude you are developing during
the emergency, I do not know how
long you will be able to continue. So,
in the end I woulj hke to say only
this, that if you continue in {his
fashion, people will rise and You will
be swept away in that rcvolt. There
is no doubt about it that that day
will not be very far.

MR, DEPUTY-SPEAKER: As usual,
1 have a letter from the Minister of
Parliamentary Affairs that in view of
the large number of members in the
Congress Party who wish to speak,
they may not take more than ten
minutes each.

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): I beg to move—

“That the demand under the head
‘Ministry of Home Affairs’ be re-
duced to Re. 1.”

[Need 1o disqualify persong convict-
ed under the Untouchability (Offences)
Act from contesting elections to any
body, Central or State. (28)]
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SHRIMATI ROZA DESHPANDE
(Bombay—Central): 1 beg to move—

“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed to Re. 1.”

[Activities of multinational compa-
aleg to bribe Government officials and
other sections of society. (28)]

SHRI C, K. CHANDRAPPAN (Telli-
cherry): I beg to move—

“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
“ to Re. 1."

[Failure to grant freedom fighters
pension to the participants of Moplah
rebellion in Kerala. (30)]

“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed to Re. 1.”

[Failure to take a decision on the
question of giving freedom fghters’
pension to the participants of Punna-
pra-Vayalar siruggle against the for-
mer prince of Travancore (31)]

“That the demand uuder the hcad
‘Ministry of Home Affairs' be reduc-
ed to Re. 1.”

[Failure to provide freedom fighters
pengion {o the participants of Teleng-
ana armed insurgence against the
attempt of Nizam of Hyderabad to
take a stand against Independent India.
(a2)]

“That the demand under the head

‘Ministry of Home Affairs’ be reduc-
ed to Re. 1.”

[Failure to curb ibhe activities of
Siva Sena. (33))

“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed by Rs. 100.”

[Delay in taking prompt action
aguinst the R. S. S, and Ananda Marg
elements to wipe them out from the
fleld of education and séministratien,
(34)]

“That the demand under the head

‘Ministry of Home Aftairs’ be reduc-
ed by Re, 100.”
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{Delay in granting fresdom fghters’
pension to large number of applicants
from Kerala. (35)]

“That the demand under the head
‘Ministry of Home Afairs’ be reduc
ed by Rs. 100."

[Delay in taking prompt action
against the Vijaya Bank authorities

who are protecting the R. S, S. ele-
ments. (36)] .

“That the demand under the hesd
‘Ministry of Home Affairs’ be reduc-
ed by Rs. 100.”

[Delay in enquiring into the activi-
ties of the Vijaya Bank management
in protecting members and leaders of
the R. 8. S., a banned organisation.
(371

“That the demand under the head
‘Ministry of Home Aflairs' be reduc-
ed by Rs. 100.”

[Misuse of MISA and DIR against
patriotic and democratic section, while
fascist and reactionary forces are spar-
ed in certain cases. (38)]

SHRI N. E. HORO (Khunti): I beg
to move—

“That the demand under the head

*‘Ministry of Home Affairs’ be reduc-
ed to Re. 1."

[Failure to allow Bihar-Orissa tribes
to own land ang settle in the Andaman
and Nicobar Islands. (39)]

“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed to Re. 1.”

[Failure to consolidate Adivasis
population of Bihar, West Bengal,
Orissa and Madhya Pradesh under one
State Administration, (41)]

“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed to Re. 1.”
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[Fallure to create a separate Depart-
mént fh the Union Government for
triba] affairs. (42)]

“That the demand under the head
‘Ministry of Home Affairs' be reduc-
ed to Re. 1.”

[Failure to punish Government Offi-
cers in Central services and Public Un-
dertakings who are directly or indirect-
ly responsible for non-implementation
of Government policies and instruc-
tions in respect of appointment and
promotion of Scheduled Tribes. (44)]

“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed to Re. 1.”

[Failure to recognise and declare the
Munde, Ho, Santhal, Kharix and Oraon
Tribes as Scheduled Tribes in the
State of Assam. (46)].

“That the demand under the head
‘Ministry of Home Affairs' be reduc-
ed to Re. 1."

| Failure to conduct impartial and
politically free census operations in
Bihar and Orissa resulting in the fall
of population figures in respect of
Scheduled Tribes in these areas. (47)]

“That the demand under the head
‘Ministry of Home Affairs' be reduc-
ed to Re. 1.

[Failure to appreciate and identify
the inherent administrative problems
of Chotanagpur Plateau spreag over
‘he gdministrative jurisdiclion of the
jtates of Bihar, Orissa, West Bengal
md Madhya Pradesh and to create a
1ew State of Jharkhand for ensuring
jood Government for proper develop-
nent of that region. (49)]

“That the demand under the head
Department of Personnel and Ad-
ministrative Reforms be reduced
by Rs. 100.”

[Need to create an Enforcement
Directorate for enforcement of the
policy and instructiong of the Govern-
ment in respect of appointment and
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promotion of Scheduled Tribes in Cen-
tral services and Public Undertakings.
(51)]

“That the demand under the head
‘Other Expenditure of the Ministry
of Home Affairs be reduced by
Rs. 100."

[Need fo appoint a National Com-
mission to enquire into causes of fai-
lure to ameliorate the conditions of
Adivasis through development schemes.
in the tribal areas for the last two
decades. (54))

SHRI1 RAMAVATAR
(Patna): I beg to move—

SHASTRI

“That the demand under the head
‘Ministry of Home Affairs’ be tecduc-
ed to Re. 1."

[Arrest of M.Ps. and former Legisla-
tors under the Defence of India Act
for organising meetings in support of
Prime Minister's 20-point econ- mic
programme and emergency. (55)]

“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed to Re. 1.”

[Failure to arrest alarming increase-
in police excesses despite Emergency.
(56)]

“That the demand under the head
‘Ministry of Home Affairs' be rcduc-
ed to Re. 1.”

[Failure to prevent misuse of MISA
and Defence of India Act. (57)]

“That the demand under the head
“Ministry of Home Affairs’ be reduc-
ed to Re. 1.

[Arrest of persons fighting against
reactionary and fascist forces under
MISA and Defence of India Act. (58)]

“That the demand under the head"
‘Ministry of Home Affairs’ be reduc--
ed to Re. 1"

[Need to educate the police in pro--
gressive and  anti-fascist policies.
(59))
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“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed to Re. L.”

[Collusion of police with the afflu-
ent and anti-social elements. (60)]

“That the demang under the head
*Ministry of Home Affairs’ be reduc-
ed to Re. 1.

|Failure to arrest leaders of banned
«organisations like R. S, S., Anand Marg
ang Jamat-e-Islami. (61)]

“That the demand under the hcad
‘Ministry of Home Aflairs’ be reduc-
ed to Re. 1."”

[Failure to fake action against pro-
R. S. S. and prn-Anand Marg officials.
(62)]

“That the demand under the heud
‘Ministry of Home Affairs’ be reduc-
ed to Re. 1.”

[Failure 10 prevent misuse of jelice
“for suppressing ihe legitimate and just
movements of farmerg and workers.
(63)]

“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed to Re. 1.”

[Lenient attitfude of the police {to-
-wards the conomic offenders. (64)]

“That {he demand under the head
‘Ministry of Home Aflairs' be educ-
ed to Re. 1.”

[Need to remove restrictions on the
meetings o1ganised in support of the
20-point programme. (65)] '

“That {he demand under the head
‘Ministry of Home Affairs' be reduc-
ed to Re. 1.”

[Failure to provide employment to
‘the members of Scheduled Castes and
Scheduled Tribes as per the quota
reserved for them. (86)]

“That the demand under the heed
‘Ministry of Home Affairs' be reduc-
ed to Re 1.”

MARCH 31, 1976

Home Affairs 160

[Failure to inculcate in the police
the feelings of being the true friends
and the protectors of the public. (87)}

“That the demand under the head
‘Ministry of Home Affairs’' be reduc-
ed to Re. 1.”

[Failure to check the atrocities being
perpetrated on the Scheduled Castes
and Scheduleg Tribes. (68)]

“That “fhe demand under the head
‘Ministry of Home Aflairs’ be reduc-
ed {o Re. 1.”

[Failure to stop misuse of Emergen-
cy powers by officials. (69)]

“That the demand under the head
‘Ministry of Home Aflairs' be reduc-
ed to Re. 1.”

[Need to prevent persong ronvicted
for untouchability offiences from fight-
g elections. (70))

“That the demand under the head
‘Minisiry of Home Aftairs’ be reduc-
ed to Re. 1.”

|Necd to grant pension 1o those free-
dom fighters also who underwent less
than six monthg imprisunment. (71)]

“That the demand under the head
‘Ministry of Home Aflairs’ be reduc-
ed to Re. 1.”

[Need to stop pension being given
10 bogus freedom fighters and failure
to take action against them. (72))

“That the demand under the hecad
‘Ministry of Home Aflairs’ be reduc-
ed to Re. 1.”

[Need to grant Rs, 200 as pension
instead of Rs. 100 only to the widows
of freedom fighters. (73))

“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed to Re, 1.”

[Need fo raise the rate of pensoin of
ireedom fighters in view of rising
prices. (74)]

“That the demand under the bead
‘Minisiry of Home Affairs' be reduc-
ed fo Re. 1.
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to give. in Covern-
ﬁﬁ?ﬂﬂ# to the and depen-
dents of freadcm A7)

[ ]
“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed to Re. 1"

-

[Need to provide medical facllities
to freedom fighters. (76)]

SHRI B. R. SHUKLA (Bahraich).
Mr. Deputy-Speaker, Sir, during this
year the Home Ministry was called
upon to deal with a very abnormal and
difficult situation, which was rrevail-
ing in the country. This became all
the more onerous and difficul{ subse-
quent lo the proclamation of emergen-
¢y on the 26th of June, 1975. The
forces of Right Reaction, the fiwatan-
trites, Jansanghis, Ananda Margis and
the parties Lelonging to the extreme
left, all gunged up only with one com-
mon objective, namely, to puralyse the
Government established by law, to
over-throw it and to subvert the demo-
eratic institutions in the country. Now,
when the very fabric of democratic
insiitutions 15 threatened with extincs
tion, what 15 the Government expected
to do? It has done precisely that very
thing which could save and rnsure the
contlnuance of democratic institutions
in this country. The events which
followed in the wake of the proclama-
tlon of emergency angd the steps taken
thereafler amply justily them and
show that the step which was taken
was the right one

Previous to that. in  Gujarat the
elected representatives of the Vidhan
Sabbs were subjecteq to all sorts of
indignities and pressure and uliimate-.
ly thev had to resign their seats. Ln-
couraged by thiz example of the (Guja-
rat Vidhan Sabha, Shri Jayaprakash
Narayan snd his followers were en-
couraged to think that the same
method of violence, vilification, charac-
ter assnssination etc. should be resort-
ed (o In dissqlving the Bihar Assembly.
181 1L.8—6

The Government took note of the seri-
ous situation ang inh the
matter, Despite al] the, herculsan
efforts of all the parties .sitting in the
oppesition, except C.P.I, they
not succeed in dissolving the Bihar

-

Narayan. Then came the judgment of
the Allahabad High Court in the elec-
tion petition against the Prime Minis-
ter. Taking advantage of that unfav-
ourable judgment, an atmosphere was
sought to be crealeq whereby the Gov-
ernment would be varalysed. Certain
foreign elements were also instigating
the fomenting of trouble in the country.
They all combined for the over-throw
of the Government of the day.

It 1s saig that newspapers have gone
out of publication. But which are
those newspapers? They are thoge
whose only aim and object was to
continue the campaign of character
assassination, to promote an ulmos-
phere of violence and hatred 1n the
country, May I know from the Mem-
bers of the oppesition if it is the role
of the press or of the political parties
to promote an atmosphere of violance
where democratic functioning becomes
impossible? Therefors, my sub-
mission is that the Government was
amply justified in resorting to the
proclamation of emergency.

It has been said that the opposition
has been silenced. Take the case of
the election to the Rajva Sabha all
over the country. The vupposition
Members, according to their respective
strengihs, have beepn returned to the
Rajya Sabha. If there was no freedom
of election, if there was no freedom of
functioning, how was it possible?
Charan Singh has been let off from
jaill. He has again assumed the role
of leadership. He had made u very
long speech in the Assembly but what
is the eftect? People have come to
know that these so-called leaders, in
making long speeches, In criticising



The pense of discipline has improv.
ed in the country. There hag been ab-
solutely no trouble in the campuses of
the universities. There are no look-
outs, hartals or lay-offs in the country,
and production has certainly gone up.
Why? For four years or more before
the proclamation of the emergency,
what wag the national scene? Every-
where there was hartal. bandh, des-
iruction of busus, railway wagons and
other public property, victimisation cf
loyal workers. Examinationg were
not held according to schedule. Honest
and diligent students could not parti-
cipate in the legilimate functioning of
the universities. Because of a few
professional agitators who had infil-
trated because of certain irresponsible
political elements in the campuses of
the universities, the whole atmosphere
was spoiled. Now we have seen very
good results, but certainly all this has
become possible because of the curtail-
ment of the apparent liberty of certain
irresponsible gections in the couniry.

The question is whether this state
of emergency should continue or should
be ended. In today's newspapers there
is a statement purporting to have teen
made by a Minister of Kerala in the
State Assembly wherein it has been
revealed that 650 k.g. of d;namite,
2,800 dynamite sticks, potassium chlo-
ride and fuse wireg had heen slered.
We have also seen what happened at
the Baroda railway station. Explosives
were sought to be transported from
Gujarat to various partg of the coun-
try. I has also been reported in the
press, I do not know how far it ir
correct, that in the Alipore Central
Jail of Calcutia there have heen at-
tempts by Naxalites to explode the
jail gate,

So, these things are going on in the
country. Do you think that innocent
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persohs who ary Hitevested fn' the
ing up of parlismentary demceracy
the countty are oarrying on
clandestine activities? Surely,
are persons who mre interested
overthrow of the Government esiabli-
shed by law. On the eve of the emer-
gency they had gone underground. II
there is a failure of the Government
on any score, it is on this score that
some very irresponsible and danger-
ous elements are gtill at large outside,

;gis

With your permission I wanted to
touch one or two more points. Now,
there is the other side of the funcilon-
ing of the Home Ministry, that is, with
respect to improvement of discipline
m the Admumstration (Persohnel).
Many Gazetted Officers have bten pro-
secuted; many of them had been con-
victed and were sent to imprisonment.
But I will say one thing, that is, more
visible dent has been made on the dis-
cipline of the Administrative Officers
belonging to the Central Services. The
same is not true in the case of officers
functioning under the Stale Govern-
ments. Therefore, the grin of emer-
gency is glowly being lost at the State
level I am not standing for the whole-
some curtailment of pohtical liberty.
But so far as improvement. which has
become visible in the wake of emer-
gency, in the administrative set-up is
concerned, that should continue and
there should be periodical dialogues
between the State Ministries gna the
Centra] Ministries so that tho country
should really have the benefit which
it started on the eve of emergency

With these submissions, 7 extend my
support to the Demands for Grants
for those departments which ore under
the control of the Mimistry of Home
Affairs.

Iﬂ!lo fo @a (Q’ﬂ): JUTEnE
7EgMT, 9w 2 w1 qfawry ww, A
fvrw frggs & v sawTer vy wur i
B - 3 feat ¥, ot wrivrarfe o
gt o gwnr s §, feygew

g = o ¥ fnggee qfame
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frafis wo arowre & oy g fir Sv
diuf & soeeer ¥ dafre wroeTe Wit I
st ¥ ey §Y $9 frnfiers
fe¥r wd 1| afayr & wwdw 244 7
gy

“The provisions of the Fifth Sche-
dule shall apply to the sdmimstra-
tion ang control of tbe Scheduled

Areas and Scheduled Tnbes in any
State "

fova freg & ag WY wgr mT &
fe forr wamt ¥ fmgee ofaw
¥ mr g Qe @ aerd
srrdefy, Forr 2 wrfirs & wrfirw oy o
A 9T I f-aterd gy v w13
't farr wwt ¥ frggee Zresw & -
fafe &t | T 1 g o wfewe
fear mar & P o firsly 1 =Y ow &
¥ wrp @ ¥ A%, a1 AR O wvive
a1 mfefrtam w21

T Aw FY wrArdy P 26 Aver
forgge ¥ @ STaw ¥ aTw s A
fear war &, w ot fegey ofay
¥, ALY FY oW FYATY A I/ 9T FAL
s g fear 81 39 oW & sagrer
F oY fidiy w1E vy Y fear ) o
77 3w fr Seger ofar @1 57 &Y
Iewa ar A gf @ gf | 97 degew
wfears &1 wurew f I 3w ¥ g
S B arr-feges ofem & g &
Fay ®E gea< ag AT | ot & ag
g fafaedt & Froe o @7 971 T
7 Wt O Feex § wrfeareh g Wit
AW & F AT & gy § §qT
¥ W T, IAN A TEY § 75 68 ¥
Hrat afose &

“The Consfitution of India pro-
wvides a number aof safeguards to

protect and promote the interests of
the Scheduled Castes and Scheduled
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Tribes. The endeavour of the tJov-
ernment hag been 1o 1mplement these
safeguards in the heet possible
manner. An imporiant sateguard
in relation to Scheduled Casles 18
that of abolition of the piractice of
untouchability  *
AW a7 9g T & fr aoerc q w
TAvEt o & o g ow & frdw sa
IR v faar @ W7 1@ grs 97 g
wrgr Er v du far T omr e
50 ufAmwer ¥ warer mfearfady & gear
& =1 « fan Py oo o Ao
T &, T wPe § sfefE ¥
A1 ¥ ITFT Iwfa AT faamr FT W
grm |

# greTe ¥ goAT wew g v fawe
fegw 7 wio A sragTy var €
#egees ofar o < faltw e 99
w1 far st WX I F somee 9 g
&t fat s 7 At o st
&ar ¥ gwfa vk fae™ & gwaw &
forw it o % A R Azge gfien
1 ox g a7 ¥ ¥ g A v
sy W 50 v & savEr @ -
Fnfedt & & & SR § e
gr arey ¥ 7Y @ | wwE AT @ fr
wegee ofar « wRv W 36 QR @A
g wer fr o At N 4 omaw
oot feqle ¥ ag qET {9 3 40 FUT
WY O SEE W Sy faT
o 7 wge var W1 fere s 97
WA ¥ 455 $AT W TAT G¥ FH
arr # 1| W 200 FAT W Ig W
wfwfoa & o a7 & W gevaaT &%
AT wgN 7 waww 7g & P sfaarfeay
o Faer @t & fgg & fog o frae
¥ SN T@T & TEH FAT I A
e A fear WX W 2526 AW
g W, W1 I A0 FT ¥ I
T ¥ Y W wfearfagt W wEnm
o FY § 7 wewr e e gt d
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[ ot Qe e 1Y) :vﬁl mmm
Wi ot "aWhr wow
P v Pty e Pear g & w@,mﬂ&&ﬁﬁmﬁ.ﬁﬁ
finsmatog 2samy TR &) HHT ¥ ATq & o o avr g o gk
¥ wrr ot I g o & o firg wrreess § e 7 W TR i @@

wraTdt 3 gy arg A A F e
g g g e fad v Wik
AT qT BT WY B STA BT HIG A7
%L | WTT §ITa T IA 6T 39 W9 &
FTH % |

uTer &Y qR 2w ¥ 20 g W
Y out & gw oY SEET g S 2
afer M T wrT G | W wTEEr
ez ¥ feale faerdt § ar o 2fersie
fawrr & foreelt & v & ¥ ¥ fol
Yy @ qoiT wIOE ATy <@t & A
Y 7 A wwT 77 § e W e S
¥ ag T 7@ &Y < & oy wwt ww
vy ¥ qex § av edr & wfg
wd § 41 WA GOATT SPATE 7AW
& % oo e gu 1 At @ Y R, XD
o7 Y g &, ¥ wrevar g &P ofrwas
W oW A gET )

o §THETY # Ay Fodd wrely #,
fadtewe fagre wxwe #r ot foaé
it § s & wER A W g
faere & wor weht ¥ Fafiae 7 %
wer fis fagre & amde dae (Fgar wwgR
= wrg Tt 7 ¥ ¥few oWy W
g w1 (% agar wogd Y qwy #7
FHEH FTAT TEA &1 T TH &
e wEn yT A i wr &)
o uY ATEr T s amg v gw
Rutr e AT v Ew AT 1

Y weed ¥ § qavr Sgar g &
i Bw A wer W & wnfeanfeat Ay
FET AF SATET F 1 X AT AT X
w2 g § ~ fagre, drer, T e e

wifrafadt Y 0% g ¥ ety
AT WA | oy T dar vy e, I
st Y g awelt 2, wrerw SRdwe
F1 WAt T Wy gy @ o T e
oI & AT qg TY T |

IR ART W A KL

st gro o MY : & for e A
1 F1 ok #T @ g 99 a% wgt o
gw fad g semee T8 M AW aw
Fufr 78 & T &1

SHRI NAWAL KISHORE SINHA
(Muzaftarpur); Mr Deputy-Speaker,
Sir, a2 short while ago an Ilon Mem-
ber of the Opposition had referied to
the situation which 1s obtaiming in the
country today. There 1s no doubt
that 1t 1s slightly different from what
it was a few months back All the
time, I was questioning myself and
was wanting to ask him ag to who
brought about the situation that 1s
prevailling mn this country today—if
at all there is something which the
Hon Member does not like or if there
be some other things which we do
not like This question has to be ask-
ed and answered, not today, but by
posterity as to who led the country
to a situation where the educational
institutions stopped functioning,
where the Government offices stop-
ped working, where there was no
production in the factories, where
the Railways and the road tramsport
stopped functioning, who were the
people and who were the elements
who took thig country to a situation
like that It is not a very long time
away from today ang it ig very vivid
in our memory.



s i - sl

. i

169  DG. Min. of CUAITRA 11, 1808 (SAKA)  Home Affcirs 170

LI nt
The gentlemsn referred fo the ar-
rest of & stedént who dred a cartoon
of soine Offieer of sothebddy. May I
ask him whether he remembers

were not in 2 mopd to allow them to
go to the examination centre? This
had happened i Bihar, Therefore,
al] the time, I was thinking of asking
him as to what was our share of res-
ponsibility for the situation and what
was their portion of responsibility for
#t. He has referred to the unhappi-
ness prevailing in the country. It is
true that there are certain sections of
society which are not happy at the
present position, but who are they?
In my opinion, they are the rowdles,
the ave teasers, the smugglers, the
black marketeers, the free-lance poli-
ticians, the 1dlers, the anti-national
and anti-social elements. It is true
that thig element is not happy today,
berause we have taken them to lask
and have put them in the mnght
place

It would be incorrect to say that if
there is a complete licence instead of
reasonable hberty, there would be
happinesg 1n the society. It may be
so for a few people, but it cannot be
ro for those who live on mere sub-
sistance in this society. He also sad
that there was no opposition in the
country. Only a short while ago, we
saw the spectacle of a few Members
rising and opposing the introduction
of a Bill which had the sanclion of
the Government and the Cabinet, but
when feelings ran high against the
Bill. at least for {he moment, the
Government agreed to the postpone-
ment of the BilL This happened a
short while ago.

The hon. Member alsp referred to
the fact that meetings are not being
allowed to be held even for purposes
which need not be objected to, for
instance condolence meetingg etc. or
meetings to discuss provisions of the

.

Constitution,—ag 4 the Calcutta
crowd could discuss and finalise
amendments to the Constitution. Al-
though these meetings are held os-
tenaibly for these purposes, the real
purpose of these meetings jg different.
We saw in Bihar that after the meet-
ings, the crowd used to be led entire-
ly for achieving different objectives
in other directions

He also zeferred to the plight of the
DMK Government m Tami Nedu.
He belongs to the Commumst Marx-
st Party, as far ag I know. Has he the
face to talk about parliamentary de-
mocracy? He is not here gt the mo-
ment, perhaps he has gone out for
the rest of the debate. His party sup-
ported the resignation by rlected
members of Gujarat and Bihar legis-
latures when Congress Governmenis
in those two States were in over-
whelming majority. Hag he got the
face to say that the dismissal of DMK
Government was unconstitutional?
That 15, of course, besides the point
What I want to say is that this sort
of thing would not carry us very far

I support the Demand and make
bolg to say that the Ministry oi Home
Affairs has some real achievements to
its credit Tl recently, we were ac-
costed with a situation which could
disrupt our national fabric, demean
our life and deprive ug of all the
fruits of our hard-won freedom. It
could destroy every vestige of demo-
cracy. Rejected by the masses at the
polls, some opposition leaders tried to
jump at every opportunity to create
chaotic conditions. Taking advantage
of the short-lived shortages and
world-wide inflation, they tried to
demonstrate our failures, and thereby
By implication failure of democracy
in thig country. Taking a leaf out of
the books of some European dictators
of the 30s, they took to fascist me-
thods for attaining fascist objectives
When I say this, some friends on the
opposite zside may feign a smile. May
I refer them to the well known book
“The Rise and Fall of the Third
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Reich” wherein the whale story
been Jucidly narrated wrhich will
them to draw a paralle]l between
gituation ‘that existed in
1974-75 ang the situation that existed
in Germany and Italy in the 20s and
early 80s. But in this country n
such mistakeg were made. Prime
Minister rose to the occasion to dis-
charge the supreme duty of protect-
ing the national integrity and demo-
cracy. She received the spontaneous
support of the people of India. She
declared emergency and took steps
which checkmated the moves of self-
seckers. Posterity will remain ever
gratefu) to her for the decisions she
then made. As a consequence, the
situation hag now infinitely improved.
We have peace and order. The nation
has been callej to its task and har-
nessed to its national work. Consu-
mer articles are available at reason-
able rates. Students are going to
schools and colleges. There is no
more eve-teasing. Machines are no
lenger idle. The social malaise is
showing signs of disappearance, For
the first time since Independence, we
have discipline in every gector of our
life.

The 20-Point Programme has arous-
ed the nation. Whatever my friends
¢n the other side may say, whatever
may be the tirade of Mr. Saroj Mu-
kherjee, from my own experience of
the yural areas I can say that this 20-
Point Programme has aroused the na-
tion ag nothing has done except the
Salt Satyagraha and the Satyagraha
of the olden days because the 20-Point
Programme hag all the essence of
Gandhiji’s teachings and Vinobai's
programmes,

o

Mr. Reddy and his colleagues de-
gerve all the kudos for enabling the
country to come back to a normal
working condition with a new zeal
and revived spirit.

It is great that the RSS, Anand
Marg, Jamaat-e-Islami snd CPML

would like to be assured by the hon.
Minister that due care and precaution
is being taken in this regard.

A reference hag been made in the
report to the efforts to tone up the
administration, It hag been geared,
particularly, ip the context of the im-
plementation of the 20-Point Program-
me, no doubt, but, intrinsic defects
can be removed only if some basic
thinking is done. Some basic ideas
have to undergo a change. To our
present-day administralors there ap-
pears nothing wrong 1 making the
Iife of hundreds of honest citizens
hard and unbearable for the sake of
apprehending an ordinary thief. The
thief will steal anyway. Some of the
deeply-rooted ideas in the minds of

our administration need change in
the present context. Our basgic ap-
proach to management of society

needs a change The implementation
of socio-economic programmes dep-
endg on the competence and sense of
devotion of public servants who are
charged with the responsibility. Our
public servants have to develop the
right type of attitude. I am glad to
note that a change for the better is
now discernible recently and our pub-
lic servants are behaving in a much
better way than they have behaved
a few years ago.

The succesg in stopping smuggling
on the high seas iz praisewerthy.
Smuggling eats into the vitals of the
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The Ministry deserves allround
appreciation for what they have done
for the freedom fighterg in this coun-~
try. Freedom fighters have regained
prestige and an urge to live. Prime
Minister deserveg our gratitude. But
may I point out that there are some
hard cases of very gpecial nature
which do not qualify under the pre-
sent rules and which are pending—
absconders and those whose proper-
tieg were looted. They need to be
considered. Then there are sOme
cases in Bthar where applications
were filled before BDOS according to
Bihar Government orders and they
have been granted pension from the
date when the applications have been
received at Patna or Delhi For no
fault of theirg they have been put to
a financial loss If at all there was
a mistake, it was a mistake of the
Government of Bihar, and those free-
dom fighters should not be penalised
for this,

I want to say a word for the MPs
who are freedom fighters. We have
repeatedly requesteq the hon. Minis-
ter for Home Affairs that those of us
who are freedom fighters should be
given tamra patra here and now and
not depend upon our. (Inferruptions)

We have been promised several
times, but for how long have we to
wsait? The day should come when
we should be given tamra patra in
the Central Hall.

I will not take more of your time.
I want to draw attention to only one
thing—that during the last one week,
there have been three dacoity cases
of a very serious nature. There was
one dacoity in Delhi Express in Bihar,
the other in Patna and the third in a
train on Bsharanpur-Hardof line. Dis-
covery of dymmite at Baroda snd
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also another imstance which Mr. B
R. Bhukia gave leads to a surmise

still active in thiz country and, there-
fore, whenever the decision is to be
taken about the emergency, this situa~
tion should be taken into considera-
tion,

SHRI JAGANNATH RAO (Chatra-
pur): Mr. Deputy-Spesker, I have
great pleasure in taking part in the
debate relating to the Demands for
Grants for the Ministry of Home Af-
fairs The Ministry of Home Affairs
occupies an imrortant pomtion in the
Central Executive, and the Central
Executive under the Constitution is
vested with wide powers It is be-
cause of the wide powers and the
unique position under the Constitu-
tion that it iz able to hold the coun-
try united in spite of various diversi-
ties of language, religion and other
things And, therefore, this unique
position should not be disturbed even
when we think of amendment to the
Constitution at any time.

The Home Ministry had a difficult
time during the year in retrospect.
The whole country was in turmoil
politically and economically. The
articles of consumption were scarce,
prices were soaring high and there
was large-scale black marketing and
smuggling and in this turmoil some
opposition parties I do not say all
the opposition parties, but some of
them conspired or joined together to
lead a no-tax campaign, civil disobe-
dience in the whole country from the
20th June, 1975 and paralyse the
Government, to subvert democracy
and the Constitution. Any Govern-
ment worth its name had to prevent
it and to take effective steps to fore-
stall guch a move and this emergency
which wag proclaimed by the Presi-
dent on the 25th June, 1975, saved
the whole country from destruction.
It is no good complaining that during
the emergency civil liberties gre cur-
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tailed, democratic rights are sbhrogat-
ed and so on. Hon member from
CPM. said 0 in the opening speech,
Byt who is responsgible for this? Aas
my friend woo hag just spoken seid,
they were responsible for creating
such a mtuation Freedom of Speech,
Freedom of Association, does not im-
ply unbrid-led freedom or unbrid-
led rights. Where there 1s a right,
there is a duty. Every right has to
be exercised in such a way that it
does not cause any hardship to the
othér who hag equally the same right
It is no good complaining, But let
us see the results that accrued from
the emergency. There is all round
discipline, You mow find discipline
in the House. All the members are
highly disciplined. They are speak-
ing within their limit and the work
i» going on according to the schedule
There 18 no backlog. Yesterday the
House adjourned one hour earlier 1
am happy that emergency has pro-
duced the deswred effect even oOn
Members of Parliament.

SHRI K. S. CHAVADA /Patan):
Many important leaders are in jail.

SHRI JAGANNATH RAO: My com-
plaint was that previously emergency
was not taken by us seriously, includ-
ing the Memberg on our side. It is
meant for us gnd it is meant for all
others too. The emergency js meant
for everyone of ue. I think it ig very
laudable that this emergency has
achieved discipline in all walks of
Tife and this discipline should become
a way of life for every citizen in the
country The emergency should
therefore Kontinue for some more
years till this discipline becomes a
way of life. Let the boys settle down
i schoolg and colleges and go there
in time and let the workers go to
their factories on time; and let the
officers go to their offices on time; let
the Members of the Legislatures work
within the limitg assigned to them
uhder the Constitution, Let them not
complain dbout the emergency when
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more about that.

The report mentitns about the set-
tlement of inter-state boundary dis-
pute with Punjab and Haryana, For
Belgaum the people of Karnataka and
Maharashtra are fighting. Wherever
be the boundary of a particular ter-
ritory, that is part of India. Border
areas should act as the hyphens that
unite and not as dashey that divide.
Language and culture know no boun-
daries. I hope under our Prime Mi-
nister, under her leadership and her
guidance, the dispute between Kar-
nataka and Maharashtra would be
settled amicably very goon.

The Ministry is in charge of the
welfare of scheduleq casteg and sche-
duled tribes, I could see that it has
taken some definite steps for the im-
provement of the lot of these people
and for their welfare. More iribal
blocks have been opened where the
population is more than 50 per cent.
It was formerly 785 per cent. Still,
much more remaing to be done and
more allocation of funds should be
given for the development of tribal
blocks When you speak about free
education up to the age of 14, that
should be applied to the tribal areas
where more and more primary schools
should be opened for the boys and
girls belonging to these sections, so
that illiteracy could be removed from
them,

I now refer to another aspect—
article 228 of the Constitution which
relates to the writ jursdiction of the
High Courts Thousands of writs by
service holders are pending in the
courts and stay orders are given in-
discriminately by the high courts
which dislocate the geniority lists and
the promotions, resulting in a large
scale discontentment the ofi-
cers, which affecfs efficiency of the
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akjoni: L veuld suggest thut

the Government sho of hav-
ing & mu&ﬁm con-
-im of members who are qualified
to bpe high court yudges or supreme
court judges to deal with the service
problm The power to issue writs
allowed to the high courts may be
curtailed. Undeér Art. 226 of the Con-
gtitution, the admnistrative tribunals
ghould deal with these problems
They ghould give relief to the ag-
grieved persons and thus remove the
discontent among the officers

I would now refer to one more
point Delh: 18 a Union territory and
it has a hgh court For the appomnt-
ment of judges in & high court, Art
217 says that the President shall ap-
point the judges of the High Courts
in consultation with the Chief Jus-
tice of the High Court and the Gov-
ernor of a State Dell1 has no Gov-
ernor but it has only a HMeutenani
governor The Chief Mimster 1s the
head of the Government but the Chief
Executive Councillor cannot be call-
ed the Chief Minister Therefore, 1n
this anomalous position, what will
heppen to the judicial officers in the
Admunistration js this Whoever be
a judicial Secretary or an officer in
the Administration, 1if he happens to
be a person qualified enough, he may
not get the chance I would, therefoie
suggest that the Home Minister should
call for such recommendations or
proposals of any suitable person 1if
available, and let the Home Minister
himself sponsor such cases I have
no one in mind but I am speaking
here particularly because of the ano-
maly that existy to-day

Therefore, Sir, the Home Mimstry
has done a very good job and in this
hour of trial it deserves our congra-
tulations It 8s complained by the
hon. Memberg from the Opposition
that MISA is being misused This 1s
a general complaint I do not say
there are no cases of mususe There
may bg a few cases Now, in such
caseg without walting for report from
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the Stah Government the Homd Min-

houlq ~all for reports suo moto,
examlne these cases and wee that jus-
tice 13 done and injustice 13 averted,
The Home Minister gave an agsur-
ance in this House to this effect that
he wnll look into all such cases He
saud that if a letter 15 wnitten by an
MLA or an MP he will take action.
I do not know how many such let-
ters were received by him from MLAs
and MPs and how many releases were
thus effected ‘The House would l:ke
to know a; to how many persons were

released on receipt of such represen-
tations
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SHR] GIRIDHAR GOMANGO
(Koraput): Sir, I 1rise to support the
demands of the Home Ministry, The
triba] problem 18 one of the national
problems The Jovernment ot India
hag given mational impoitanee to this
problem. There are about 21 reports
produced by the Commssioner for
Scheduleg Castes and Scheduled
Tribes There 15 a parliamentary
committee also to look into their wel-
fare and they have alsp produced a
number of reports There are a num-
ber of other books on this problem,
but the problem is yet to be solved.
This 18 the opportunity for ug to place
the problems of the tribals before the
House while discussing the demands
of the Home Ministry We knpw that
if we place the problems before this
House, the Governmen! of India and
the Ministry of Home Affairs give due
weightage to our viewpomts But
the problem 1s still therz with the
State government So, we are repeat-
ing the same thing since the last 25
years I will deal only with three or
four main policy matters of the Gov-
ernment of India

I will first deal with the excise
policy which has been accepted in
prmeiple by all the States The Gov-
ernment of India and the Ministry of
Home Affairs and Social Welfare have
accepted it in principle and have given
directives to the States also T congra-
tulate the Chiet Minister of Bihar on
having taken g bold dccision to abo-
lish liquor shops in tribal areas froam
1st April, 1976 But the governments
of Orissa, MP. and Andhra Pradesh
have not yet taken uny decision. I
will quote a letter which contains an
elaborate explanation about
liquor policy, This letter has been
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#iven to the “Minister of Home Affairs
by the Prime Ninigter T yuote

“It iz now geverelly accepted that
the excise poHey followed by the
Btate Governments has resulted in
éxploitation A sub-commiitee of
the Central Adwvisory Board on
Prohibition comprismg excise minis-
ters of States which went into this
question has confimed this finding
Some time ago, a group of Mem-
bers of Parhament had represented
against sale of distilled higquor 1n
trbal areas They went to the er-
tent of suggesting that the develop-
mental outlays could be reduced if
revenue considerations came in the
way The Scheduled Areas
and Tribes Commuesion had made
mmilar recommendations in 1881
but i1t 15 a pity that even though
accepted by the Government these
have remamed unimplemented so
far Bince the matter has been gone
into in detail an early decision on
the new excise policv should be
taken without any further delay”

Talking about ine developmental
programme, I agree tha; we wil] get
more money mn the fifth plan But I
think what 15 bemng given by one
hand 1s being iaken away by the
other We know the difficulties of
the people in the rural areas, spemal-
Ty tribal areas Our dress and our
fashion may not indicate it I know
that this dress {s meant for entering
the House or to get a seat before the
well-to-do people But very eagerly T
have to say that exploitation is still
going on there I think these exploi-
ters have formed an association to
exploit the tribal peonle Thev are
consisting of money lenders, traders
liquor-sellers and even outsiders who
2o there intentionally for this purpose

We have 510 TD blocks The Mims-
try of Home Affairs have asked the
State Governments to adopt 5 new
polley regarding these TD blocks
™is new policy has bean accepted by
the States. Covernment of India is
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releasing money for this purpose but
there are some States especally
Orissa, which have not yet prepared
even the project reports. Without a
project report if the money )s spent,
1 think it will be g sheer waste I can
give you several axamples as to how
money was wasted hke this mn the
past I request the State Governments
that the money meant for tribal deve-
lopment should not be wasted like this
any more There are mnstances where
money was allocated for tribal deve-
lopment but in actual practice it was
spent 1n non-tribal areas There are
Government reports and recommend-
ations in this regaid but nothing has
been done wath the result that ex-
oloitation 18 still going on 1n the trbal
areas

1 would ke to ask one gquestion
why there 15 tribal unrest in the coun-
try? The main veasons for this are
alienation of tribal lands to the non-

tribal people, exploitation by the
landlords and so on There are two
ways to check this unrest First is

law and order and second is develop-
ment of the area I do not know for
how many more years we will be
treated as second-iate citizens and
will have to face the problems I am
not going into details regarding this

Now about allocation of funds,
Government of Orissa has asked for
Rs 65 crores but the Planning Com-
mission has recommended only Rs 32
crores and this amount was further
reduced by Rs 29 crores Govern-
ment of Orissag has to earmark the
al'ocation of funds for tribal develop-
ment from ther development fund
Now the question 18 when the Gov-
ernment of India has released money
from their development fund for
tribal areas how much money is
being allocated by the State Govern-
ments actually to these areas” The
Government of India is operating
some special projects What is the
Orissa QGovernment doing? Thaey
divert the money which Is normally
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given from the State SBecior to these
areas, to othér sectors, This has hip-
pened; and it will continue. The
Minister can give directions, but not
directives, The direetives are gusrmn-
teed constitutionally; but directions
are different, Though the State Gov-
ernments receive directions, they ore
not responding. Here is a letter ad-
dressed by the Prime Minister regard-
ing the policy on excise, We have
also got problems relating to person-
nel-policy. There are a number of
cases pending in the different courts,
especially those relating to tribals, I
request the Government of India to
arrange for special courts a; the
panchayat samiti levels, through
which the cases caa be disposed of
quickly. We want to check exploita-
tion; but there should be a machinery
to identify the =xploiter. to check
exploitation and to punish the exploi-
ters. I think that these ajse-olg pro-
blems will get solved gradually if
this is done

SHRI D. BASUMATARI (Kokrajhar)-
I have heard the emotional speeches
relating to the {iribals made by the
hon, Members, as also eriticisms voiced
by the Opposition. I fee! that thevy
are opposing for the sake of opposi-
tion. I do not want {o deal with their
remarks because other friends will do
it. We could not have spoken utout
the tribals so much, had not their in-
terests been guaranteed under the
Constitution. As a person who was a
member of the Constituteni Assembly,
I know how these guarantees came to
be given to the scheduled castes and
tribes. When I hear the emotional
speeches of my trihal friends, I feel
like shedding tears, I am the Cha:r.
man of the Parliamentary Committee
for the welfare of scheduled castes and
echeduled tmbes, I know that our
opinirns are not accepted by all the
people, Mahatma Gandhi wanted the
BC and ST people to be raised to the
-same level as those emjoyed by the
«other communities. Had it not been

ng in the wilderness all thase days
that whatever benefits we give with
one hand, we are ing away by
other. In regard to the sched
tribes, the creation of greas called
V Schedule and VI Schedule areas, has
caused havoc. What I mean by havoc
Is this. Buppose a person belongs to
one tribe and lives in a V Schedule
area; if he goes out of that area, he
ceases to be a tribal. VI Schedule
spplies to Assam and the V Schedule
to other areas, i.e, areas other than
Assam, I want that this provision
should be amended The Prime Minig-
ter wanted me to meet Mr, Om Mehta;
and Mr. Om Mehta promised to bring in
a bhill. I doubt whether there will be
an open heart and an open mind :f it
is brought in. That is the question.
On!y the other day I had to go rome-
where. There, somebody was saying
that in Assam, all the persons iz the
tea-garden areas will be tribals. 1
told im “Why don't you understand
the other thing? In the tea.garden’s
central area, a person may be treated
as belonging to & seheduled tnbe. But
outside it, his own brother is mnot
treated as a tribal.” So, this area res.
triction must he removed. I have been
promised by Shri Om Mehta that ihis
Bul would be mtroduced soon. J-only
wish that nobody will stand 1n the
way. Why 1s it being opposed? if the
area 1estriction is removed, the fribals
would be more *har 9 cimies, That 18
the fear. In politics number countg
If 1t becomes 9 crores, it will be an
eye-sore to them. Mahatma Gandhi
wanted to bring them to the level to
the same stage, as other people, Why
not bring them to that level, as dasired
by Mahatma Gandhi, the Father of the
Nation? So, I plead with the Tome
Minister not to delay the introduction
of the Area Restriction Bill.\

Then, I want to refer to liquor. It is
a fact that tribals take liquor in large
quantities. At ﬂi‘e safpe um‘,ﬁmp
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who are educated do not take {hat
much liquor. It is the iDiterata who
[consume it 1n large quantities, It is
the Government which introduces
lquor through lease. Yesterday I told
the Prime Minister in her chamber in
my own crude way that this amounts
to sucking the blood of the tfribals.
When you argue this point with the
Chief Minister, he says that it is a
question of revenue and that he cannot
afford to lose Re. 3 crores, which 18
the revenue from liquor. This sucking
of the blood of the tribals should be
put an end to at an early date,

Then I come to land reforms. The
tribals have been digplaced or ewicted
from their lands In various ways afl
these years. That 18 why we are cry-
ing hoarse about land reforms. The
distnnbution of land to the landless is
one of the points in the 20-Point Pro-
gramme of Prime Minster Indira
Gandh:. But who are the landless
among the tribals? They weré not
oniginally landless But. over the years
they have been made landless by the
touts and money lenders by taking
away their land on some pretext or
other, When you go from Ranch to
Patna, you see the lands around bemng
ploughed by people belonging to the
Scheduled Castes and Tribes But if
you ask them whose lands they are,
they say that those lands were with
them during the time of their fore.
fathers, but not now. Even when they
give this reply, they look around in
fear because this 1s thewr pitiab’e posi-
taion I have written a letter o the
Prime Mmuster 1n the matter where I
have suggested that in place of the
sophisticated word “land ceiling” or
“land retorm’ they should use the term
“restoration of land”, so f{ar as tribals
are concerned. What I mean 13 that
the land should be restored to those
who owned them, say after 1047, that
after independence, whatever the cir-
cumstances may be. Those lands
should be restored to those who plough
them wathout any question. JIf you
mean husiness, if you want to give the
land to the landless, if you want to
give land to the tiller, you do 1t
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Then, coming to representation for
Scheduled Castes and Twibes 17 the
services. I would like to say that the
position has not improved. I do not
want to repeat all the figures which I
bave with me here. iIf you mean busi-
ness and if you really want to give
them representation in the services,
then you must introduce pre-examina-
tion tramning, as suggested in the Re-
port of the Committee on the Welfare
of Scheduled Castes and Tribes, Now
there is a pre.examination training
centre for IAS and IPS. After consti-
tuting this cell on pre-examination for
IAS and IPS, the percentage of the
scheduled castes and scheduled tribes
has become higher in Class I and Class
II services at the Centre and in the
States now.

You, Mr. Deputy-Speaker, are not
dull

MR. DEPUTY-SPEAKER: I am very
dull,

SHRI D. BASUMATARI: You have
been very well educated and, there
fore, you are not dull,

MR. DEPUTY.SPEAKER' Under thig
kind of teaching, I am lapsing into
illiteracy,

SHRI D. BASUMATARI. Therefore,
if opportunity 18 given, the tribals can
also compete with others, but oppor.
tunity 1s not available to them, ecause
where do they read® Not m the Cen-
tral or public schools where the best
teachers are available, but 1n schools
in slum areas with the worst pessible
teachers How do you expect them to
compete? So, we have been :nsisting
on Government accepting a policy of
conducting written and oral examina-
tions for the scheduled castes and
scheduled tribes in a different way, s0
that there is no mental reservation.

SHRI K LAKKAPPA (Tumkur):
What 18 this mental reservation?

SHRI D. BASUMATARI. The mental
reservation 18 this that even though a
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provigion has been made for reserve-
tion of pests for scheduled castes and
acheduled tribes, they are not actually
taken in employment. Therefore, we
have been urging that there sRowld be
one scheduled caste or scheduled tribe
member in every appointing suthority,
I am very happy and gratedul to the
‘Government of India thet they have
started by having ane member of the

5
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The Home Minister has written to
the States many times to coastitute
committees on the lines of the Com-
mittee for the Welfare of the Scheduled
Castes and Scheduled Tribes at the
Centre, but I was told by the Prime
Minister yesterday that they have scme
committees of this kind in the States.
But what are those committees? They
are no match to the ParBamentary com.

» mittee, The Parliamentary commitiee
examines all the Ministries, incluaing
the Department of Personnel and the
Cabinet Secretariat, If aimflar commit
tees are constituted in the States, thev
can examine every department even at
the block level So, you must imple-
ment what you say.

There should be no necessity for us
to speak on behalf of the scheduled
castes and scheduled tribes. Wa are
in an awkward position when we have
10 speak. I feel ashamed that after
28 years of independence I have to
speak on it. Therefore, I would unly
appeal to the Home Minister to imple-
ment whatever he says.

MR, DEPUTY-SPEAKER:
Hansda.

SHRI SHANKERRAO SAVANT
(Kolaba): Is my name not there?

MR. DEPUTY-SPEAKER: Subodh
Hansda. This is the second time I am
calling him. I did not call Mr. Savant
Perhaps there 1s somefhing wrong 1n
the way I pronounce the name.

Subodh

MR, DEPUTY-SPEAKER: Order
please. Please do not cast aapersions
on the Chair Shri Subodh Hasnda.

SHRI SUBODH HANSDA (Midna-
pore): Mr. Deputy-Speaker, Sir, what
I was going to say is that while ini-
tiating discussion the hon NMember,
Shri Mukherjee, felt unhappy for dec-
laring emergency. Now, I come from
an agrea where there were looting, ar-
son and murder during their regime
and perhaps he has forgotten that all
these things were done with their col-
laborafion in those areas

The Naxalite leaders, who have
created a havoc in that area are now
behind the bars. Now, all these things
are not happening because of the
emergency. Now the entire atmosphere
has become very peaceful and in
this peaceful atmosphere, many of
our friends have said that the schools
are functioning normally, oficers are
going to their offices in time, every-
thing is functioning normally and there
is complete discipline because of
the emergency. Bui, it does not mean
that ‘the discipline that has been
enforced today will have a lasting
effect on the general mass of our peo-
ple. Therefore, there is a doubt thet i
this emergency is Lifted, there might
be some sort of explosion in future.
Therefore, the feeling cf ths peopla is
that this emergency must continue for



ing to regroup themselves, although
are lying low There are
instances of occasional fighting
with the Police on the gtreets or in the

law and order situation in the near
future, Particularly in the State of
‘West Bengal, the unemployment figure
has shot up like anvthing ang the
total wunemployment figure in West
Bengal hag gone up nearly two mijl-
lions The total unemploymuent figure
in the whole of India in the live regis-
ter on the employment exchanges is
9.5 million. In West Bengal a.ly it is
nearly 2 million Therefore, you can
wel]l imagine the acuteness of unemp-
loyment position in the West Bengal.

Now, if this unemployment prob-
lem exists and is allowed to continue
for some time, fhere is a doubt that
we will be able to maintain peace in
the area, although there is peare in the
Btate of West Bengal There is still
doubt how long it will continue i the
enfire problem is not tackled.

Therefore, T would request the Home
Minigtry particularly to see that the
unemployment in the rural avea
where the tribal and the backward
people are very much affected should
the solved. If all their problems are
not solved, then I doubt—when all
these extremist forcey were grouping
“ogether—and will try to group these

I should say for the development of
the underdeveloped areas of the whole
country

Many things have been said about
the problems of Scheduled Tribes. My
hon friend, Shri Basumatari, has said
about the problems of Scheduled Tri-
bes who, I think will be numbering
more than 6 millions who have not
been recognised as Scheduled Tribes.
Even today, in the State of Assam, I
know, my community ig not recognised
as Scheduled Tribe. They are more
than seven or eight lakhs They are
the voters there; they elect their rep-
resentafives to the Assam Assemblv.
Still, today, the Home Mirisiry says
that they do not belong fo the Sche-
duled Tribe, they do not belong to that
place and they are a floating popula-
tion there. I do not understand the
argument. How is it that they are a
floating population? Have they come
from outside the Indian  Union?
Wherefrom have they come” They
have not come from any other country
that they will not be recognised as
Schedule Tribe people.

The Government Iz always dilly-
dallying to introduce an amending BiH
for the revision of the list of Sche-
duleq Castes and Scheduled Tribes. I
do not know why the Government is
delaying in thig matter. It should be
done at an early date

There are certain area restrictions
also. As Mr, Basumatari pointéd out,
in a certain area, while one brother is
recognised as a Scheduled Tribe, an-
other brother is not =ecognised as a
Scheduled Tribe. It iz very sirange
that thig difference, even betweden one
brother and another brother has been

i b
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created. Why this anomsly is there?
Why more than 8 million peopla do
not get recognition. Why are they de-
prived of various opportunitjez that
have been guaranteed under the cuns-
titution?

Even in Madhya Pradesh, there are
more than 40 lakhg of people who have
been deprived of these opportuni-
tles. Can't the Government golve
this problem? 11 think, this can be
easily solved if area restrictions can
be removed and the Bill 18 passed in
this House revising {he list of Schedul-
ed Casteg and Scheduled Tribes at an
early date. The entire problem can
be solved that way.

1 think, once the Governmeni re-
cognises a community as a Scheduled
Tribe or as a Scheduled Caste, in any
part of the country, it should be recog-
nised as a Scheduled Tribe or as a
Scheduled Caste throughout India. 1
am standing here and if scmebody
asks me, “Are you a Scheduled Tribe
man?” I would say, “™am not a Sche-
duled Tribe Man" 1If I want to get a
certificate from a Delhi Magistraie, he
wil] not recognise me as a Scheduled
Tribe man because my community is
not recognised as a Scheduled Tribe
in the list of Government in Delhi
State, Therefore, this anomaly must
be removed.

Other problemg are also there, My
hon. friend referred to excise policy.
In 1960, the Dhebar Committee was
constituted in which I was also a Mem-
ber and Mr. Basumatari was also a
Member. A number of recommenda-
tions were made to the effect that the
exploitation that is going on n the
tribal areas must be stopped, One of
the recommendations which was re-
ferred to by Mr. Gomango also was as
fo how the tribal people have been
exploited by the liguor vendors and
Hquor contractors in all the States. The
Central Prohibition Committee having
accepted the recommendations of a
special committee sent the guidelines
tp all the states. But, unfortunately,
meny of the States have not imple-
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rhented the guidelines snd many Iigqu-
or vendors and liquor conmftactors are
now operating in the tribal areag and
exploiting <he economic gituation of
those areas. Therefora, that must be
stopped.

How the Government is going to im-
plement it ? We do nof know. The Go-
vernment can spend crores and crores
of rupees. But what of that ? You can
throw the amount jnto the Bay of
Bengal or into the Indian Oecean. If
does not matter if you cannot improve
the lot of these people. Therefore;
what I want to say is, whatever plans
or schemes you may make, they must
be implemented in such a way that
the economic development of these
areag can take place, Now, during the
Second Five Plan, nearly 54 multi-
purpose blocks were constiluted and &
Committee was formed to look into the
whole matter which was headed by
Mr, Elwin, He commenied in the Re-
port that whatever amount has heen
spent in the special multi-purpose
blocks for the welfare of the Scheduled
Tribes had entirely gone to one sec-
tion of the society. If (hat be so, what
is the use of gpending crores and crores
of rupees ?

Now, during the Fifth Five Ycar
Plan, nearly Rs. 450 crores have been
alloited for the upliftmenf of these
people. But is it ghlng to snlve the pro-
blems of those people ? I say no There
are schemes which have not yet been
formulated. Even the formulation is
being delayed : then again who will
implement and who wull supervise
them ? The Home Minisiey hag sent
some guidelines to the Siates, But
what are those guideline. Those guide-
lines are as 1o how the po'icy will be
implemented and how +he urcjects
will be supervised. But in the policy
directives and other things or
in the supeivision of the pro=
jects, mo tribal people have heen
associated. Thcy Xknow better their
own problems; how will the
white-collared people know the pro-
blems of the Scheduled Tribes people T
But they are the people who will die-
tate and supervise as to whaf amount.
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condition, without having a belly full
of food After 28 years of independence,
people hiving in the jungles are still
living without food which is a strange
and funny thing

Now, the 20-pain{ programme which
Ihe Prime Minister initialed during this
Emergency has certainiy played a very
effective role but, the point 1s thar,
while a vast majority of the people
have been benefifed, there are
tnbal people who are Lving m
the jungles are now the victims
of the Forest Department A cir-
cular hag been issued to the State
Governments that all those tribal
people who are living in the jungles
should be ejected from fhe jungle
areas and they are unauthorised occu-
pants of forest land, because Govern.
ment want to increa acreage of
4he forests Then, what will happen’
Some millions of people will be made
homeless helpless and landless You
have not been able to solve the pro-
blems of even those people whom you
had ejected for putting up big public
undertakings Even now, those pro-
blems are not solved, and now you
are gomng to eject millions of people
in this country—poor tribal people,
whoge problem will ke a tremendous
problem Therefore, before You eject
these people, I would say that you must
have plans to rehabilitate them as you
have rehabilitated all the refugees
from East Pakistan and West Paki«tan
Therefore, I would request you nof to
hastily take action whereby all these
people will be put into difficulties

There are other things The Forest
Department has created forest vilages
In Madhya Pradesh and other States
there are 400 to 500 forest villages
These villages have been created to
solve the labour problem of the Forest
Department, but what 15 the Forest
Department dong for the welfare of
these people” Hhave they s*arted any
schools” Have they given them any
drinking water facilities Have they
®iven them anything® No, nothing of
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the gort. It is nobody’s business—
neither of the Home Muustry nor of
the Stats Government. Then whose
busimess ig it? Are these people not
Indians? Were they not horn in this
country that they should be deprived
of al] the facilities?

Now, another thing is about the
waged We have passed the Minimum
Wages Act, but 1s the Forest Depart-
ment implementing the Mimimum
Wage Act? No, they are not Here
Wage Act” No, they are not Here
makers’ But who iIs the law-maker
here?” We passed the Minimum Wages
Act but that Act has not been given
effect to in the tribal willages, which
have been set up by themselves They
are hiving the hife of slaves Though
bonded system has been abolished
what else 1s this® That is not less than
the bonded system there Government
should see that all these people should
get proper opportunities for education
ang other welfare ang whatever 1s
necessary for their economuc uplift,
should be provided by Government

I have one more thung to say about
service condittons I would hke to ask,
whatever circulars have been 1ssued
pertaiming to reservation and promo-
tion of scheduled castes and scheduled
trbes are these heing implemented?
The Home Mimstry will say that they
have asked all the Departments o set
up cells to take care cf all these things,
But the guestion 1s are they imple-
menting the instructions? 1 know
what happens In the big railway fsc-
tory at Kharagpur A large number
of people are working there When
the question of Alling up of reserved
vacancies comes, they say that no suit-
able candidates are available; when
the question of promntion comes, they
say that No suitable candidates are
avaflable and, therefore, they should
be given ftrammng They are given
traning, but again they say that they
are not suitable for promotion. There
are so many departments where such
things are happening This is not only
happening In the Railways, which is
the biggest Government undartaking,



not sending the names of the
qualified boys for service to other De-
partments; they are sending the names
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1 would suggest that the Home Minis-

inty all these things. You wall say

and we can send our complaintg to him.
But has he got the authority to get
the required information ang the files
from the Departmentg concerned? He
is there simply fulfilling the constitu-
tional requirement, He cannot func-
tion effectively with these powers 1
would, therefore, request the Home

very seriously, otherwise, the Home
Ministry itself {3 going to create a
problem bécause a large number of
scheduled casteg and scheduled tribes
people aré now umemployed, who are
getting education now.

Now, I want to say a few words
about the political pension. This ndat-
ter has beepn discussed a number of
times even in the Consuliaptive Com-
mittee. The point is that the political
pension is intended for the political
sufferers, but unfortunately there are
cases that those who were not born
before independence are politi-
cal pensigng today, I have sent the
cases and hyve written somne letters to
fhe Wphlater, byt untottunately, my
name hag been made publié thgf T am
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names, but it must be the officerin-

He has told the concernad per-

sons: The Member of Parliament has

of gll the cases, particularly those
young people who are enjoying these
political pensions. You must g¢ into
all thege facts, so that you can find
the genuinenesg of the cases and see
that only the genuine cases are Congil-
dereq for political pensions.

with these words, I endorsed and
support the Demandsg of the Home
Ministry.

SHRI SHANKERRAO SAVANT
(Kolaba): While supporting the de-
mandg of the Home Mimistry, I must
congratulate he Mumster for Home
Affairs for the sagaaity and alacrity
shown by him in handling a hghly ex-
plosive situation in 1975

The split of 1969, the General Elec-
tiong of 1871 ang the declaraiion of
emergency in 1975 are the three land-
markg in the receat history of India.
In 1975 the oountry was pagsing
through criticial days. The atmos-
phere was full of uncertainty. A dis-
ma] future for our democracy was
being predicted by the high and the
low. Sedition was writ large on the
front pageg of the morning paperg and
the common man crushed under the
burden of sky-rocketing prices knew
not whom to believe and whom not to
be belisve. Under these blesk cir-
cumstanded our FPresident declared
emergency on 28th June, 1978 and the
whole stmospheré changea ag if by »
magic wand,
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plot has inter-State ramifications and
is master-minded by a well-known poli-
tieal party whose showv concern for
democracy has deceived quite a few
people in this country, I would like
fo request the Home Minister to take
stern action against these political
tricksters and to avprirs the Etate
Governments to take similar sction n
their territories.

I should also like to refer to the
security measures at the border. Pakis-
tan hasg practically taken to conscrip-
tion. Under thhe circumstances, not
only our Border Security Force should
be further strengtheneq but a civilian
defence force should be raised and
given training in the use of small aims
Pakistan is now in a better position
than in 1971 It has to fight on one
front only and hag secured supplies of
sophisticated weapong from all over
the world. Even the Muslim States to
its west are giving it munificent grants
in money and military hardware.
Under these circumstances we cammot
take things lying down. We must do
our best to keep the country well alert
and that is why 1 said that some spe-
clal measureg for civilan defence
should be taken.

I should also like to point out some
anomalieg in our administration. How
long are we going to keep tmy groups
of villages under cemiral tutelage and
deprive them of the benefits of demo-
cracy? I refer to the small group of
villiges kmown as 'Dadra and Nager
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Haveli, They were liberatod some 20
in mm.amh‘ iugw u!m
rashiza—it is surroynded Maha-
rothtra on all  sides—still jf i kept
as a Unfom Territory.....

THE QF STATE IN THE
MINISTRY OF HOME AFFAIRS, DE-
PARTMERT OF PERSONNEL AND
ADMINISTRATIVE REFORMS ANP

DEPARTMENT OF P -
ARY AFFAIRS (SHRI OM mmg:
Same way Gujarat wanig Daman

SHRI SHANKFRRAO SAVANT:
Whoever it be, give it to them? You
ascertain the viewg of the people and
merge them accordingly.

SHRI OM MEHTA We ascertalned
in Goa ang found what it was.

SHRI SHANKERRAO SAVANT:
Similar is the problema with Daman
and Diu. Daman 18 about 600 kilo-
metres from Goa. Diu ig about 1,000
kilometres from Goa. They are get-
ting only political colomal rule of Goa.
Why should Diu not be merged with
Gujarat and Daman with Maharashtra?
Why should they be gettng central
tutelage for such a long time? Keep.
ing the tiny villages under central
tutelage is to deprive them of demo-
cratic rights.

15 hrs.

SHRI OM MEHTA* People do not
want it

SHRI SHANKERRAO SAVANT: It
seems that you do nct want it. Other-
wise, there i no problem,

1 find that every year there ig &
special para in the Home Ministry's
yearly report about the border dispute
of Maharashtra and Karnataka. This
year the reference to the dispute is
totally dropped. Why so? I may
point out that long back on the 19th
Augusf, 1974 {.¢. more than a year and
ahauuoanhmnmhubm
given on the floor of the House that
the botder dleputs winily be  solved
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before the geners] elections to the Lok
Sabha. the general elec-
tiong shouly have been over by now.
The extension of the Lok Sabha is only
a fortuitous circumstance, Nothing
hag still been done. If the assurance
1s intended fo be honoured, draft solu-
tion must came before the House in
this very session, for it wil] have to
be discussed by thase two Houses and
also by the two State legislatures of
Maharashtra and two Stats legislatures
of Karnataka.

The question s that the Centre rust
take some actlon. You have to keep
your promise. You must take some
action in this Session itself It has to
be passed by bhoth the Houses here,
both the Houses in Maharshtra and
both the Houses in Karnataka The
constituencies will have re-delineated
thereafter. It will take some time.
(Interruptions).

Yes, the Mahajan Report is there
But the Centre hag to see how far
the Report is in consonance with the
direction given to the Commission
by the charter of its appointment If
those directions are not followed, 1t is
for the Centre to lake action Tbere
is already a Report We have not
solved the question. You have promise
to solve it before the general elechions
That promise must be kept My re-
quest is that the Home Minister should
take immediate and stern aclion in
this mafiter,
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qraTm Sur sx fpgmm @ gywe

MAKCH 31, 1976 °

LN

ac8

ve f i

o e woh gl ¥ R T i
iwmarwsg: .

“The exossmive desice for power
causes angel to fall”,
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& JrAwaT At WU, S IT K 9% T
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forr Y Bw & Argerr 7 of, T v
ufeaR X § ITA WM ¥ WA
wga € waray feafit dar w7 4, foreet
TG & WU ATH-FTH 5§ w47, |
e sre-aren W sgfons g ek
T e Te ST e faar | wE,
ww g F fay a7 1 g wreaTn
T AN YT WIRA Y graTw |
W ¥ 9 AR OE gwIw w1 SR gE
w0 faar | war efeary & qa WR
TR & o e Wi w7
Ig w9 |

gl 9T g A g & A
T NANTEE ¥ WIS WEAT T GG FAT
¥ | agt drdaT 7 Tgr § e o et
& A7 & g g oy § e o
& fo, feg ag 7 fad a1 gvamT wee
WX 9vaE &Y AT § | weRdae ¥ qg
wET B

“Fling away ambition!

By that sin fell the angels!

How can man then the image of

his maker

Hope to win by it.”
at & ag wgAT =vga a1 fw AT fegmmy
¥ EW TF o w1 qnarae e fear
o fgganT & wfow s=w & af
AR FY IER AT 5T & Q9 AG
wrg Wi @ & qa gl At gd, av
R TR qaefe &1 agra faar
oI gAY wfge 1 qU FA F fag
IYR e Wamw o oF qrer feaw
W AT W § H F Y} /AT AW f
Farardy oot e s fggee el
Femeacar | Fardmw A &



“A man in a revolution resolving
to do nothing which 1s not strictly
according o establisheg form recem-
Tles a man who has 1ost humself m
the wilderness, ang who siands cry-
ing ‘where 15 the king's highway? I
will walk nowhere but on the king's
Tighway In a wilderness a man
should take the track which will
«<arry him home In a revolution we
must have recourse to the highest
1aw, the safety of the State”
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[BHRI VASANT SATHF in the Chaw]
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16.00 hrs,

SHRI K. SURYANARAYANA
(Eluru): Particularly 1 want to ex-

press my gratitude to the Chair for
giving me an opportunity to speak.
In the beginning it was said that only
ten minutes would be allowed to each
member. I request you to give us a
little more time.

You know afteyr emergency was in-
troduced in the country, law=-ahiding
people—particularly, children going
to schools and colleges, took to their
studies seriously and workers 7Toing
to the factories to earn their liveli-
hood-—these are the people who are
very happy. But, who are unhappy
also may also be mentioned—Black~
marketeers, hoarders, political and
professional lcaders. For politicians
also, there is a limit to criticise each

MARCH 81, 1976

,dome Apare 236

other but when things were golng on

not only in Parliament but also in the

entire country, beyond control, gome
needed.

drastic measures were

Sir, I have visited the tribal areas
of my district along with my col-
league, Shrimati Radha Bali Anand
Rao and local journalists, I am sorry
to say that I could not agreé with my
hon. friend from Bengal who just
spoke, I do not know the conditions
in Bengal and other parts of the coun-,
iry. But according to the figures given
in the Home Ministry report—this is
not a false report, this is Govern-
ment's report and the figures are ap-
proved and audited figures—in a poor
country like ours, even after getting
Independence, what are we doing?
What are we doing, except leaving it
to the offictals? We have to do our
duty also as Members of Parliament
and as representatives of the people!
You have to seec what is going on in
the countryside and you have to re-
port when something wrong is going
on there, When we put in a com-
plaint, we need not be afraid. Our
duty is to bring to the notice of the
authorities what is going on, without
fear or favour.

Now, I take up this report for
1975-76. Flease see page 69. The
welfare of the BScheduled Castes
and Scheduled Tribes has been re-
ceiving special attention of the Gov-
ernment. The size of investment of
the supplementary special program-
mes for the Scheduled Castes, the
Scheduled Tribes and the other Back-
ward Classen in the successive plans
has been increasing, The following
figures indjcate the position:—

Plan Pericd Expenditure
(Rs. 1n crores)
F 6
fi:14 1957-¢ . 04
Sec nd 1956-61 . % 41
Third . . 1961-66 . 100" 40
Annual Plans 1966-69 . 6850
Fourth . 1969-74 . 172°29
Fifth . 1974-79

455'00%

#; 13udzs Rs, 209 crres under specal central assistrnce for tribal sub-phire.”
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I visitad my Constitwency where
the Scheduled Castes live. I may be
permitted to gtate that in Andhra
Pradesh there are 20 lakhs of tribal
people, There js a long list on the
table of the House giving measures
for their amelioration. Development
Corporations and Development agen-
cles have been set up in different
States. I am closely associated with
such agencies in my District. There
is a branch of Andhra Pradesh Giri-
jan Corporation. The present Home
Ministey when he was the Chief Mi-
nister of Andhra Pradesh constituted
that and had provided funds, There
are geveral corporationg in the whole
of India, But. except the Visakha-
patnam Development, Girijan Corpo-
ration, other societies are not working
properly. It is said that the Govern-
ment of India and the Reserve Bank
have recognised only the Visakhapat-
nam Society, the Andhra Pradesh
Giryjan Corporation is to give credit,
In this way, the politicians, the re-
presentatives of the people, should
take interest, otherwise things will be
going on like this and we cannot rec-
tify all these things overnight.

We started movement 58 years back
in the early days of Congress,

SHRI OM MEHTA: I also started
when I was in college.

SHRI K. SURYANARAYANA:
There should not be any dis-satisfac-
tion or eny limit to public sevice
80 per cent of our people are under-
fed

MR CHAIRMAN: I started at the
age of 5,

SHRI K. SURYANARAYANA; I
bless all of Yyou because you are
younger than me. I want you to go
ahead like this not only as a Chair-
man, but as a Minister and even
above that.

For the service of the people, I
want to go ahead according to the
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wishes of the people. We have been
trained in this manner. We should not
be disheartened,

So far as house siteg are concern-
ed for Scheduled Castes and Tribal
people in Andhra Pradesh, 32,42406
house-siteg have already been allot-
ted under the 20-point programme, I
do not want to go into the figures in
other States,

In this way, in my district West
Godavar: alone, already they have
given house-sites ag follows:—

—

Extent No. of families

assigned benefited.
Scheduled cast 5: 12,292 3130
Scheduled tribes * §,418 1198
Other backwar|
clagses : 72272 1980

So, we cannot say that development
had not taken place at all

Tribal people are provided with
milch cows and bullocks. How can
they maintain them in summar?
Therefore, I have suggested that they
should not be given the milch cattle
which they cannot afford to maintain.
Instead, they should be given only
such things which are useful for the
development of poultry or riggery. I
have seen the tribal people in our
place called Erukulag who with the
small amount given by government
are able to purchase pigs and earn
something like Rs. 600 or so within
dix months’ time, You ghould not say,
therefore that nothing is being done
for these people. I have myself seen
many reports pertaining to the wel-
fare of the scheduled castes and sche- .
duled tribes people, Even though they
are getting all facilities yet all of them
may not be satisfled with what they
get. There is also no Hmit to the
satisfaction. Government |is taking
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all steps to see that they are given all
the facilitites, depriving other sec-
tiong of the people. In our country
there are some harijan individuals
owning 40 or 50 acres of land. Can
they be considered backward?

1 do not want to go into details of
that. 1 would mention about free-
dom-fighters who are getting the
pension and some have not gone to
the jailg at all, Nearly 75 per cent of
the freedom fighterg have already
died. Only about 25 per cent of them
are still alive and are getting the
pension, When I travelled in 1867 in
my district, I found a bogus co-ope-
rative society which was given g grant
of Hs. 3 lakhs or so from the Centre.
I do not know how the people in
charge were able to manage to get
Rs. 3 lakhs sanctioned for this socie-
ty. First I went to the local Regis-
trar of Cooperativeg to find out the
position and then to the Collector.
When I explained everything the
Collector asked me to give a written
complaint to him, I immediately gave
the complaint and after six months
or s0 that grant was stopped That is
how we should help the Government.
There is nothing wrong in alloting
amounts for the purpose. But, if
these gre misused that should be
brought to the notice of the Govern-
ment,

There are ashram schools in my
district where the children of the
scheduled casteg and scheduled tribes
people are taken and they have to
remain there from 8 in the morning
til1 ¢ in the evening every day. There
is g lady teacher in one of the schools
she is a widow. The teacher iz aged
about 25. She is such a dedicated
lady that she has to look after these
20 children in thgt ashram school, If
she were remarried she might at the
most have one or two children ac-
cording to the decided national fa-
mily planning policy of the Govern-
meint. Just jmagine how she is ma-
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naghvg thése 99 children in' that
rem schoe] from 6 in the morning
6 in the evaning, She complained
againgt the fathers of the school
children. After going to their houses
she found that they are feeding them
with toddy instead of butter milk.
let us go to the interior of the tri
areas and give the people all
assistance, I told them, next
when I come there I will join t
over coffee and food and they
very happy. No doubt, with money
cheating also follows there but it is
our duty to prevent cheating.

E

£8

A E

Before I conclude I want to mention
that a number of Senag had been
started in the earlier chaotic condi-
tions, Members of Shiva Sena had
come to Andhra and started Andhra
Sena taking advantage of the demand
for separate Andhra Pradesh. Al-
though we do not hear about guch
Senas today, I would like to say that
they have not completely vanished.
The organisers of these Senas—Shiva
Sena, Dravid Sena and Andhra Sena
—may be lying low for the present
waiting for an opportune moment, to
raise their ugly heads. I would appeal
to the Home Minister, Shri Om Mehta
and Shri Mohsin to see to it that
these elements are caught. I would
appeal to them to take effective ac-
tion for completely wiping out these
Senas irrespective of their names. I
know, some of the Senas have adopt-
ed the names of our leaders to escape
action but that should not deter the
Home Minister from tackling them as
the situation demands.

In this connection 1 want to draw
the attention of the Home Minister to
a recent news-item wherein there is
mention of the so-called leaders of
Andhra Sena having disbanded it and
joined the Congress party. Mr. Ra-
ghu Ramaish is not here. I do not
know the fact but as it has appeared
in the Press, Shri Raghu Ramaiah
immediately gave them the green
signal to join the Congress, without,

y, any knowledge of the Send.
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The Home Minisier may be aware
‘that some persons themselves
members of Andhra Sena took a
leading part in the movement for
separate Andhra Pradesh. The Prime
Minister recognised our tuﬂl:? un:
fnally gave a solution to which W

all agreed. Even when we responded
to the Prime Minister’s call and ag-
esd to the solution suggested by her,
the so-calleq membery of the Sena
did not accept the formula and tried
to spread dis-affection and bitter feel-
ings againet the policies of the Gov-
ernment and the Prime Minister. I
have a personal experience because
some of the members of the Sena
pointed g gun at me while 1 was
addressing the MLAs at Kakinada
where we had gone to convince them
about this desirgbility of leaving the
matter to the Prime Minister's deci-
rion in a democratic way.

In this way, we had gone there and
convinced the people and come back.
We had voiced the people's feelings.
The Prime Minister appreciated our
feelings and concluded that the feclings
were right. That was how the
six-point formula had come out, This
has also been mentioned in this Report
for 1975.76 of Ministry of Home
Affairs. We took the correct recision
in accepting the formula suggested by
the Prime Minister at that critical
4ime. We, the Andhras, are grateful to
her for saving the unity of the five
crores of Telugu-speaking people. If
newspaper reports about the so-called
leaders in Andhra Pradesh are
correct ...

MR. CHAIRMAN: What are you
quoting from?

SHRI K. SURYANARAYANA: ‘These
are my notes only.

&muﬂtuuhu”mndeb;ﬂm
or sation which has no popular
wﬂnnnmmamua?m
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or MP had resigned. We faced them.
So let us nat aliow them fo ‘mke ad-
vantage of the present situation. We
brought to the notice of the House snd
the Prime Minister the feelings of
Andhra Pradesh in those days,

Finally, I would refer to one burns
ing issue which concerns not only
Andhra Pradesh but other States also.
This is about Indian origin people com.
ing from Burma to settle in India. They
were all born in India and had gone
o Burma for business. Several fami.
lies are coming but some of them are
not allow to stay. They are getting
visas from our authorities there But
after coming here, they face gifficul-
ties. [They have no progerties in
Burma, All their properties have been
confiscateq in Burma_I receivey some
complainte from Madras. Th2 Bom-
bay regional officer Diypartment of Im.
migration of Ministry Home Affairs
has accepted some families tp stay.
But they have not been ac-
cepted in Madras Thig mater re-
quires to be looked into I think you
once again, Mr. Chairman, for the
opportunity given to me.

THE MINISTER OF STATZ 1IN
THE MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL
AND ADMINISTRATIVE REFORMS
AND DEPARTMENT OF DPARLIA-
MENTARY AFFAIRS (SHRT OM
MEHTA): Mr. Chairman, I am thank-
fu) to you for giving me this oppor-
tunity to take part in thi: debale on
the Demands for Grants of the Home
Ministry. I am also thankful to hon.
members who have participated in
the discussion today. The tributes
they have paid to the Hore Ministry
shows that the Ministry, which used
to be abused all the time it Demands
were 'be[ng discussed in the House,
has come out of the red and is doing
gomething which is worthwhile

There is also anothar feature, that
only one member from et\;lhe Canpo:iﬁon
has spoken so far. Previously it was
generally the Opposition which used
to spesk about the Howe Ministry
ang coriticise s, Today only one or
two sembers from the
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have spoken. Thev are not keen on
taking intereat in thig debate, This glsg
shows that whatever we have done
in the last 8 monthg is quite credit-
able, When Shri Jagnnatl, Rao, who
participated in today's discussion
sayg that the emergency shoulq conti.
mae until discipline becomes a way
of Lfe, it shows that whatlever we
have done has been done in a good
way and people have respondeq and
so have hon members of this House.

I am grateful to you for permitting
me to intervene briefly in this debate
I will only touch on a few subjects
of the Home Ministry, because the
hon Home Minister, when he speaks
tomorrow, will reply to all the other
points which have been raised But
as regards administration, smuggling
and other things and also the Sche-
duleq Castes and Scheduled Tribes,
concerning whom most members,
particularly Shri Subodh ianeda,
spoke, I will reply to somc¢ of the
points raised and say what has been
done in these respects,

As this hon, Houge js awore, under
the Prime Minister's directions, a

imber of steps have been taken in
recent months to improve the qualily
of administration. There include
sters to reduce administrative delays,
simplification of ruleg and procedures,
mwiew of periodical repnrls and re-
turms, strict observance of disripline,
clernliness and punctuality  Levels
of processing flles have heen specified
and officers at the mtddf‘.!, and in
some cases, even at lower, levels,
are encouraged to take dessions with
proper delegation of powwers. protrac-
ted notings on the file are avoided
and quicker decisions are taken by
prrsonal discussions among the con-
corned officials. 'Where matters of
policy and important decisions are
involved, meetings of senior officers
with, the gecretary of the department
are held, The cumulative effect of
this has been that there ig now dis-
tinet and qualitative improvement in
work outturn and greater confldence
among officers at different levels in
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the discharge of their duties. When
hon, %o to some office and
see the officers they wouly see how
n those 8 or 9 months there hag been
qualitative change in the working of
the government offices. Training yro.
grammes have been reorienteg imto
to fit this new environment and modi.
fications have been made to make the
administration more responsive to the
needs of the people. All recruits to
the All India angd Ceniral Services,
technical and non-technical now com-
pulsorily atteng a four-month founds.
tional course in the T.aij Bahadur
Shastri Academy of Administration.
Besides covering constitutional poli-
tical, economic ang social fields, the
course devotas particular attention to
attitudinal behaviour. Visitg to vil-
lagers and backward areas, ang on

~ spot study of special problemg also
from part of their training, There are
training programmes for 1978.79
which include: compleie coverage
of the CSS staff upto the level
of Under Secretary by an int:
grate programme of training dur-
ing  1976-77, arrangementg [or com-
pulsory training state jervice officers
brought on the selected list of IAS,
training in public relations for class
1 and 2 officers deployedq in jobs in
which they come in contact with the
~enera] public and an integrated plan
for building up training institutions
for all levels of state »smployees The
House would also be rappy to note
that in response to the suggections
made by hon Members w4 have jnsti-
tuteq special courseg for officers deal-
ing with tribals and other weaker
sections of the people.

I may also inform my hon friend
Shri Subodh Hansda that upto this
time two courses have been held in
the Indian Institute of Publi= Ad-
ministration for officers who are
posted to the tribal areas and they
have shown what the problems in
those areas are and how they could
he tackled so that when officers are
posted to those areas they hecome
well acquainted with the problems of
the tribals and could dischargn their
duties more efficiently,
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It is obvious that the quality of
public sarvice must depeng up'.f,, the
quality of the public servant, Even
good public servants may do bag work
if they are il} organised an hamper-
ed by outmoded methods. It ig there.
fors necessary that the traiming vro-
grammeg and methods of work hav:
to be under constant review. Modern
life calls for a high standarg of efli-
ciency and so we have introduced a
number of reforms aimed at improv-
ing efficiency, simplification of proece-
dures ang providing prompt service
to the public. While I em on this sub-
Ject, T shoulg also like ty refer to a
matter which has received a great
deal of public attention recently; I
should say, which has raised some
public controversy also In this House
also my esteemed friend Shr: Jogan-
nath Rao referred to it. the present
constitutiona] position under which
government servants seek redresg in
a court of law on matters relating to
their service It has been pointed out
that courts today are gluttedq with
such cases mainly through writ peli-
tions The present position has seve-
ral unsatisfactory ronsequences
which affect both discipline and effi-
ciency There is a widely canvassed
suggestion, of taking service matters
outside the jurisdiction of cuurts and
of setling up administrative tribunals
to deal with such matters It is
argueqd that thiz would provide a more
spindjer ard a more efficicious re-
medy in the case of government ser-
vants T%:3 mattor 15 being examined
in all ils aspects ang I hope very
sonon sonme dec:sion will be taken.
Government are fully alive to the
need of taking action against ineffi-
ciency ang corruption A series of
steps have been taoken to deal with
those problgyms Promotions to genior
appointments are now strictly on the
basis of merit Length of service as
a condition of eligibility for seniur
level positions has been reduced so
that officers may reach senier posi-
tions at a comparatively younger age.
To weed out the inefficient and cor-
rupt, periodical review of the work
and conduct of officers at all levels
is now a continuing process. Al offi-
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cers are being screened at the age of
50 or 55 regularly, Tha cases of
66,288 Centra]l Government servants
have been reviewed as on 22-3-76.
The total number retired so far s
2312 In the All India Services, 28
officers have been retireg premature-
ly—IAS 10, IPS 12 and IFS 6. Clear
directions have been given that there
should be no witch-hunting or moti-
vated action while screening officers.
Both at the Centre and in a number
of States, high -level review commit-
tees have been constituted for hearing
representation of officers who might
have been prematurely retired.

In the fight against corruption, the
Central Bureau of Investigation ha:
made special efforts since the declara-
tion of emergency. During the perind
July-December 1075, it registered 699
cases for open enquiry and investiga-
tion Prosecutions were launched in
241 cases involving 67 gazctted off-
cers and convictions were obtained
in 140 cases Departmental proceed-
ings were taken in 412 cases involv-
ing 294 garetted officers and depart-
menal punishmens were imposed in
404 cases involving 178 gavetted offi-
cers

Sir, any government can be proud
of the achievements of the CBI, not
only 1n the ficld of curruption but in
other fields also, As you know, on¢
of our most esteemed colleagues and
a member of this House, Shri L. N.
Mishra, was murdered somctime Rgo
in Samastipur May serious charges
were being levelled at that Lime by
the opposition parties anj they wart-
ed to cloug the issue It wes the CBI
which found out the culprits and hns
gone to the court In the minimum
possible time they caught hold of the
culprits.
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SHRI OM MEHTA: MNost of them
are today in jail. Ewverything was
coming out in the papery at that time
and directions were being given. Most
of them today are in jail, There was
another case where a bomb was
‘thrown at the car of the Hon Chief
Justice of India. I that case also,
nobody knew that in such a short
time the CBI will be able to find out
the clue to the crime. It is praise-
worthy that in thig case also they
"hawe bzen able to find out the cul-
prits who are standing tnal in the
<ourt today.

.

So far as the dynamite case in
Baroda is concerned, the demand has
come not from this House but from
everywhere that this alsy should be
entrusted to the CBI. The CBI  has
taken up thig case alsg and very soon
they will be able to fing out how =a
conspiracy was being hatched to bring
chaos in the country through violence
Most of the people who are hehind
this conspiracy always taslk of non-
violence, but actually when 1t comes
to action, they are most violent and
their activities lead to violance It is
-a tribute to his organisat;on that when
ever a serious erime lhike murder is
committed, the first demand comes
‘that the case should ba entrusted to
the CBI Though we hav: not got so
much staff, still whenever we find
that there is g serious case and our
intervention :s needed, the CRI takes
it up. In 90 per cent ct the ceses
which have heen taken up by the CBI.
‘they have been successful in finding
out the culprits,

Greater emphasis is alto placed on
preventive vigilence. Surprise inspec-
tions of vulnerable spots and proper
scrutiny of personnel posted at sensi-
tive paints involving dealings with the
public are being undertaksn

Before 1 leave the subject of ad-
ministration, 1 would hike to refer to
the role of the Departrient of Per-
gonnel in the deputation of suitatle
experts from India in various flelds
o the developing countries Mr. Daga
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who is here, was also referring to this
and I bope, when he intervenes he
will refer to it again, The Mtnstry
of External Affairs receiveg requesis
for such experts and suitable names
re then suggested to foreipn Jovern-
ments from out of panels maintained
by the Dapartment of Personnel. in
all, 2341 persons ware selecteq for
such assignments abroad during 1975,
as against 1761 during the previous
year. There is increasing demangd for
Indian experts from seversl develop-
ing countries, We have hag Lo aug-
nent our machinery to empanel suit-
able candidates so that we could meet
ithese growing demands adequately.
Thig also shows the hign esteem In
which Indian expertise is held in
those coumtries and is a tribute to *he
quality of our men Here I would
hike to point out that in some cav<es
what happens js that some of the
officers who, hy some under hand
meang try to get employment  in
foreign countries and abcut whom we
are not sure vhether they are the
best, come 10 the Department of
Personna] for permission We are
discouraging that and we are not al-
lowing that hecause we want ‘o he
sure thtt the man who goes there
shoulg serve as an emissary of this
country and should go with proper
knowledge and proper expertise su
that he can make a name of this
country Therefore, we Te trying to
channelise all these things and We
are maintaining a register so that the
best people can Eo to those countries
and provide whatever technical
knowhow they want

®

I now come to the action being
taken, in the wake of ¥Emergency,
against anti-social elements, more
particularly, as you know, agaiast
smugglers and foreign exchang? rac-
keteers.

SOME HON. MEMBERS: How does
he know?

SHRI OM MEHTA: Because he
comes from Maharashtra.
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SHRI M. C. DAGA (Pali): Anti-
sdcial elements are confined mainly
E&lcu:tta, Bombay ang other big

SHRI OM MEHTA:
come to my rescue,
about their activities,

Mr, Daga has
So, you know

MR, CHAIRMAN: But you will
concede that my knowledge may not
be as good as that of yours.

SHEI OM MEHTA: [Because 1 am
dealing with these people.

The number of dctention orders
issued as on 20-3-76 was 2227 includ-
ing 294 foreign exchange racketeers.
In spite of some impediments caused
by injunction orderg of courts, 1389
persoris have been actually detained.
Action to round up the remaining and
for attachment of the property, im-
pounding of passports etc, of the ab-
sconders is under way. The effect of
all these measures has been: (1) a
substantial reduction in the exicnt of
smuggling; (2) a corresponding in-
crease in the worth of rupee in the
unofficial quotations in terms of ma-
jor foreign currencies; and (3) a very
sizable increase in the official inward
(non-trace) remittances,

The Enforcement Directorate has
tightened up its measwas, and during
the year 1975, investigation; were
compieteq in 4232 cases and convic-
tiong secured in 102 cases. These
figures are a record for this QOrgani-
sation and this has never been achiev-
ed in all the previous vears. As a re-
sult of strict action taken by the
Directorate. the inward remittances
went up to Rs. 928 crores in 1975, as
againsv Rs, 560 crores in 1974 and
Rsg, 396 crores in 1973, Mr. Chairman,
Sir, the combined figures of 1973 and
1974 are almost equal to the figure for
1975, This is a very big achievement by
our department; and I think it is a
very good achievement for our coun-
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try, through which s0 much money, in
the shape of foreign exchange, has.
come fo thig country,

1 will now come to the subject about.
which most of our Members have par~
ticipated this time.

SHRIMATI ROZA DESHPANDE
(Bombay Central): As; the Minister
had referred to Bombay, I would like
to know what he has done about an-
other anti-social and fanatic com-
munal orgaaisation, that is, Shiv-
Sena.

SHRI OM MEHTA: I have alrcady
said that most of the fanatic, anti-
social elements who were doing all
these things are behind the bars, If
some information in respect of those
who are not behind the bars and who
are indulgmg in such activities, comes
to us, we will take action. (Interrup-
tions), Whatever organizations we hagd
to ban, we have ulready banned. If
we find that some crgenizalions are
domng some work which is anti-India.
ang if we receive rcports, only then
can we ban them. IL is not a general
rule. (Interruptions) I woulg not hke
to go into the merits #nd demerits of
Shiv Sena. But whenever we find
that an organization iz doing some=
thing which is harmful to the coun-
try, only then can that organization
be banned. Not that every organiza-
tion can be banned.

The welfare of scheduled castes and!
scheduled tribes nas continued to re--
ceive special attention from the Gov-
ernment during the 5th Plan. Out of
the outlay of Rs. 250 crore, made for
the backward classes, Rs. 150 crores
are intended for the waelfare of sche-
duled tribes. During the current year,
the expenditure will be of the order
of about Rs 3250 crores. For 1976-
77, an amount of Rs. 37.80 croreg has’

been proposed—Rs. 1475 crores i
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dAhe Central sector and Rs, 23,16 crores
in the States' sector. In addition, an
amount of about Rs. 35 crores is in-
.cluded in the States’ budgets, as their
«committed share, thereby making the
total ior 1876-77 come up to the
order of Rs, T3 crores, In regard to
scheduieq tribes, the special Central
assistance has been doubled, i.e. from
Rs. 20 crores in  1975-76 to Rs. 40
crores in 1976-77. The States will thus
be eligible to an outlay equivalent to
20 per cant of the total Central assis-
tance of Rs 200 crores provided under
‘thig head in the 5th Plan Greater am
phasis has naturally been made on the
‘provision of educational facilities to
ithe SC and ST, It 1s recognized that
education js the best means of enabl-
1ing these communities to edvance and
‘catch up with the genera] population
+of this country. A number of scho-
larships and other benefits are row
‘given to them in the matter of elu-
‘cation. The number of post-Matric
scholarships awarded during 1974-75
records an all-time high figure of 308
lakhs. And, Sir, recently in this very
year we increased the amount also, It
is about 1-1/2 times of what they were
getting previously. The figure 15 3.08
lakhs in the case of SC and about
‘60,000 in the case of ST. For the
year 1075-76, this number is expected
to go up to 4 lakhs, 4 lakh post-Ma-
tric students will be getting scholar-
ships. As you know, we have provi-
- ded about Rs. 200 crores for these post-
Matric scholarships alone, in the 5th
Five-year plan. I had recently addres-
.sed a letter to all the State Govern-
ments drawing their attention to the
imperative neeq for avoiding delays
in the matter of quick disbursement of
scholarslips. We have also taken steps
to streamline the procedure for the
grant of these scholarships, Varlous
developmental schemes relating to
agriculture, cooperation irrigation,
-smallscale industrles etc. have also
been taken up for the welfare of SC
and ST. According to available infor-
mation, 5 lakh families of SC and ST
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were alloteq land under the old ceil-
ing law; ang about 50,000 families
have been benefited under the revised
ceiling laws in the various States and
Union Territories.

There are 366 industria] training
institutes in the country, in  which
seats are reserved for these commu-
nities and stipends given to them for
training in coures like fitters, turn-
ers, electricians and motor mechanics
Greater attention is also being paid
to the problem of housing ang hous-
ing sites for Scheduled Castes and
Scheduled Tribes. According to the
available estimates, free house sites
have been provided to more than 30
lakhs of landless people, a substantial
number of whom belong to the Sche-
duleq Castes and Scheduled Tribes.

As regards Scheduled Tribes, hon.
Members are aware of the new strate-
BY of integrated devzlopmont of the
Scheduled Tribes through the instru-
ment of sub-plans, These sub-pians
present a total pictur: of the deve-
lopment of the region and include all
activities of the State Government,
Centre and Centrally sponsored sche-
mes, and activities of the financing
and credit institutions. For the year
1976-77, the States have been asked
to identify a few major thrust areas
with reference to specific pressing pro-
blems in each area. The focus of at-
tention of the new effort will, there-
fore, be on these items. In the coming
year, the major thrust will be direet-
ed in the fielg of credit and marketing,
and in the re-organisation of primary
co-operative societiex for marketing
and purchase of minor forest produce
from the tribals at support prices, and
for the supply of articles Jf daily
consumption. Special arrangements for
making available consumption credit
to the tribals and evolving a simole
procedure for advancing loans are be-
ing worked out. As you know, thiq is
one of the most important aspects of
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the 30-Point Programme for the li-
quidation of debts, We have to pro-
vide some alternaiive means to give
credit to these people for their day to
day use. We are working them out
through our own officers so that we
can provide alternative credit to the
people in the tribal areas. States have
been requested to designate senior of-
ficers to be specially responsible to
direct the switch-over to the new
credit system.

Another important area would be
the elimination of exploitation. As
my hon. friend, Shri Hansda, knows, a
new excise policy for tribal areas has
been commended to the State Govern-
ments whereby vending of liquor in
predominantly tribal areas will be
discontinued ang the tribals will be
allowed to prepare their traditional
drink for personal ang social purposes.
The State Governments have agreed
in principle for the adoption of this
policy. Bihar has announced that
this policy will be implemented from
tomorrow.

The State Governments are in the
process of reviewing the existing le-
gislation to eng 2xploitation with a
view to taking up special time-bound
programmes in this regard A program.
me for restoration of illegally alienat-
ed land is also being taken up.

The quality of administration is the
‘most important in-out for the success
of tribal sub-plans. The Stestes are
engaged in the setting up of 5 unified
chain of command from the State
level to the project level. These are
the instructions which we have issued
that they should have a umfiej com-
mand for the tribal areas.

The Prime Minister, after announc=
ing the economic development prog-
ramme for the weaker sections, spe-
vially addressed the Chief Ministers
on the greater significance of develop-
ment programmes in the tribal areas,
in ‘the context of the 20-Point Prog-
ramme. The Prime Minister rejterated

certain crucial points, viz, the admi-
nistrative structure and personnel po-
ley, posting of key functionaries
having sympathies for the tribals, I
think this meets the point raised by
Shri Subodh Hanada. We are asking
the SBtate Governments that they
should try and post those oilicers in
tribal areas who have some know-
ledge of tribal problems and also have
sympathy for the tribals. Naturally,
they have to make some sacrifice by
staying there for a  longer period.
Another point mentioned was special
efforts at recruitment of tribals in
departments such as Education, Police,
Revenue etc, which have dey to day
contacts with the tribal people and
the review of laws and regulations
and all those matters which help the
elimination of exploitation. The abid.
ing interest of the Prima Minister
with a deep feeling for the tribal
communitieg will be the guiding spirit
in the efforts of the sub-plan.

Some of the Members have raised
the question about their representa-
tion in the services, 1 must say that
from 1964 onwards in IAS and IPS
in the non-technical services of the
Central Government, the quota of 15
per cent for the sclieduled castes and
7 per cent for the scheduled tribes
has been filled up completely, There
is not a single year in which we have
not fulfilled the quota prescribed
under the Constitution,

In the public sector and other
services, we are trying our best und I
will presently give the latest figures.
I am thankful to the Chairman of the
Committee for the Welfare of the
Scheduled Castes and Scheduled
Tribes for giving detaileq figures tnd
also for acknowledging what has been
done in this fleld. I do not say that
we hmve completely achieved our
goal, but we are trying our best and
jt is due to our persuasion end per-
sistence that we have achieved these

figures.
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‘ In 1085 the total number of officers
in Class I was 318, but in 1075 it has
gome up to 1,187, In Class II the
number in 1965 wag 864; in 1073 it
has gone up to 2,689. In Class, NI,
the total number in 1965 wus 96,114;
aow 1t is 1,74,025. In Class IV, ex-
cluding sweepers, the number jn
19656 was 2,01,073. Now it has gone
up to 2,30,811, That is, the percentage
is 18.64 for the scheduled Castes,

For the scheduled tribes the total
number of posts in Class I in 1985
wag 52; it was 219 in 1975. In Class
II the number was 103 in 1865, and in
1975 it wag 321. In Class IIT the
figure was 12390 in 1965, now it is
36,859. In Crass IV it was 88,444 in
1865 and 49,430 in 1975. It is about
4 per cent, which is less than the
quota preseribed, but we are trying
to take in more and more. Because
the educational facilities in the tribal
areag of Madhya Pradesh and Bihar
are less, they are not coming in
larger numbers for the gservices. We
are trying to open more Ashram
sthools, Under the integrated tribal
development projects which are being
started in these areas, they will have
more opportunity to go to schools
und get education, so that their quota
of 7 per cent s fully subscribed

I am glad to say that with the
creation of a separate Department of
Official Language, the pace of using
Hindi for official purposes has been
accelerated. The problem of the use
of Hindi for the official work of the
Union is closely linked with the prob-
lem of the use of the regional
lenguages in the different States. The
Central Government is giving grants
to the State Governments for the
development of their regional lan-
guages, Tihe legal provision that
Eoglish shall be used in correspon-
dence between the Union Government
and the States, which have not agreed
to gorrespond with the Union in
Hindi, is being wdhered to While
planning for the progressing use of
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who does ' not” have proficiensy in
Hindi should be subjected to pny
inconvenience or disadvantage.

As the House ig awars, a Committes
of Parliament on Official Language-
has been eonstituted, Thiz Committee
whose first meeting was hesld on
March 4, 1976, will review the pro.
gress made in the use of Hindi for
official purposes of the Union.

As a Minister incharge of the
Union Territories, I would like to say
a word about Delhi....

MR, GCQHAIRMAN: Incidentally,
what are you doing about the sug-
gestion of Vinoba to use Devnagirl as
the script for various languages?
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SHRI OM MEHTA: 1 do not have
the figures now. If Swamiji wants
the figures, I can give him the figures,
But I can assure hum that there is a
considerable increase in the use of
Hindi than what it was about 10 years
back. There ig a sufficient increase
in the use of Hindi 1T can give him
the figures as to how the people_in
the Central Government are using
Hindi

About your suggestion, Sir, this is
a suggestion for consideration, We
will see what is the suggestion and
whether something could be done
about it.

MR. CHAIRMAN: I think, your
Ministers have gone there.

SHRI OM MEHTA: Ministers can
go everywhere. So many suggestions
are received. Unless the recommen-
dations or suggestions are received
officially, notice is not taken, But
whanever suybody goes und gives any
suggestion, we certainly act on it. As
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tertainly look into them. At this
1 will not be ally to say any-
about it

hon. Members must have noted,
the Emergency, there has been
ble improvement in the civie
of Delhi....

SHRI D BASUMATARL
about the Removal of Area Restric-
tions Bill? When are you going fo
bring it before the House and pass it?

SHRI OM MEHTA: When I was
referring to the problems

1

-

Tribeg Committee, that very soon we
will introduce the Bill in this very
House, We are ourselves convinced
that there are certain difficulties due
to area restrictions and we are trying
to remove those anomalies. We will
try to bring that Bill very soon.

SHRI D BASUMATARI® When?

SHRI OM MEHTA;: As  soon
as the Bill is completed, we will bring
it before the House. (Interruptions)
I have said, very soon. We might
bring it tomorrow or any day. You
must realise that we are on it, Very
soon we will introduce it.

SHRI CHAPALENDU BHATTA.
CHARYYIA (Giridih): There was a
suggestion that Xols should be in-
cluded in the list of Scheduled Tribes.
Has any progress been made in that
regard?

SHRI OM MEHTA: As to who will
be included or who will the excluded,
that is a very wide matter. But he Is
referring to a different Bill, I have
already told Mr. Basumatari that the
Removal of Area Restrictiong Bill
will be introduced in this House very
soom.

SHRI B. 8. BHAURA (Bhatinda)®
I have referred to the Untouchability
Offences Act. What about that?

181 £8P,

ment in the Union Territory.

Sir, I have attempted fo place be.
fore the House in some detail the
broad features and objectives of my
Department’s functioning. The essense

a greater sense of dedication at all
levels. It is upto us, those respon-
sible for Government, to put them to
good purpose. The D M K Govern-
ment in Tamil Nadu and the Janate
Front Government in Gujarat are
examples as to how power could be
grossly abused for selfish partisan

of the coufifry and brought about
their own downfall. The happenings
in these two States will, I hope, serve
both ts a warning and as a lesson.

BUSINESS OF THE HOUSE

17 hrs.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFATRS (SHRI K RAGHU RA-
MAIAH): Mr. Chairman, Sir, I have
to make an snnouncement. Having
followed the debate for Home Affalrs
this day, the indieations are thet the
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“The Committee are not at all
satisfied with the Minister's reply.
The fact to be noted is, despite the
realisation of the need for economy
on police expenditure, the expendi-
ture has continued to go on in-
creasing at ®u very rapid speed.
The incréase has been, as already
steted, of the order of 52 times in
24 years, The Committee, would,
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TR 78 § v vt gq 1 i ow
st foredt ¥ w1 wner § o7
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It is indeed surprising that the

Central Government should have
allowed accumulation of arrears of
the magmtude of Rg 3135 crores.”
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HT 21 FUT F1 97 9 W WS X AgE
g ferr ) AT 9uF wwar w0
wrw &Y 77 @ i whe AT wA iy #
gfers ®1 & F@AT AT R, HiA-W0G
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“The Committee fee] that already
a large number of police forces
have been created. In their opinion
Government should review the
entire position to see whether it is
necesasry to have such a large num-
ber of forces each created for per-
forming limited functions in addi-
tion to the one....”
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“The dada, the badmash or goonda of

our cities bas criminal personality of
his own.......

MR, CHAIRMAN: What did you
say—Duga?

SHRI M. C. DAGA: Dada—that is
true. You know this very well be-
<ause you come from = Nagpur.

AT & Al AW § 1 (vwwenar)

“In Calcutta, Bombay and Amrit-
sar, he 15 a smuggler; in cities like
Kanpur and Ahmedabad, he may be
a labour”contractor who takes his
commuission to secure jobs or a
hired strike-breaker; in most towns,
he lives off petty shopkeepers
threatening them with violence if
they do not pay. He is also a pimp,
a seller of hooch and a racketeer...

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
{SHRI F, H MOHSIN): I have already
read that articles,

SHRT M, C. DAGA: Very good.
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“ Professional’ goondas revealed
" that they ‘thrive In Caldtrtta because

dwwmm
tion in the police

Why these goondag thrive?
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“An experience, retired, gsenior
admunstrator has stateq that there
is an impression that only a person
who could not be fitteq elsewhere Is
posted to the Acamemy.”
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AT g § 1
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& wifesw 309 &
Hartaw uTw A% g atafaw B Fopzie
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1§ T 7 AT AT } ) T T T
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wfom € 355 wroft W ¥ fag
fox s wit e 614 wraolt Wiy )
o & grnfas w5 ¥ o war fe
7 Wty qor agfeas & wafaw  wew
® 7% aF § 1 wifewsr 309 * ganfaw
i o wff sawr @ & ¥ W
wiers 311 ¥ o R & 1 e
T @ fe e 230 -
o<t # Y Sefir wir oY € aq0 %1y
W o (Nfwfe sfre & fog
213 Wit wifgq & Sfeesr sty oy ok
64 ¥ | fraf) wre Foree foray oy ?
foale @ wgrmar ¢
“The Commission regret to state
that in spite of repeated obser-
vations made by them in their pre-
vious reports—para 14 of 22nd
report, 28rd report and 24th report
——caseg continue to occur where
Ministries/Departments do pot inti-
mate the number of vacancies even
approximately for being notified

for the information of prospective
candidate.”
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F TN Qi AT a% qETE & ST H W@
IF AT AR THEAL FATG T A IR

fog sz w0t

No. It was apprenhended by these
officers as early as 1062 that due te
defective system of cofidential reports
Departmentidl Promotion Commit-
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far =X arqa #®r 1\ IgF arg H@r
g T4 & agt & | % foq #gq § f
I $o o I & ATTF TEI & | Fad &
f& 7 fafaesr & srewr €1 g9 9T WY
AT q= | 70 AT fRaq & gFEw afew
g T=RIAdl 9 | 9H UF ard FaAT g &
z7 Ffgw & dfew v gg o 719 FF
FTH FAT TG 3 ¢ FIHT I (haar
dfer 2 7@ ey fwe aa@mT 2 )
At present 400 writ petitions are
pending in the High Courts and the
Supreme Court where basic issues
are invloved. This is the report of
1975-76.

& o e F A 8 | OF g T 4
f 57 AGA B ATT AT AGT TH, TART

forrer 74T A%, TAFT FD TG FLART |
They can go in appeal; they can move
the High Court.

QT Fll S 7 OF ad FE0 AT )
ZHT FOOA T UF FUAT AZT FT AGHT
FATIT A7 AT IFHT AR AT AR
g 3fpa oF mray 7 frz 7 ) fee
oY FJ & o gumaa q adr afq @r
w$ 3§ FI AT 71 w7 F Ay FIAT
g fr aga qame o1 war § Arara F1e {
qAT AT FF T1Q1 ¢ ? 9 7GT E oA
ZH WEAA FL, T "ggA L, A
ZRTEY GAATE ZIAT 2 | ATYHT T T@ATL
7 uF gara fawer f5 g s oo
TATA ISTGH ITh( JFATS FET | A
F1e fufarzz F1 gwmarea 3 3 qt fefaez
FATZ T H YT FAT, FAFE L LHoZlo AT o

& a9, 0o o Ilo ﬁ'ﬁ'&ﬂm%
qTE T qE § AT BT B: FEA AR
FifF g9 F17 AT E F WY 97 ITEA
fF #:15 aveea 71 o ar IHr FE
fare ors

Y AFEA AT W (WEAYR)
faa¥ faars fowrag g&r & 39T &
TF gAFATAL * forg AT sy 21

At qR AT SO T TF ATTF
qr =9 I7 Fai F2d g e T Fr gAars
gefY | q9F OF qIG FT FA0GT AMGT
faar 2 1| 47 31 & fFar 1399z afz
Fr gFrIEfad £% a9 v &1 wEF
forg a2t fF 22 39 A1 T amew
ol

anmefa wQa ;- T o ﬁ'ﬁ
AT IF 3 | T TG F | GAU Bl
A HIFT 3 |

#t A 9 IO ARG HE A
& | ATTHT 37 2, TAfAC AT @IE !+

¥ oF arg 7 @ 41 5 oo
dzw fafseg awfma 8; @ feure-
w2

st afequiaeg deaeft (2zdmaars)
aamfa St IW 7 FAr gafaw
gr st & f et Y sarar fasan &
I FYE q@T & W@ JMaAr |

Y AFAT T : TGS T AW A
ar 40 F02 fagr g——faarfagi #r
agrar 3 & fog F1T I fama 57
F fau fme o oq @fewwmrs =0 HF
& ar #an fam s

ayefa st Agges wEE W
Segges ZEad & fau @37 o=u ard Fr
arr g 1 dfw wo Fr Ay § A
gTuF faug & qTuT g gafay & smowy
g F1 AT A1ZAT§ ¢
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a7
I quote; F,

“The Committe feel that despite
the concern shown by the Planning
Commission in successive five-year
plans for removing regional in-
balances and for the development
of scheduled castes and scheduled

lack of information about the actual
progress in the development of
backward areas, but there has been
no proper machinery to monitor the
prog ess made and to regulate the
working of the scheme in this be-
half, with a view to improve their
implementation.”

28 qrer & arg W gheomy & feog
1A W 7Y &) T ¢, qw wEr ww A
afe quft ¥ s forar oY & & wowar
g I fag wrelt s Y wwar § )

o guiom  (dgrfe)
qwrefer oft, % qg Fwew & wyEEt o
wdr v ¥ g e g 1w
e ¥ wf s et ¥ vk o ¥
qAIE TEY §1 WINAFR & A W
aw ¥ aga ¥ oficadw vy & g waew
# ofy anfy 3t ¥ ofcad g & forgik fog
& sfredt ey aieft oft ®Y W g A,
sft wgrer et ot wY o€ 2w gy
wrew wirgzd & warew ¥ agt o o
i gt wuit it oy A aF wt ok
¥ agt o ow wow vy < ¥ e go
¥t wy o Qe o oy § e
Wt & qgy der oY WY T ¥
W v & fag oY 6 Wi O w welt
n§ § ast afe o far o oY Y QY e
Grer orgt oY a7 oY § 1w W At
fear A= ar Swe warfore war & At
Iw it # e aee § ) og 99 Ay
dw i § IR v T W § T
oy srrter % i favar 8, ey
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Home Affairs aT

fear ¥ cafag sy o Gwr Ry
wEY §1 @ waew ¥ war gere el
wr wwy § IEUC g% Wavw Wi 0N
Ty ofr wY sy T wfiem

& aga & awt & s § gt oC
FEAT e o7 e T ot §
arfrr e fort anet w) vy w® §
ey & g Y g § | fxenne
# qrd & wftY ¥ qw v ot o
fora wraew 3 # ST woE W waET
ao ofy wgr &1 ¥ wwrr welr ofr, oY
wgneE g, AW AgEr off wi wier
Ry & e fafre o foawy
faar & ¥ wgt @ A wrerwrd B,
oft 7% I9 9T A spad o
g€ &1 & & g T e fegw
¥ Qoo ¥ fredte Fuady WIT wrwn-
T ferer St ¥ wa g A TR
wd § ey W femmx fror g
At oY wEw ¥ wgt wgw w@
e W& §, At TCAPREE W,
wagee grese Wi arenfYor & Wi vy
wg v fo ar @ @ ss ()
¥ dgm vz dgw W gt F oMY
¥ qeer four, 3@ & wE W oW
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[lﬂﬂ'owm]

oot & ) wRr AT ES DY ¥
e ot afrm & W Wz A
1ﬁqitﬁmwﬁﬁ,wﬂ&¢m
far mar ar fog T & wag Ay
-ty W ww o wifgg 1 wg
7T 29 HIAL W EWT 9T 1 WY
oy fagdT Mo 28 T & agr 4T 9y,
a8 A% Haw Wy ¥ gefRQy w6
oYz wr fiedt w wi= ag fear moo
qT ) Ay q% wige Yar & e qfee
T % aw feq avg ¥ fadr g€
4]

s I w1t w1 38(%) ¥ AT
w3zl faer wr W Ey wRE ATET X
faar g1 & I A W T HTAC
qfer wr w7 & wewT ® oww
¥ WM ETET I A A AR w1
andr &, oY 9zEr W A W@ ¥ W@
qY, IA w1 I¢ g 9T d5r7 w W
w7 ) IF NGT X AF ¥ FAAZ
¥t ot wg F 34§ wez & fagaer
gur at q@ ot awe = ¥ froqa
ot e &R & w2l a|r w5
faw ¥v fear 2ol 7§ £f vs
af ¥ fe ¥ s oqm =R S @
sx T F wE aw fag
g g W 7 afew

qt I ¥ wWEE FIA &
wifw wvar ¢ IE W W A
;! & A R w4 ¢
CWAWH A A 1 770 F A
I WAW TR I ® oAw qfea

Fgouw wifeg, 37 % faas
et wHAIFE ¥ oA wifgw
#r g Y & a7 I fea v sy §,
Afex sk TN W FIAH gwy,

arg a0 ®w fwrvwessr ayar
wraw & walkd A zv o ST
At zY 8, StEvr  ww wafear
79 & Aafwa z7=0r & W & oY
a7T T g g | AW AwAw g
waEdr w &6 & fag wifew w1
T X X W qF | RN WOTH FY
55 THFT AHIA ALHIT 3 NI ¥
fag oy €Y, a8 2a9 ANIA FFTETHY
4, A agrar N7 TF -1965
7 Fwmw gEOfva qfes ol
Y 3@ ¥ @ e e o
ot | 9 Al ® AT qre
@ o€ g ws W W & AW A
A gar 31 wfear ™ g
afeq 39 & amaag At 735 7 T
qfme A wdat & Ifar o weoF
wfear I 7 7 g A7 TH
¥ w @ 7 fwaa wr R
i g oagr a1 w7 @ ) feat @
wafeema & sfear it | gaawrar
o afedt & safmry & g
WX fedt & @ ¥ o ¥T sfomr
t Bysofrwag A e
WTAT IEY WALAE WHIT GO
w A swr Wil
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283 D, Min. of MARCH 31, % Home Afeirs k¢
ARJUN SETHI (Bhadrek):
[ e quetcm] Mr. Chairman, fir, T would ke %

Seyfow wimt s wgr & wif
wifger Wyt Ror W@ vy
o wrfo ®o waTg WwT Wyt
arw W Wi §F 1y W W fir
N gfreg gs § @ &9
& Wt ot qgt v w9AT wfasTQ
R wT et w3 F 1 ¥y Wl
Harq & gara war g

MR. CHAIRMAN: Shri Paripoora-
nand Painuli

ot aRIWor X dget (fegd-mgamm):
qyafe oY, L WATAW *T WO FT
A wwdw war § w@wg {5 7 freaw
wear § f& fom ofcfeafaqt & 4@
W AT W 97 WX IW F FAA
Tara faddt ot 7 AT T O
! I8 T HgT qw ®T AR T
AT & A wqAnd s e g,
e % fag ag warf wr 9@ &)
A, § WY Wty qATHT wY
wwr T g g ..

“‘GMGIPND«wM~151 L.S.—(T¢ 199)-~978

SHRI ARJUN SETHI: Mr, Chaigy:
man, Bir, T join other hon. Membexy
on this side of the House in congra-
tulating the hon. Home Minister and
the Minister in-charge of the Depart-
ment of Personnel. for ‘their good
workg done to contain internal dis-
order and charges in the year in
retrospect. T support the demands
relating to the Ministry of Home
Affajrs. .

MR CHAIRMAN: You may con-
tinue tomorrow.

The House stands adjourned to
meet again tomorrow at 11 A M.

18.02 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
April 1, 1976/Chaitrg 12, 1898 (Saka),



